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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

a
ALLAHABAD |
h E-r-X-2-%-7 i

CIRCUIT BENCH LUCKNOW

Q TA.NO. ngé / 198?: - ﬁ
| C WP o 38‘1}{80) |
| DATE OF DECISION | .

a !

! N ndl o7 & ng s “j}zg PETITIONER

| B
! i
. Advocate for the v
| Petitioner (s) ¥ P Bkl -
?1

VERSUS ;
i Do wlen ol M /  RESPONDENT |
” d . ;
1 (R 4

| Advocate for the

Respondent {s) ¥ Do 2B Chomelys, -

i
i
1

EI CORAM ¢ |
4 The Hon'ble Mr, j) K. Ag&m& 2t

b . ;
The Hon'ble Mr, k' Obfvf‘m\ ¢ A gi

?l 14 U v
| ’?
1. Whether Reporters of local papers’ may be allowed .

\

to see the Judgement ? !

2. To be referred to the Reporter or:;f not ?

i ‘{ 3. Whether their Lordships wish to see the fair
copy of the Judgement ?

i
’ 4, Whether to be circulated to other Benches ?

frirdrdedr




‘(Writ Petition No.384 of 1980)

RN | ) -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

'CIRCUIT BENCH, LUCKNOW

T.A., No. 656/87

Nankoo Singh & others _ .;.ApplicantS.

versus
Union of India & others ...RespohdentS.

Hon. Mr., D.K.Agrawal, JUDL, MEMBER.

Hon. MR. K. Obayya, Adm. Member.

(K..Obayya,ADM.MEMBER)

Writ Petition No. 384 of 1980 filed>in'the High
Court of Judicature at Allahabad, Lﬁcknow Bench, Lucknow
has been received in this Tribunal on transfer umer
section 29 of the Adminiétrative Tribunals Act, 1985
for disposal and numbered as T.A.656/87(T), as indicated
above.The pétitioners, nuﬁberin§.4'are employed in the
Census Department and their prayer is that the final
Seniority List circulated by Depugy Director of Census
Operation, U.P. by lettér-dated 24.9.79. (Annexure 7) be
quashed and)a révised'séniority list bé;prebared assigning
proper seniority to the petitioners.
2, | Tﬁe'petitiohenSwere appointedjaé Compgters’in the

Census Department during the year 1970. There were five .

' Census cells, each under the Administrative Control of &

Deputy ﬁirector, Census Operation. These cells were locate -

at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpu, According

to the petitioners, there was a sehiority list of Computers
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separately for each cell. Subsequently, the censw cells

finctioning at Varanasi, Gorakhpur and Meerut were closed
and staff'working in these units was transfefredt:é |
Lucknow and Kenpur. After the mefger of these cells,

a combined séniority iist was prepared in 1975 ad the
petitioners allege that this was not notified.Thefinal

seniority list was, however, circulated by letter dated

24,9.1979 of the Direétar, Census Operations, U.P.,

Lucknow indicating the seniority position of the Computers
as on 1.10.1978. Aggrieved by this, the petitioners
submitted representations to tle authorities, which was

rejected.

3. 7 In ﬁhe counter affidavit filed by the respondents,
it is denied that there Waé a separate list for gach

cell, According to them, it was.only a gradation list

for facility of réference in establishment work and éﬁch

list was not notified. However, they agreedt hat the

combined‘seniority list indicating tentative seniority g

position of.-Computers, as 6ﬁ51a1.1915 was drawn up and
circulated among the staff members and objections w ere
also invited. The objections received were considered

and settléd. Thé petitioners have not made any representa=
tioﬁ against this list., The final lisé couldlﬁot be
notified at that time as ore of the Computers, namely

Shri R.K.Verﬁa filed Wfit Petition in the High Court at
Allahabad and obtaire d Stay. The Writ Petition was finally

dismissed in the year 1982.Thereafter, the seniority list

as on 1.10,1978 was notified and this list is the same «5%®

- tentative list circulated on 1.1.1975. The respordents

. .

further contend that the integrated seniority list was

prepared following principles laid down by the Deputy




it is seen that the interviews were held in the month

and. performance at the interview the candidates were

-absorb all the candidates in the merit list, it is not

Registrar General (Census) in'his letter dated February

10,1975 (annexure 4).

4, = . We have heard the learned counsel for the:

parties and also seen the record., The learned counsel

- for the applicant assailed the seniority list on the

ground that no unifom criteria has been followed in

drawing up the seniority list, and that date of appointment

has becn faollowed as the cCriteria in fixing the seniority

of candidates from 1 te 34 and‘66 onwards, In between

candidates selected on the‘baéis_of merit list A.B.C,-

' figure. We have called for the relevant record and

verified how this merit list was prepared, FTrom theArecord
of September, 1970 and based on their qualifications

graded as ABC.There appears to be nothing wrong in such.

gradation., Since the number of vacancies was more, to

known why this merit position was not indicated while
vt
issufing the appointment ordere,,zn as much as, the merit ,
N

-

-hﬁmt dotls not reflect ag% appointment orders issued.

Further, if there was~gradation list prepared for each

-cell, why that gradation list was disturbed while drawing

up a combined sehiority list of different uniﬁs. after
their mergef into two serviviﬁg units éﬁéﬁ Lucknow and
Kanpur. The principle laid down dndicates that the criteria
‘to be followed in the matter of interse Seniority of'
Computers is (1) tﬁe date on,@hieh they were appointed/

prcmoted to the grade and (2) in respect of such officials

. who had been appointed/promoted as a result of selection

by a Board from lower grade or as a result of direct

recruitment from Employment Exchange the interse position-
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will be indicated by selection board or Recruitment

Board. The record shows_ho such interse Posiﬁion was
indicated by any Board. .
5. _ Having regard to the facts and circumstances of

the dase, we are of the view that the final Seniority

List of Computers circulated as on 24.9,1979(Annexure-7

‘does not follow the uniform criteria and also the

‘rationale for following different"criteria has also not

been explained in as much as the merit list A,B and C
was only for the purpose of selection for app01ntment
to the post which fact is confirmed by the fact that
in issuing the appointment lecters this list was not
followed. We consider that in the interest of Justice

this list cannot be sustained and as such it is qua~hed

6. In the counter ( para i3) the fespondents ha;
mentioned that the petit#oners have hot exhausted %»4€j
able channels for redressal of their grievahce’by a
representation. Ws direct that interse seniority of!
computers be drawn in consultation with the Registrér
General of-India (Respondent No.2) taking into consid=-«
eration the representatlon of the- petltloners which
were rejected earlier in reference No. A”/11-1/78/
DCO-UP/A-3001 dated 24.9.1979 and also Annezure-5 in
conformity with the seniority rules, by a épeaking orde
meeting tké points raised raised in:the rep:esentation
of the petitioner. |
7. - The T.A./Writ Petition is disposed of as above.
Nq{ordef as to costs., |

. J’Vk/ AB}'- 23 1.9,
(K. OBAYYA) (D.K. AGRAWAL)

ADM., MEMBbR . JUDL. MEMBER

oo [13 [ 1990
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"In the Hdn' bl(s High Court of Judicature at Allahaoad

\)\\Q / uckno%“ench) Lucknow
\”b ya Writ Petition No%g%f 1980
- Nankoo Singh and others Petitioners
<. versus '
. . Unibn of Inc‘i'ia'arﬁ"o’ghers, ' Opp-parties
| TIEX
Sl. Deséi'i;}tion of paper ' A;xgex. paze
g " 1. Wit Petition 1-10
20 Affidavit in supportof thepetition 11-12
- 8. Appoinltment letterof petitioners o
jﬁ- ] nos. 2 and 4 , 1. <o
: 4, Anpointment letter of petitioner no.3 2 - - iZ-.]
5. Letter dated 24. 10 1978 circulating the U
seniority list 3 - "
6. Letter dated 0.2.1975 4- - |
7. Representation by petitioner no.2 5 .. o
8, Order dated 24.9.1979 rejecting the
& o represengtation \ 6 - -
o Letter dated 5’4.9 1979 with semorlty .
| tiet P In-
% ‘ 10.Letter dated 4.10.1979 issuing orders .
: for confirmation | 8 - Dz
R SR

(B.C. Sk sera)
Adv ocateg
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In the Hon'ble High Court of Judicature at Allahabed,

, ﬁ [ eth _(Lticknow Bench) ,Lucknow
C_./'?'._/_-’v- . .
ot LA - ———
e Petition under Article 226 of the Constitution
f of India

Writ Petition Yo :S &%ﬁ‘ 1980

1. Namkoo Singh, aged about 31 years, son of Sri
Sheo Shanker Singh, care of Tika .Ram, Ma?xton, varshangzanj

>

'Aliganj, Lucknow UL
~nooL P
- [ g s * &
Lo 2. Anadi Asthana, sged about ) yearsy sonof &ri

4, Raman Lal, azed about 33 years, son of Sri Raja
Ram, resident of 68/232, Chhitapur Pajawa,Lucknow

Petitioners
Yoy versus

/ 1. The Union of India through the Secretary, Ministry o
Home Affairs, government of India, New Delhi
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AN

J "3, The_Directar of Census Operations, UP .;=6 Park

-2~

"4, The Rezistrar General, India, 2/A, Man Singh Road,

New Delhi

S

Road, Lucknow

4l Firza Khurran <

5. Vimlesh Kumar Srivastava
‘6, Kamal Deo Pandey

7. Anil Saxem

8, Balbir Singh

ok Tami Kant Asthana
Mam Husain
ll‘Ayamal Kumar Banerjee
12, Abdul Rafig

13, Nirmal Singh

143 &it. Ranjana Chadha

15. Dinesh Narain Saxena

16, Satya Nerain Agarwel: 4 ..

ALY e

17. Vijai Kumar Tewari
18, Udit Gopal Jhingran
194, Zudhir Chandra
ZOoL?{ka Ram Dgorari

21, Ram Lakhan Yadav

22, Vinod Kumer Agarwal

23 MEhesh Chandra Shukla
M;a Narain

QQ:LJi/man Chandra Joshi
9%.Brajesh Kumar Srivastava

g&@g}r{m Kunar Pat hak

42% Ajai Awasthi




Coding and Punching Cell where they had joined:-

-3~

‘}Qo Degvendra Isac Lyall
‘gbo\/fi{i_shna Gopal Awasthi
47. Satish Chandra Gupta,
B%¢ Raghuraj Singhi”

: @@\,Sdghas Chandra Verma

3’4‘ Jai Jai Ram Jatava e
A1l working as Computors, éa: The Eweet« iUl

@%em%ws, U/P 6 ?a.:’p ’R“‘) Qf‘c‘i{”ow'

Opp-parties

This humble petition on behalf of the petitioners
above-named most respectfully showeth:-

1. That the petitioners were initially appointed

as Computors in the of fice of the Députy Director,.
Census Operations Inchargg Coding and Punchinz Cells,
Gorakhpur, Kampur and Varanasi. Petitioners 2 and 4
were appointed by means of office order no.A-16786/
S0-P/69-68 dated 28.12.1970 while petitioner no.3
was appointed by means of office order no;540/ Sco-wp/
69-68 datel 15.1.1971. True copies of the aforesaid
office orders are being annéde as Apnexures nos. 1 _and
2__ to this petition. | |

2. That the petitioners dates of joining the post of
Computor is as indicated hereinbelow alonz ths

\\

Name of the petitioner DaeofName of Coding apd Punchin

. joining cell where joined—
1. Nankoo Singh %= %3.11.T970 e anasi
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Neme of the Date of joining Name of Codmg
petitioner ' , and punching cell
| where JOlnﬁi
2. Anadi Asthana = 16,.11,1970 Kanpur
3, Sri Ram Dubsg 0 19.11.1970 Gorek hpur
4, Raman Lal 20.11.1970 Kanpur

3, That there were five Coding and Punching Cells
located at Kanpur, Corekhpur, Varanasi, Meerut and
Lucknow, Prior to the issuance of letter dated
10.2.1975 reference to which will be mde hereinafter.
Bach of the five Coding and Punching Cells was treated
as a separate seniority unit and seniority lists

of each of the said five Coding amd Punchifg cells
were notified in March 1973 and May 1973, The said
seniority lists were drawn up on the basis of the
respective dates of joingng of each of the computors
whose names were indicated thereins

4, That a provisional seniority list of employees
sery1rn!gg }n‘the various grades/posts in the Birmrkimaky
~o¥fiog-ef—4hs Directer of Census Operations, UP.,

as on 1 10,1978 was cwculated by means of letter mo.
AE-H’l/’?B/DCO—EP/ 7T dated 24.394979. A true
copy of the said circuler letter is being annexed

as Anpexure 10,3 to this petition. The provisional

seniority list annexed thereto is not being Onnexed .

" The final seniority list which is whhlly identical

with ths provisional seniority list is beinz enclosed
hereafter,

5. That prior to the issuance of the letter dated
10.2.1975 the five Bm Coding and Punching Gells
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were treated as sepa'rgtq seniority units and

separate seniority likbs/v/igre prepared for each of the
Coding and Punching éells wereas a separate seniority
list was drawn up for Headquarters office. By the
time the said letter dated 10.2.1975 was issued

out of the five Coding and Punching Cglls only two
remained extant viz., those at Lucknow and Kamur.
The staff initially recruited for the ot her three
Coding and Punching Cells located at Varanasi,

Meerut and Gorakhpur were transferred to the Coding
and Punching Cells which were functioning at Lucknow
and K_a:yr, The petitioners were similarly
transferred.

6. That it appears that a decision was taken to
combine the seniority of steff warking at Headquarters
office and those working at Codinz and Punchins Cells
at Kampur and Lucknow and a combined seniority list of
each grade/post was reluirel to be drawn up for which
certain general principles had been decided upon and
were containel in letter bearing no. 4-791/SC0-TP
dated 8 .2.1975 issued from the of fice of the Directar,
Census Operations, UP. under the signature of ‘the
then Deputy Directar , Census Operations, UP. A
combihed te;n{;ative seniority 1ist was also circulated
along with the said letter . The said tentative

list was however, mot finalised. A true copy of the
said letter dated 10.2.1975 is beinz annexed as
Annexurg no.4 to this petition. |

7. That azainst the provisional seniority list circu-
lated by letter dated 24.10.1978 the petitioners

—
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individually preferrel representations against the
same . With a view to bring on record the facts
stated and the pleas raisel by the petitioners int
saidrepresentations a true copy of one of such
representétions preferred by petitioner no.2 is
being annexed as Apnexure no..25 to this petition.

8. That the representations preferred by the
petitioners were rejected by means of office mem.
no AE/11-1/78/DC0-0/A-3001 dated 24.9.19%.
Tharejestion of bhe represenbabion vas communicate
to each of t'he petitioners separately. In the
last number of the file indicated above t here is a
chanze but the contents of the of fice menoc.
communicated to the petitioners is wholly identica
A true copy of one of such memos. relating to
petitioner no.3 is being annexed as Appexure ng.86
to this petition. |

9. That by means of mew. no, AB-11-1/78/DCO-TP
/A-3017 dated 24.9.197 a final seniority list
of the grade of computors as on 1.10.1978 vas
circulated. Copy of the said letter along with
the seniority list as enclosed thereto is being
annexed as Annexure no. 7 to this petition. 4
perusal of the final seniority list wpuld show tie
t he names of persons from serial 1 to 34 have beer
indicated in the order of date of appointment in t
grade as given in column 6 thereof. It is stated
that the said date of sppointment is the same as
ths date of joining by the said peréons onthe post
of Computar. Agzainst the petitioners names also
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in colunn 6 their dates of joining as computors have
been indicated . A perusal of the said seniority list
would further show that the seniority to persons from

-

25 to 65 has been assigned on the basis of their

position in the allezed merit list said to have been

drawn up on 8.11.1970.

persons from 66 to 111 has been assigned on the basis
of the date of joining which is the same as the date

Further the seniority of

of appointment in the grade.

10. That inthe said final seniority list persons from

serials 1 to 22 and 35 to 40 belonz to the Head-

quarters office while others belong to the Coding and

Punchinz Cells.

11, That a perusal of the final seniority list
would show that even the order indicatel in the

appointment letters filed as annexures 1 and 2

has not been adhered to while indicating the

position in the merit 1ist of the persons whose

namgs are in the said office orders, annexures 1

and 2,

12. That onthe bagis o the inter se seniority assign-
el in the final seniority list circulated by means
of letter dated 24.9.1979 orders for confirmetion have

also besn igsued and they are contained in the
order bearing noeAE/3)8-71/D(D-IP/A-:305O dated
8.10.19% and have been issued from the office
of opposite-party no.3. A copy of the said order
dated 4.10.197 is beinz annexed as Agnexure £o.8
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to this petition,

A_\J\

\ \13 That agerieved by the assignment of seniority
»j‘s“ 1n Ehe final seniority list as also in the confirmation

"

s@L‘del‘ and having no other equally effective and

b . “’ ./“ \)
s ‘// spesdy alternative renedy the petitioners seek to

prefer this petition and set forth the following ,

o, amongst others,
B
J | (a) Because the combined seniority list of staff which

was hitherto treated as a separate seniority unit

has not been drawn up on one single uniform criteria

applicable to each of the persons whose names are
given in the seniarity list.

o (b) Because inasmuch as in respect of considerable
| nunber of persons in the combined seniority list
assignment of seniority has been on the basis of their
3 | date of joining/ date of appointment inthe grade, the
1) | assignnent of seniority to a few in the said combined
Seniority list on the basis of merit pbsition is
wholly unwarranted and of fends the provisions of
Articles 14 and 16 of the Constitution of India and
amounts to denial of equal opportunity in the matter

of conditions of service.

(e) Because t he uniform principle of date of joininz
+t ashthe sole criteriaX for assignment of seniority
should have been adopted esmecially if it vas that
Werit test had not been conducted in respect of




~

- final senicrit§ list circulated by letter dated

AS ”{O\X

9=

innumerabl @ persons who have been assizned seniority

in the combined list.

(@) Because without prejudice to the above pleas
even the so-called merit position indicated in the
combined seniority list is highly suspect and
deserves to be ignored.

Wherefore, itisrespectfully prayed that this
Hon'ble Court be pleased:

() to issue a wit of certiorari or a wit,order or
direction in the n{lture of certiorari to quash the

24.9.1979 contained in annexure mo. 7 and the
office memo. dated 24.9.1379 (annexure no.6)
rejecting the petitioners representations against
the same.

(ii) to issue a writ of mandamus or a writ, order ar
direction in the nature of mandamus conmanding
opposite-parties nos, 1 to 3 to issue & fresh
seniority list of computars in the 1lizht of the
julgnent and observations of this Hon'ble Court.

(iii) to issue a writ of mandamus or a wit, order
direction in the mature of mandamus commanding
opposite-parties nos. 1 to 3 to suitably modify t b
order for confirmation dated {.?;010.1979 and re-assi
the place in thesaid list in éccordance with the
revised seniority list,
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(ie) toissue such other writ, direction or order,
including anorder as to costs which‘ in the circums-
tances of the case this Hon'bls (ourt may deem just

and proper, g genr®
Flone & o cloflacl- 22 (L5 SHous JaZ—

ove Sen&
- Advoeate -
Counsel for petitioners

Dated Lucknow
28.1.1980

182,




In the Hon'ble High Court of Judicature at Allahabad,
( Lucknow Bench) ,Lucknow | '

1
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Af fidavit 28a:
. : - N
in ' ‘u’; i ) -':FM.‘
ﬁnder Aprticle 226 of the Con t{t'u;;"ox{
/ of India L i W
o Wwrit Petition No. of 1980
- |
Nankoo Singh and others --Petitioners
versus
Union of India and others --Opp-parti es
I, Anadi Asthana, aged about X0 years, son of
y 3ri R.C Asthanap,/ Ram Mandir Lane, Husainganj, Lucknow,

do hereby solemnly take oath and affirm as under:-

l. That I am the petitioner no.2 in t he above-noted
writ petition and I am fully acjuainted with the
facts of the case.

2. That the contents of paras 1to 12 of the

accompanying petition are true to my own knowledge.

3. That annexures 1 to 6 have besn comared and
are certified to be true copies.- WV&

Dated Lucknow - Dep ohent
1 019&) N
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; Oath CGmm!s.e)oac. Y
it High Coart, Aitahphas

ilf Fa’:.’.ﬁm Beach
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P
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-Om
I, the deponent namsd above, do hsreby verify
that contents of paras 1 to 3 of this affidavit
are true to my own knowledze. Yo part of it is

false and nothinz material has been concealed;

50 help me God. %ﬂ(,?vl/\Q
Dated Lucknow Deponent
28.1,1980

I identify'thg"‘dgpgnent who bAs s‘igned in

my presence. o {ZWMQT

(Clerk to Sri B.C.Seksena)
Advecate

Solennly affirmed before me on 9 ). (- o

at §.1y a.n/p.d by PNacdoMua . D

the deponent who is identifigd by &ri =€_g

Clerk to i 5 ¢ Lere

Advocate, High Court, Allahabad. I have satisfied
nyself by examining the.deponent timt he understands
the contents of the affidavit which has been read
out and explained by me.
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7 In the Hon® ble High Court of Jud ica‘bure gt iuléhabad:
’ Iucknow Banch : I.ucknowo

writ FRstition Woe of 1980
Fankoo Singh and O'bherSootoooeoooéeooooopetitimel‘So

A Versus _
Union of Inala and OthGI'BOoeoooooocﬂpposltaafa!‘tleSa_

Anmnexurg Noo 1

\ NoAQJ/DBK(GE)/Tﬂi pated 1401019710
Nos_A=16786/5C 0-UP/69-68

p; Governmant of India
Ministry of Homs Affairs

Office of the pirector of Censua &erat’one, Uttar
Pradesh, 85, Vidhan Sabhg Mar

nted Iucknow pece 28, 19700

@fic;; zOrd_e_r_

/) The follovnng cancidates are appomted as
Comput ors in the central scale of &o£50-5=160a8-?40-3'8a
8-280-10=300 (tosether with dearness and obher

} allowances at the rates admwissible and subject to the

{ conditions laid down in rules and orders governing
the grant of such allowances in force frem time te
time) purely on temporary basis with effect fram the
dates shown below egoinst their nemes untill further
orders in the office of ths psputy pirector of Census

Sy Operations, I/C Coding and Runching Cell, Kanpur.

oo 0-20
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So - Name of the Candidates  Date of JOIHiTE
Bae. : : ———
1o Shri Ajai swasthi  Nove 20, 1970 (FoNo)
2. ghri Vijay Pratap Singh Nove 20, 1970 (Foﬁo)
3o Shri Remen Ial” Nove 20, 1970 (FeNe)
40 Shri Krishna Gopal awasthi Wove 21, 1970 (FoWo)
5o Shri Prem Kumar Psthak NMove 21, 1970 (FoNo)
6o Shri Rudra Narain Misra Nove 24, 1970 (FoNo)
7o Shri Brijesh Kamgr Srivasta- Nove 2, 1970 (FoN.)
Y&8o R
8o shri Hari shabhkar Pandey Nove 4, 1970 (FoNo)

9o Shri Dsvendra Issac Lyall  Wove 23, 1970 (FoNo)
10o8hri Surya Narain ‘Fove 3B, 1970 (Foﬁas
11.Shri Jeswan Chendra Joshi  Wove 2, 1970 (FoN.)

pther terms and conditions of their sai‘vica ﬁill
bs governed by the rules and orders in force from time
to timgo

/- s

Nae ;[é?&égiM “Q,UP/69-68 of datgs

Gopy forwarded far informstion end nece gsary

action to the:=

1. Bro Dsputy Director of Census Operatwns 1/¢c
Coding and Punching Cell, ur with refcrence
to his lgtter Noo 6.57/DDK(CW§/T/70 dated pace2,
1970 with one spare z copy for Treasury officere

20 pccountant of this officee

3o Official concernedo

4o Staff return fileo

5o Rpscnal filee ”
?d/;Il legibla

Mehde Feo Kh&n)
Dsputy pirectore

.
§s
- e

Ca

pires
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In the Hon' ble High C'qurb of Judicatu;q ab }llehabsd:
‘ Iucknow Bench : Tucknowe |

writ Retition Woo_ of 1980
Nankoo Singh and OtlherSoooooo;o;;;;;ooooo-P&titimerSo
| Versus

Union of India and otharqow.oo.owoppoute-Partlese

Anngxure Noo 2

Noo 4-540/5C0-UP/69-68

Government of Indig
Ministry of Home jffgirs

0ffice of the Director of Census Oparatlms UePo
85, vmhan sabhax Karge
Debed: Lucknow Jane5, 1971e
Dificg_ Order

- Tha following candidates are appomted ag
Computors 1n the central scals of Rsoi50-5=160=8—a%0-
gB-8-250-10-300 (together with dearness and dther
allowances at the rates admissible and subjsct to the
cond iti ons laid down in rules and orders governing thé
grant of such allowancss in force from time to time)
purely on temporary basis with effect from the dates
shown below against their names until further orders
in the offics of the Deputy Director of Census Opara:-
tioms, 1/C C‘odin&-: and Punching Gell, Gorakhpure

- .Nams &‘fﬁe canaiqaces .. - Dave of . joining. ...
00 N
1o Shri Vinod Kumgr @parwal Noodd, 1970 (FoNo)
20. shri sri Ram pibay Nov 019 1970 (Fe¥o
o Shri shesh Ngth Noveds, 1970 (FoN.
4o Shri lahe sh Chandra Shukla Nove2i, 1970 {FeNe
50 Shri Niwas Rai peS, 1970 (PoNo)
6o Shri Prem Shanker Fandey uacoié 19%0. FFONo)

&
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Gther terms and comditions of their service will
ba govarned by the rulss and orders in force from tLims
to time e

DeMeSinhg
n%rect. oFe
Woe 2~540(1)/5C0-UP/69-68, of datee |
_.ony forwarded for informgtian and ngceseary

action, to the.v

lo Daputy Director of Census Oparatiens, 1/C Coding and
Funching Cell, Gorakhpur with rafsrence to his letter
No. 465/DIC 0/GKP dated Dace 3B, 1970 with one spare
copy for ths Treasury officaere

2o dccauntant of this officee.

3o 0fficials concernade

4o Staff return file.

5o Farsonal file.

S? Illeglble
Deputy u'gct r g%‘ﬁé’%ﬁgﬁg ®psra
0 8 -
?ons Uttar Pradeshe

TRUZ C.OPY
oo



In the Hon'ble High Court of Judicature at Allaimbad,
(Lucknow Bench) ,Lucknow

Writ Petition No. of 1980

Nankoo Sinzh and others ~-P gtitioners
versus
Union of India and others --Opp-parties
Apnexure no.3
Yo . AE258B/78/D00 - P

Government of India
Ministry of Home Affairs

0ffice of the Director of Census Operations, U.P.
(Administrative Section ).

6, Park Road, Lucknow
Dated October 24, 1978

Gircular

Subject: Provisiopal seniarity lists of emlogres
Srestorabo ol Cansus Crerations, Dhtar
Pradesh.

The provisional senicrity lists of officials
working inthe various grades/posts of TO/STA/SA/
Computar/ Assistant Compiler in the Directorate of
Census operations, U.P. as on 1010.1978 are enclosed.
The names of officials who have served in grade/
post but have not been appointed substantively therein
and promoted to higher grade sj have bean shown
in the provisional seniority lists for the rem ective
grades. The af aresaid provisional senicrity lists have
besn drawn up in accordance with the general principle:
for determining seniority laid down by t-he, Govt,
of India and in consultation with the of fice of the
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Registrar General, India. It is requested that each
and every.official concerned may verify the correctne::
of the particulars giventherein. Incase there is
any factuel discrepancy(ies) the same may be
brought to the notice of th; urdersigned wit hin three
weeks of the date of issue of this circular. In case
no such factual discrepancy(ies) is/are pointed out
during the stipulated perioed i.e. by November 18,
1978 the provisional seniority lists shall be
treated as final,

soly SiGifEe

Head of Uffice.
No. AE (i)/78/DC0-/  of date
cop ¥ to:; '

1. The Deputy Director Technical

2, A1l Assistant Director (Technical) with ten spare

copies each, It is requested that these
provisional seniority lists may be brought to the
notice of the membsrs of staff workinz under thean.
3. The Deputy Registrar General, India ( Census)
for kind informaticn.

Sd. Illezible

Deputy Director
Hond of Oftice
T.0C,
fod
qg[
//



e

r

In the Hon'ble High Court of Judicature at Allahabad,
(Lucknow Bench) ,Lucknow
Wit Petition No. of 1980
Nankoo Singh and others Petitioners
Vel sus
Union of Indie amd others ~Opp-parties

Annexure no.4

Government of Iﬁdm
Ministry of Home affairs '
“q Office of the Director of Census Operations
' Uttar Pradesh
6, ParkRoad, Lucknow

W, ' ‘Dated February 10, 1975

Durgng the last visit on 20th and 21st Januery,1975
af the Deputy Registrar General (Census } had discussed
the principles for drawing up the combined seniority
lists relating to the hradquarters teff, the Codinz and
Punching Cells, Lucknow and Kanpur., The principles whick

| have been laid down by him for the purpose are as
und er: -

1, The positiomof all the eg@loyees of the

of fice of the Director of Census Operations-
headquarters- éoding and Punching Cells, Lucknow
~and Kampur as on 1lst January 1975 will be taken into

account and a combined seniority list as on 1.1.1975
will be drawn up based onthe position occupied by each
employee onthat date.

N0 20 For reach grede/designationseparate seniarity list
¥ will be drawn.

30 In each list of a particular grade, officials
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working inthe headquarters, Coding and Punching
Cells at Lucknow and Kampur will find their position ,
The inter se seniority amongst them will be fixed taking

into account : -

(i) The date on which each of them was appointed/
promoted to the grade.

(ii)in respecvt of suchofficials who had besn
appointed /promoted as a result of selection
by a Board from the lower grade or as a result of
direct recruitment through the Employment Exchanze
the inter se position will be as indicated by the Selec-
tion Board/Recruitment Bozrd.

(iii) Some of the officials who had earlier
been vmrkibg inthe Codinz and Punching Cells/
Rezional Tabulation Offices, hed resigned
their jobs but were immediately appointed without any
break to the headquarters office some in
higher grades, some in the same grades and some in
thy lower grades. In respect of the officials who

: had been appointed in thesame grade for the purpose of
/) fixing the inter se seniority, the service put in by

each of then in £ hat grade in the Codinz and Punching
Cell/ Regiorllal Tabulation Office will be taken into
account; similarly in respect of those officials who
had been appointed inthe lower grade,the service put
in by each of then inthe higher zrade as well as

in the same grade inthe Codinz and Punching Cell/
Rezional Tabulation Office will betaken into account

for fixing the inter se seniority,.



On the basis of the above princinles a combined
seniority list for the grade of éomputors has been drawn
up and is circulated to the staff of the headquarters
office, loding and Punching Cells, Lucknow and Kampur.

A 'If is rejuested that each and every official concerned

of the grade may kindly be verify the correctness
of the particulars given therein and ensure that the
seniority indicated to him/her is correct. In case
there is some factual discrepancy or the seniority has

_\ o not been shovn correctly takinz into account the
principlés laid down,he/she may kindly submit his

J representation in duplicate by 15.2.1975. The
representat ions will be considered and thereafter
final seniority lists willbe drawn up and published.

Sd, RN, Trivedi '
Deputy %E'ector of Census operations,

No., A=791(1)/S00-TP of date

Copy forwarded for inform-tion and necessary

action to:-

1. Dy. Director, State Tabulation Unit, Lucknow
2. Dy. Director, UP.Cell, Kanpur

3. Deputy Director, C.P.Call, Lucknow

4, Deputy Director (P) /Deputy Director (T)

The Dy. Director concerned may plase hand over
a copy of the seniority list to the official concerned
(PNJ _ and obtain his signatures for having received a copy.
\// He may also‘verify,the correctness of the details shown
in the tentative seniority list and in case thers be

any discrepancy it may be reported to this office.
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It may also be _ensured that the names of each official
of the cadre has been covered by the list, If any
of ficial has remained excluded from the list,his

particulars may be sent to this office at once.

The of ficials may be asked to send the rg_)resenta-
tion, if any, against the place of seniority assigned
to then in dwlicote within the specified time and
thesame may be forwarded to this office with comments
indicating factual position for further action by
16.2.1975.

5. Copy also forwerded to the General Secretary of the

Census Directorate Emloyces dsscciation.

< Sd. RN, Trivedi

(Den uty Director



- 4eeniority list according to Gansral Principles for
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In the Hor' ble Hizh Court of Judicature st }1lghabad:
' Lucknow Bench : Lucknowe

frit Fotition Woe_______of 1980
Nankoo Singh and otherscecccccecccccccscosoP3titi onarse
Yersus .
Union of India and otherscoccccesccpposite~artiase

Annsxurg Noeo

A S SR SR G SRR

To
The Laputy Dlrector (Hogro),
Gensus Operations, UePo,
ck__gg .
Sir,

Subject ;:=Reprssgntat ion against Tentatne
3 ggr?lorgty List oa% Computorse -

Respectfully I bag to :mv:.te your king attention
to tha lettsr NooAE-3578/78/DCO-U Po/ dated 24th

determination of ssniority in the Central Governmsnt

0fficese.

1o Serial Nose 13, 23, %, 2% and Bth of this list
ware initiélly appointed as 'Statigtical Assistante
from 1401001971, 1.101972, 1901971, 18+5:1971 and
1.1.1972 respectively and they all tendered thair
resigngtions from ths post of Computor and they 511

are regular and daclared qugsi Fermanent on their intial

post, i.e., Statigtical asssistant. Then according to



_ T whlch
/ CoCoSe Genaral Rule 6 for the saniority/is as follows

The peuod of ssrvice rendered on the post fram
which the person concernsd have resigned has not
been taken in;to account while provisionally
determindng their tentative seniority in the
 tentative seniority list of the posts to which
~ they now belong.*®

Therefore SoNo. 13, 23, &, % and B have not any

lien for confirmation on the post of Computore They

claim for confirmation only in the cadre of Se3. which
”k\ they now belonge |

) SeN0.32, 33 and & are placed senior to the
“ official who were appointed by HeQre and posted st
HoQPo and gll regional offices, who £ak® falls under
the Lists '), 'B & 'C° were selacled by the panal
_sa..  vwhich declared the merit list m 8.11.1970. after
W, ’i B ‘:;Qi decl gring thig merit by the penal of Hoqro all appomb-
ments mede by the I/0. of Regional 0ffices gre placad
/’f'junior to all thoss who selected by the penal if there %

is actually any merit list.

In the merit 1ist who was jolned even on h
‘ & 14201970 senior to those who joined on 141231§7Oo
Then how those who join evan aift_ar 161101970 i.g80 gt
SoNoe 34 who joined or 181101970 is treated ssnior to
all the merit holderse It is not justified to place
them above in seniority list to thoss candidates who

joined even gfter the declaration of the marit liste.

SGrlal Noo 3 of the aforasaid 11st and SoNo.23
of Noo{na'?QI/SCﬂ-UP dated 100201975 gre sams but in
this list date of joining is shown as 18&1101970 wh1le b3
in the list of 1975, the date of joining of the service
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B this S "
J of /khesa ce.namate afonasam is shown as 1201.1_,1970,

It appears thst the date of joining of S.No-3 was

correctad sccordingly from his service records but
his ssniority has not been corrected. Im the present

circumstancas of the matier S.Noo.34 must hava besn
placed at SoNoe65 balow ths merit ki holders S.No.66
A was also selected of the same penal, by which SoNoso
32, 33, 34 uwere selected by the pyepirector, I/ CoP.

Cells, Varangsi later on approved by D80, U.Pe. He

Voppad the merit liet preparsd by psputy Direct.or/

,\ I/C. CPCo Vagranagsi, but resumed on 23.11.1970.
Jecording to the rules candidates who were
J selected by a penal or Board are always ssnior to

other dirsctly recruited candidatese

The candidstes shomn ab SoNeo32, 33, & 34 of
this list must have bsen shown gt 63, 64 8: 65 of the
lJist as per rule of aforesaide

Y

g fm,« Q\\

i ~ I was selected alorg m‘oh other candidates for

L \?\’3‘(\“ ' '*’ohe post of computor as x a result of Interview held in

) | <3 Sepo1970o Neithsr written test was held nor the result

: “k(?l’:? ,/ of succagssful candmates was declared as a result of
, their mternewo- ghowing thsir merit.

1 was offered appointment, conseéuently'l joined
an 1601101970 in Coding and Runching Cell, Kanpure

s 4t thab time there were five CoPe gells, i.ge,
N /" :
gé\\f/ lucknow, Kanpur, Mesrut, Gorskhpur ana Yaranasi each

separate ® entity undsr census directorata, but vital
saCtion is part of Directorate along with §eToGo




: | "l
A %

V8 ware i)]acad in different ssctions under the
. Directorgte and some in vital SGCtiOﬂS'ie»G'a Pa;'t of the
Directorate, while othsrs were posted in all the five
Coding and Punching ceils without framing any criteria
or willingness for the posting even it was not clear at
) thagt time, thgt vital sections was é,pa_l‘t of the
direct orate and CoP.Cells were under the Census

direct oratse.

Then the seniority list of the pirectorate
\ euployees was dsclarad v:.de letter Noo 34/3621/C o-UP/
1008/72 dated 812,72 than only ScToUe, VoSe &nd HeQre
J staff were m included. Seniority lists of CoP-.Cell was
prepsred separatsly in form of Rezister and acknowledsed
by the staff working with esch unit that was prepared
according to Gene rﬁle so But when acc ording to the
order of the Exe DoRe0.(C) Combine seniority of staff
working in the Directorats either parts of it or under
this Dirsctorate, was prepared on ths ground of Geno
B )H‘ix N Principles for fization of seniority on 101619750
\' S gctually principles were not followed because when
. \}\L( I Lﬂarg:er takes place then only date of Jomm:, was cr1ter16
) ﬁ(“{ ‘-‘/s for preparing Inter-senser_uorlty of gach saeparate
L e entity i.ec CePoCells and HoQro alons with SeTollc & VeSo
Then authoritiags khow very well that prior to 1.1.1975
gach CoP.Cells was separats entity under the dirsctorate
them question does not arise for preparing é carbined xgm

mer it list gt the time of computors interview at Hegre

Raie in Wove 1970 It also yitness® by the fixation of
r.fr@ salary according to revised scale from 1.1.73 each GoPe
Cell was taken separataeips for fizatioheeesesecoalso

upto 1e10750

It was not clear that when Inter-se-Seniority of
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CoPoCalls and HoQro was revissd under the dirsctives of
Now DoReGo(C) then why baseless k{arlt-lls‘& was nob
Biminatad for preparing mtbr-se-semonty of cePouells
& Hero'cobma by the date of joining, .whnfch was the
only criteris for preparation of Inter-sg-saniority
according Yo rules not to be chenged by any bodye

I was placed at S-Noo 53 in the seniority list
through the othsr candidates placed between SoNo.34 to
52 are juniors to mey except the candidates pléc:e_d at
: SocNoo 37 as I and the candidate placed at §eNo. 2 37
Q joined on the same date 16.11.1970 while the others
joined after 16.11.1970 in different ssctions of the
Direct orates as per rules of the Geno. Principles i.eo
length of service, was the basic and any criteria for
preparation of seniority of Gentral Govio. Employeas.

In preparing the ssniority lisfc of the pirectly
recruited computors differe_nt principles were adopted
J/,:@;:L)‘r‘f;f{“{; o\i or ong cadre. From 20;.'54 are shown from the date of

“’ oining & 35 to 65 from the geBoCo mar_it ligt & 66 to
::.;,.,gnwarde from the date of joining, but gccording to
' /ules only ons basis criteria can be adopted foi ong
cadre thay may arrange all candldates who were dirgctly
recruited by merit, which prepared at the time of
intarviewe When msrit list of gll directly recruited

computor wae not thare then only dats of joining was
- the main criteria by which seniority can be prepared se

»

\/of’D that no one may suffer dus to this mgjor deficisncye

It would not bs out of rlace to mentmn that sane
ad-hoc promotlons ware made for six months on 200‘7o1970
who ware regular;sed vide order Noe 3@-2406_/])3&(1?/77-67
dated 30 Sept, 1978, direct recruites were placed junior




-

Lo the officials who ware promoted on ad;h?c basis,
although tha__y should not have bsen done according to
rulegse In the glternative a separats list of
saniority should be mgintained of direct recruits
to avold any discrimingtion but the same has ndt
bgen done in the instant case of seniority list
‘daclared by the devartmante. Gene % Principla 6 of
Atbo 25 page 52 of CoSoRo Vol-T also ensharind the |
rulao

I hops that aftsr review of the above mant éned
facts which were sccording to Geno Principles for
Fixation of seniority of Central Government @ployees.
You mict oblige we to sive necessary changes in the
tentative saniority lists.

Waiting for your favourable and sympathetic

consideratione
Yours faithfully,
&oﬁst}thana ' :
(anadi psthang)
C omput or o ,

LBUS COIY

—

&l

Bl P




In the Hon'ble High Court of Judicat ure at Allahabad,
(Lucknow Bench) ,Lucknow )
Wirit Petition No. of 1980
Nankoo Singh and ot hers ~-Petitionars
. Versus

Unionof India and others ~ --Opp-parties

| Annexure m. 5
No. AB/11-1/78/0C0-1P/A-3001

“ Government of India
Ministry of Home Affairs

0f fice of the Diractor of Census Operations, UP.
(Administrative Section )

8. Park Road,Lucknow
Dated September 24, 1979

OF FICE MEYORANDUY_
With reference to his representation dated
9.11. 1978 rezarding provisional seniority list of the
e .~  @grade of comutor, Shri Shri Rem Dubey, Cimputor is.
.. &) hereby inforned that the merit list 4, B and C
\‘J\V ' prepared as a result of selection centrally held at
! the headquarters of fice of the Directorate by t he

com et ent authority, are valid merit lists,. There is

therefore, no question of re-arranging seniority of

of ficials with reference to their date of joining.
His representation is accordinzly rejected.

S, Ravindra Gupta
Director

_ S e Daber
O oM uvor ug e
2 Lssistant Dirgotor, I/C.

T.Co
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_HDaAE;11-3/78[DCO~U§/&-30m7‘

Government of India
Ministry of Home Affeirs '

Office.of the Director of Census Opcrations, U@P.
(ADMINISTRATIVE SECTION) _"

6, Park Boad Lucknow
" Dated Septemba,r 2y 1979.

MEMO RAN DM

'~ The Final Seniority List of the Grade of Computor
as on st October,1978 is CirCUlutefi for* -nformutlorw of:

all concerned, : . ,
o(‘ Fanr
{ BAVINuRu GUPTA )
) DIR_JC'“OR
No. AE/11-1/78/DCO~UP /A (1) of untc
Copy forwarded for informotion to i~ | :
1«  The Registrar Genergl,India, 2/4, Mans:mgu Ro T
" New Delhi=110011, ! . _
2e Officials concernede ' ;: - L
3. Personal File of the off'lclal concerned.
Lo U.D.C.(E)/L.D.c.(S.T.U.)/L D.C.(Cn 11)
. \ '”_,9.
\ N 1’~‘ L -

- ( J‘.)Cr‘;\o I.mer\ I«..L )
' ( “"f)‘y‘ jusi.:.L -.g"r{‘\? -{*—'-.(A )‘)

} .
1
- »
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O S S - S
Sarvshri
2 ‘. Nirmsa i . Loy
7 al Singh ‘ (Rgpgggfggo) 1471979 ‘\
28, Smt. Ranjana Chadha. ' ) ~dc- ~do-
29. Dinesh Narain Saxena . =do- ==
30. Satya Narain Agarwal ~ do- -do=-
31. Vijai Kumar Tewari ' -do- -do-
32. Udit Gopal Jhingran o -do- -dg-
33. Sudhir Chandra ~do=- -do-
3k, Teeka Ram Deorari -do- -do-
. 35. Ram Lakhan Yadav . ~do=- -do=-
36. Vinod Kumar Agarwal  =do- -do-
37. Mahesh Chandra Shukla -do= -do-
+ Shri Ram Dubey ~-do- ~do-
9. Anadi Asthana ~do- =do~
L0. Surya Narain " -do- ~do-
41, Jeewan Chandra Joshi- -do=- -do-
42, Brajesh Kumar Srivastava ~do- -do-
43, Prem Kumar Fathak . =do- ~do-
Li, Ajai Awasthi C o =do-" ~do-
45, Devendra Issac Lyal -do- ~do-
46, Krishna Gopal Awasthi -do- -do-
47, Raman Lal ‘ . =do- ~do-
48, Satish Chandra Gupta ~do- i -d0o- ;77
49, Raghu Raj Singh -do- o=
50. Subhash Chandra Verma ~do- -o-
51. Nankco Singh ~do=- -Co-
52, Sri Niwas Rai. -do- -30- DN
53. Mohd.-Zakaria Ansari N e ~lc- '
54, Vishuni-Ram (SC) ~u . =Co- g -
55« Raj Kumar ~do- -
56, Ram Autar Gupta -~ =do- (-
57. Mahesh Chondra Mesheshwari -0 ~20-
58. Ramesh Chandra Baran -do- -Ac-
59, Asharfi Lal - =do- -C -
60, Om Prakash Srivastava _=de= - -
- 61, Rakesh Kumar - PRI
62, Ram Prasad Misra ! -do- -c-
63. Ehtisharmur Rahman . =Co- -5 -
6)4-. Vl,]ai Kumar Sinha _flﬁ(;:;-- LS
65, Yugal Kishore Srivasta¥a ~dn- S
€6. Dhani Ram -G - T -
67, Dharikshan Irasad (SC) 4 ~dc- o~ -
68. Rajendra Kumar Verma - - .
$9. Ram Naresh Misra -0~ ‘
70, Mahendra Kumar hrarmo =do= -
- 71, Harish Chandra Srivaguava -tc- .. -
72+ Vishwa Nath Trasad S ely -
73. Vinod Scicman -(O- - h/
7, Mohd. Badruddin Fhan ~C - IR
_ 75. Dharam DPrakash Garg ~do-. -
76. Vacant - -
77+ Vacant e : * .-
Note: The cases of officials h<r¥t,hﬂ ‘
which were considered by the N
Departmental iromotion Committee . RAVIITRE GTETA )
but could not be confirmed DIRLCTOR OF CESSUS OFSRLTIONS

alongwith the oforementioned
sofficials, their inter-se-
seniority at the time of thelr
confirmaticn,vis-a=-vis the ahove
confirmed officials,shall be,

determined subsequently.

As
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) CCTt(ll L) 03/"

i
*




. (e oo bl Sb /
f‘L Co vt Cf Jiste Calin. at .Llical sl

J—’«ﬂ'éy @ f odce«..,,gw ] @

twid Llilisr, A - & 19 £ %?Z

NQ%kcv (’/W--Ao(e@ o %

129

—

Unio tf Kolic fecleh, - - - fpLarta

4NNEYU/<C,M. Q :




1,
2e

3
b, .

5.
6’0. .
7

9
10,

4 .
~3$32n

- No. AE/308-71(4i)/TCO-UP/A- 3050(idf date.

Copy forwarded for information to 1=

i

red

The ofx101als concerned.

The Reglstrar General,India, 2/A Man31n~h Road
New De%h1-110“11

- The P=y & Accounts. Offlcer (Census) New Delhi.-

All DenutV/A581stnnt Directors of Census Operatlons9
in DeCe0ay U:Por

Accounts Section.

Head Clerks/Assistonts.

U.D>Cs./L.D.Cs. in Establishment Section.
Permanency File. : '

~

Personal Files . of officials concerned.
General Secretary, Cansus Dlrectorate Employees

Association, U.P. S /////

(’L.o K. LAVANTIA )
DEPUTY D}:WTOT(A.DW )
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In %he Zon'bl~ iizh

Court. o Judicabure at allahnbad,

A

T I~ . ! T oo oal.
(Lucknow Ztach) ,lucnow

- -

amlicetian fop ane~trzent

~ s

vewedMlication an. (W) of €80

- o~

-y

2it Petibion nae}gﬁof 1980

Tarkon o9insh ard 9% ans

LA

AT sus

The Union of India and others

:
-=Tnn-nart les

This amnlication on belf 2f the conlicants

W L aw

aunie-za izl n0st resn~ctlully sw.eth:- )

hit Jue b7 inalvartancg 1monzst tha

b~.
9
o)
0
s
e

!

nartias at saria’ no..t the nhma of nre i Qar
, 1‘

wvubey has bean tmad. Thesail Sri Ja
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ortitioner 19,3 ia the netition, ar

2ae s1ould not hate been choun in the mrray ol th

onno8ita-ngrti is,

dhrrzlnca; 1% is resnectfiull 02 ad $hat th
Jont'nln uourt bg nleased to allo. the nane of 000081*‘0-
7 rty no.et to be drl:ted and snr*al nos, o o'moss.fe-
urhns ms. 25 tn 25 her

ra=nidered as 24 to 3%,
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In the Hon'ble High Court of Judicature at Allahsbad,
(Lucknov Banch) ,Lucknow

Application for amerdment

C..&.Applicatién no, (w) of 1980

“rit Petition no, of 1980

Wankoo Singh and others --Pebitioners-
applicants
Versus
The Union of India and cthers ~=~Opp-parties

This application on behalf of the applicants
above-naned most respectfully showoths-

That due to inadvertanco amonzst the opposite-
partiss at sarial no.24 the mame € ono Sri Ram
Dubey has beon typed. Thesaid Sri Ram Dubey is
petitionsr no,3 in t he petition, and thercfore his
namo should not have besn shown in tha array of tho
opnosite-parties,

wherefore, it is respectfully prayed that this
Hon'ble Court bg pleased to allow ths name of opposite~
porty no.24 to be dcleted and serial nos, of Gxiposlte-
parties nos. 23 to 25 he re-nu.bered as 24 to 34,

Datod Lucknow (gac., Saksana)

voc-to .
5.3.1980 Counsel for the petitionsrs



IN THE HON':LE HIGH COURT OF JUDICATURE AT ALLAHAgzsj
( LUCKNOW BENCH), LUCKNOW

L I T S

WRIT PETITION NO. OF 1980
Nankoo Singh and others L Petitioners
¥ersus
Union of India and others Opp. Parties
INDEX
8l. Description of Paper. Annex. Page.
No. . No.
1. Writ Petition | | 1-16
2. Affidavit in support of the
petition. ] ‘ 11-12
3+ Appointment letter of petitioners
NOos. 2 aund 4. . 1
4, Appointmert letter of petitioner
NOego 20
- 6. Letter dated 24.10,1978 circulating
ihe senioriby list,. 3o
6¢ Letter dated 10.2.1975,: 4,
7« Representation Ly petitioner No.2 Se

8. Order deted 24.2.1979 rejecting the 6.
represcencation.

9. Letter dated 24.9.1979 withi
Sentority List. ’

10.Letter dated 4,10.1979 issuing
orders for confirmation. Se

s " e
e

| ( B.C.Saksena )
‘ Qﬂjﬁ&“ - Advocatea

N |
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

’
(LUC¥ OW BENCH ) LUCKNOW. ;}

o L . o -
IO - i * .
- e )

s

PETITION UNDfR Lhrlulf 226 OF Am CONSTITﬁTTbU %
OF I.DIA o

0seC oo 0 ¢

Writ Petition No. of 1980,

1. Nankoo Singh, aged about 31 years, son of Shri
,}\ - Sheo Shankar Singh, care of Tike Ram, Mahhon, Darshangan]
Aliganj, Lucknow. .

2. 4Anadi Asthana, agsd aboyt 30 years, son of 3ri

QN

R.C.4sthana, Ram Mandir Lane, Husainganj, Lucknow.

3. Sri Ram Dube, aged about 29 years, son of Sri
A ~ Thakur Prasad Dube, resident of 533/49, Mahabir Ji Ka

Purg?, Aliganj, Lucknow.

4, Raman Lal, aged about 33 years, son of Sri Raja

Ran, vesgident of 68/232, Chhitapur Pajawn, Lucknow

Petitioner
~VERSUS
1. The Union of India through the Secretary, Ministry
of Home Afféirs, Government of India, New D¢lhi.
<:Ej 2. The Registrar General, India, 2/4, Man Singh Road,
New Delhi
{::D The Director of Census Operations, U .P., 6 Park Road,
Lucknow,
4, Mirza Khurram
S5« Vimlesh Kumar Srivastava.

6. Kamal Deo Pandey




7

T

8e
9!
10.
il.
12.

130 -

14.
16.
16.
17.
18.
19-
20.
21,
22.
23.
24.
25,
26 .
27.
28,
29.
30,
3L.
32.
33.
34.
35,

—— 2.-—.—.

nil Saxena.

Balbir Singh.

Laxmi Kant Asthana
Karam Hussain.

Shyamal Kumar Banerjee.
Abdul Rafiq.

Nirmal Singh

Smt .Ranjana Chadha.
Dinesh Narain Saxena.
Satya Narain Agarwal.
Vijai Kumar Tewari.
Udit Gopal Jhingran.
Suéhir Chandra.

Tika Ram Dearari

Pam Lakhan Yadav
Vinod Kvmaz Ag:?wal.
Mahesh Chandra Shukla
Sri Ral Dubev.

wurya Narainia

Tisian Cacncara Joshl.
Brajesn Kumar Srivastava.

rrem Kumar Pathak.

Ajal Awasthi.

Devendra Isac Lyall
Krishna Gopal Awasthi.
Satish Chandra Gupta-
Raghuraj Singh.
Subhash Chandra Verma-

Jai Jai Ram Jatava

All working as Computors. (oﬁ.m-é)

-,

Opp-partieses

P.T.0.



2 Zo this petition.

6>

e Bem @
| '//ﬁ/
Tais humble petition on behalf of the petitioners

above named most respectfully showeth :-

1. Tﬁat the petitioners were\initially appointed
as Computors in the office of the Deputy Director,
Census Operations Incharge Coding and Punching Cells,
Gorakhpur,(Kanpur and Varanasi. Petitioners 2 and 4
were appointed by meané of office order no. A-16786/
S5CO-UP/69--68 dated 28.12.197R while petitioner no.3
was eppointed by means of office ordrr no.540/SCO-UP/
69-88 dated 15.1.1971. True copias of the aforesaid

office crders are being annexed as Annexures nos. 1 and

Al

2, That the petitioners dates of joining the pdst of

Computor is as indicated herein-below along the.

Coding and Pvnching Cell where they had Jjoined :-

Name ot the petitioner Date of Name of Coding and
joining Punching c¢ell where

joined
1. Nankoo 3ingh 23,11.1970 Varanasi
2. Anadi Asthana 16.11.1970 Kanpur.
3. Sri Ram Dube 19.11.1970 Gorakhpur.
4, Raman Lal 20,11.1970. Kanpur.

3. That there were five Coding and Punching Cells

located at Kanpur, Gorakhpur, Varanasi, Meerut and
Lucknow. Prior to the issuance of letter dated

10.2.1975 reference o which will be made hereinafters

..O..4°




~

3

R/

Bach of th> five Goding and Punching Cells was treated
as a seperate seniority uni* and seniority lists

of cach of th: said five Coding and Punching Cells
were notified in March 1973 and May,1973. The said
seniority lists were drawn up on the basis of the
respective dates of joining of each of the computors
whose names were indicated therein.

4, That a provisional seniority list of employees
serving in the various grades/posts in the
Pirectorate of Census Opercstions, U.P.,

as on 1:1001978 w3e circuluted by means of letter>no.,
AE-258-B/78/DCO-UP/  dated 24.10.1978. A true

copr of the said circul-r letter is being annexed

as Annexure no.3. tovthis petiticn. The provisional
senior 1ty list aimexed thereto is not being snnexed.
The final seniority list which is wholly identical
with the provisional seniority 1list 1s being enclosed

hereafter.

S5e Th=" prior to the issuance of the letter dated
10.2,1975 the five Coding and Punching Cells

were created as separate seniority units and

00.0.-5



)

,~\r-\

o N7 L
7

separate seniority lists were prepared for each of t
Coding and Punching Cclls were as a separate seniority
list was drawn up for Headquartess office. By the
time tne said letter dated 10.2.1975 was issued
tut of the 7ive Coding and Punching Cslls only two
remained extent viz.; those at Lucknow and Kanpur.
The staff initially recruited for the other three
Coding anc Punching Cglls located at Vuranasi,
Meerut and Gorakhpur were treansferred to the Coding
and Punching Cells which were functioning at Lucknow
and Xannur. The petitioners were similarly

trensferred.

6. That 1s appears that a dacision was taken to
combine the seniority of staff working at Headquarters
office and those working at Codiryg and Punching Cells
at Kanpur and Lucknow and a combined seniority list of
each grade/pust was required to be. drawn up for which
certain general principles had been decided upon and
were contained in letter bearing ad. A4=791/SCO-UP
dated 10.2.1975 issued from the office of the Director,
Census Operation, U.P. uncer the signature of the
then Deputy Director, Census Operations, U.P. &
combined tentative seniority list was also circulated
along with the said letter. The said tentative

list was however, not finalised. 4 true copy of the
said letter dated 10.2.1975 is being annexed as

Annexure no. 4 to this petition.

Te Trh 1t against the provisional seniority list circu-
lated by letter dated 24.10.1973 the petitioners
Contdee.
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individually preoferr-z4 rcpresentations against the
same. With a view to bring on record the facts
st: sed anc the pleas rszised vy the petitioners in the
sald represertations a true copy of one of such
representations preferred by petitioners No.2 is

being annexed as_dAnnexure no.5 to this petition.

e That the representations preferred by the
petitioners were rejected by means of office memo.
no.AE/11-1/78/DC0~-UP/4~3001 dated 24.9.1979.
Therejection of the representation was communicated
to wach of the petitioners separately. In the

last number of the file indicated above therzs is a
change tut the contents of the office memo.
communicated to the petitioners is wholly identiéal&,
A true copy of cne of such memos. relating to

petitioner no.3 is being annexed as_Annexure no.6

to this pectition.

9. That by means of memo. no. AE-11-1/78/DC0-UP
/A-3017 dated 24.9.1979 a final seniority list

of the grade of computors as on 1.10.1978 was
circulated. Copy of the said lett:r along with
the seniority list as enclosed thereto is being

annexed as _Annexure no.7 to this petition. &

perusal of the final seniority list would show that
the names of persons from serial 1 to 34 have been
indicated in the order of date of appointment in the
grade as given in column 6 thereof. It is stated
that the said date of appointment is the same as

the date of joining by the said persons on the post

of Compnutor. Against the petitioners names also

ContAeecees
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in column 6 their dates of joining as computors have Cﬁ

/); been indicated . A perwsal of the said seniority list

would further show that the seniority to persons from

25 to 65 has been sssigned on the basis of their

position in the alleged merit list said to have been

drawn up on 8.11.,1970. Further the seniority of

persons from 66 to 111 has tzen assigned cn the basis

of the date of joining which is the same as the date

{ﬂ of appointment in the gragde.

10. .That in the said final seniority list-persons from
K:) serial 1 to 22 and 35 to 4C belang to the Head-
quarters office while others belong to the Coding and
Punching Cells,
11. That a perusal of the final seniority list
would show thuat even the order indicated in the
appointment letters [iled as annexures 1 ard 2
has not been aihired fo while indicating the
position in the merit list of the per sons whose

names are in the said office orders, annexures I and 2.

12. That on the basis of the iuter se seniority assign-
4 ed in the final seniority list circulated by m2ans
<j/ of letter dated 24.9.1979 orders for confirmation have
also been issued and they are contained in the
order bearing no. 4E/308-71/DCO-UP/4-3050 dated
y 4.10.1979 and have been sssued from the office
| of opposite -party no.3. A copy of the sz2id order

dated 4.10.1979 is being annexed as Annexure No. 8

to this petition.

Contdoees
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13. That aggrieved by the assignment of seniority

in the final seniority list as also in the confirmation

order and having no other =2qually effective and

specdy alternative remedy the petitioners seek to

prefer this petition and set forth the following,

amongst others,

GROULIDS

(a) Because the combined seniority list of staff which
was hitherio treated as a separate seniority unit ‘
has not been drawn up on dne simggle uniform criteria
applicavle tc each of the persons whose names are

given in the seniority list.

(b) Becruse 1nasmuch as in respect cf considerable
number c¢f persons in the combined seniority list
assignment of seniority has been on the basis of their
date of jcining/ date of a»rointment in the grade, the
assignment of seniority to a few in the said combined
seniority liét on the basis of merit position is
wholly unwarranted and offends the provisions of
Articles 14 and 16 of the Constitution of India and
amcunts to denial of equal opportunity in the matter

of conditions of service,

(e) Because the uiiform principle of date of joining
as the sole criteria for assignment of seniority \

should have been adopted especially if it was that

merit test had not been conduetad in respect of -

Contdessess
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jnnimerable persons who have besn assigned seniority

in th> combined list.

(a) Because without prejudice to the above pleas
even the so called merit position indicated in the
combined seniority list is highly suspect and

deserves to be-igh@red.

Wherefore, it is respectfully prayed that this
Hon'ble Court be ﬁleased ]

(1) to issue a writ of certiorari or.z writ, order or
direction ig the nature of certiorari to quash the
final seniority list circulated by lettoer dated
24.9.1979 contained in annexure no.7 and the

0ffice memo. Aated 24,9,1979 (annexure no.6 )
rejecting the petitiocners representations against

the same.

(i) to issue a writ of mandamus or a writ, order or
direction in the nature of mandamum commanding
opposite-varties nos. 1 to 3 to issue a fresh
seniority list of computors in the light of the

judgment and observations of this Hon'ble Court.

(1ii) to issue a writ of mandamus or a writ, order OF
direction in the nature of mandamus commanding
opposite parties nos. 1 to 3 to suitably modify the
order for confirmation dated 4.10.1979 and re-assign

the'plaée in the said lis*t in accoréance with the

revised seniority list.

Contdeesse
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(iv) to issue such other writ, direction or order,

inclucing an order as to costs which in the circums-

tances of the case this Hcn'ble Court may deem just

and prover.

Dated Iucknow

2

v

( - RB.C, Saksena )
Advoecate
Counsel for petitioners
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In the Hun'ble High Courtv of Judicature at Allahabagz7

(Lucknow Bench),Lucknow.

Affiqavit
in '

Petition under Articie 226 of the Constitution

of india
Writ Pstition No. of 1980
Nankoo Singh and Others. -Petitioners
Versus
Unior of India and others. Opp.Partiese.

I, Anadi &sthana aged about 30 years, son of
Sri R.C.Asthana, Ram Mandir Lane, Hussainganj, Lucknocw.,

do hereby solemnly take oach and affirm as under:-

le That T am the petitioner no.2 in the above noted
writ petition and I am fully acquainted with the

facts of the case.
2e That the contents of paras 1 tc 12 of the

accompanying petiticn are true to my own knowledge.

3e That annexures 1. to 6 have been compared and

are certified toc WTie true copies.

Dated Lucknow Deponent

28.1.,2980.
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I; the deponent nzmed above, do hereby verify
that contents of paras 1 to 2 of this affidavit
are true to my own knowledge. No part of it is
false and nothing material has been qoncealeg;

so help me God.

Dated Lucknow Deponent
28.1+19280
. I indentify the deponent who has signed in

my presences

(Clerk to 8ri B.C.Saksena )
Advocate.
Solemnly affirmed before me on
at aﬁm:/p.m by
the deponent who is identified by Sri
Slerk to Sri |
aAdvocate, High Geurt, Allshabad -~ I have satisfied
myself by examining the d eponent that he understands
tre contents of the affidavit which has been read

out and explained by me.
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In the Hun'bie High Court cf Judicature at Allahabad:
Lucknow Bench : #ucknow.

Writ DPetit:on  No.__ _of 1980.
Nankoo Singh and otherse....... cecen e .Petitioners.
Versus

Union of Indiag and others.e.. .o.-.e.. Opposite ‘arties
Annexurgs No. 1.

No.491/DRK (CPC)/T/71 Dated 14.1.1971.
No. A-16786/8C0-UP/69-68

Government of India
Minbkgtary of Home Affairs.

Office of the Director of Census Operations, Yttar
Pradesh, 85-Vidhagn Sabha Marg. )

Dated Lucknow Dec. 28,1970.
- __ORFICE ORDER ___

The following candidates are appointed as
Computors in the central scale of K.150-5-160-8~240-ER-
-8-280-10-300 (together with d~arness and other
allowances at the rates admissible and subject to the
conditions laid down in rafes and orders govarning
the grant of such allowarces in force from time to

time ) purely on temporary basis with effect from the

‘j f dates shwon below against their names'untill further

!

3 /

|

ordess in the office of the Deputy Director of Census

Operations, I/C Codimg and Punching Cell, Kanpure.

Contde. ccecesas
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SsNo. Name of the G,ndidates. » Date of joining

l.8hri Ajal Awasthi Now.23, 1070 (F.N.).
é.Shri vtjay Pratap Singh Nov+20, 1970 (F.N.):
3.5hri Raman Lal Nov.2, 1979(F.N.).

4 .Shri Krishna @opal Awasthi Nov.21i 1970.(F.N.)s
5,8hri Prem Kumur Fathali. No=. 31, 1970 (FiN.)
6»8nri Rudra Narain Misra Go-24, 19270, (FeN.)

7; Shri Brigesh Kumar Srivastava Nev.24, 1970s (F.N,).

8. Shri Hurl Shankar Pandey Nov .24, 1970 (F.N,).

9. Shri Dé&ehdra issaé Lyall Ne.23, 1970 (FeNs)e

10.Shri Surya Nerain Nov.26, 1970 (F.N.).

11. Shri Jeewan OChandra ou “.  197.26, 1970 (FilN.)s

4 A e e e e oA AT et A AT ot g am g g gow e g g g e -
r' Other terms and cond’t o.s o1 thelr service.!

Will be governed by the rules and orders in force from time

‘bO t-’"lec-

7

Sd/"‘ DoMo Sinhan
Director.

Nou.16786(1)sco-UP/69-68 of date

Copy forwarded for information and neeessary
action tothe :-
1. Deputy Director of Gensus oficrations, I/c-
Luding and Punching Cedl. Kanpu~ 7ith reference

to his let*er No.337/DDX/ (CP2)/7/70, dated Dece2,
1970 with one sparec~ 3y for Treasury Officers

20 Accountaﬂt,of this officc.
3. Offieial eoncerned.

4, Staff return file.

Se Personal file,

Sd/u Illegible
(Mohd. F.Khan)
Deput; Director.

~ITRUE COPY __
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In the Hon'ble High Court cf Judicature -t Allahabad 3 Y/?

Luctnoyr Baneiy s Iyeknows
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Writ Petition DNo. - of 1880

Nankoo Singh aifd cthelSesccocscvevascsssses.betitionerse.

Versus

Union of Tndia and 0%helSeccocvosssosssssssssOpr0site Parties

b

Anneyures. Nue. 2.

No. 4--540/3C0-UP/69-68
Government of India v
- Ministry of Home Affairs.

Office of the Direcror of Census Operations, U.P.

85-Vidhan Sabha Marge.
Dated Lucknow Jan. 15,1971,

~/ -

OFFICE __ORDER

The following cancid:tes are appointed as

Computors in the central Scalerof B, 150-5-160-8~-240-

D

-~ 8-287-10-3CC (together with desrness and othser

gllowanCPa at ther ates admissible and subject to the

conations leid dova Ir rules and orders governirng the

Ay
grant of <vel allowance. in/ force from time to time )

purely on Semporar: vasis with effect from the dates

shown below against their names untill further orders

-
4 1in

the office of the T'zputy Director of Census Operations,

I1/C Coding and Punchiaz Cell, Gorakhpur »

S:No. Name of the Candidate §.~.J,-,'.-?a?“ of jolnimg  _ _._
1.Shri Vinod Kumar Agarwal. - Nov.24,1970 (F.N.).
2,8hri- Sri Ram Dubey Nov,19,1970 (F.N.).

3.8hri Shesh Nath  Nov. 26, 1970 (F.N.).
4.8hri Mahesh Chandra. favk a. Nov. 21, 1970 (F.N.).
5e.8hri Niwas Rai = Decs 8, 1970 (F.N.).
6.Shri Prem Shankar Pandey Dec.16, 1970 (FGN;);

Contd, e.. .
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Other terms and, conditions of their service will

be governed by the rules znd orders in force from time

to time,

No.A-540(1)/8C0-UP/69-68

1.

2.
Se

4.

\

DeM.Sinha
Director .

’ of date

Copy forwarded for information and necessary action

to the;-

s

Deputy Director of Census Operation, I/C Goding and

Punching Cell, Gorakaipur with referencs to his letter

No.465/DDCO/GKP dated Dec.28, 1970 with one spare

copy for the Treasur: O0fficer.

Accountant of this office.

O0ffieial concerned.

‘Staff return file.

Personal file.

COPY.

Sd/- Illegible
(Mohd. F.A.Khan )

Deputy Director of Gensus Operatios
Uttar Pradesh.
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In the Hon'ple High Court of Judicature 4t 4llahabad
(Lucknow Bench), Lucknow.

QOG»“JOI

writ Petition No.  of 1980

Neakoo Singh and otherss ' ----Pefitione‘rse
Versus

Uninn of India and others. --0ppa parties

ANNEXURE No:3,

NosAE258B/78/DCO-UP
Government of Iidia
Ministry of Home Affairs,

Office of the Direc“or of Census Operations, U.P.
(Administrative Section)

~

6-Park Road, Iucknow :
Dated October 24,1978

CIRCULAR
SUBJECT:s~ Provisional seniority lists of employees ,
serving in the various grades/posts in the
Directorate of Gensus Ope”atlons, Uttar .
Pradeshs
The provisional seniority lists of officials
working in the various grades/posts of TO/STA/SA/

Computor/Assistant Complier in the Directorate of

Census Operations, U.P. as on 1.10.1978 are enclosed.

The names of officials who have served in grade/

post by hzve not béen appointed substantively therein

~and promoted to higher grade(s) have Bedn shown

in the provisional seniority lists for the réspective
grades. The aforesaid provisional seniority lists have -
been drawn up in accordance with the general principles
for determining seniority laid down by the Govt.

of India and in consultation with the office of the

N Contdaesse



Registrar General, India. It is requested that each

.and every officials concerned msy verify the correctness:

of the particulars given therein. In case there is

any factual discrepancy(ies) the same my be

brought to the notice of the undersigned within three
wecks of the date of issue of this circular. Inhcase.
no such factual discrepancy (iés) is/are pointed out
dufing the stipulated period i.e. by November 18,
1278 the pfovisional seniority lists shall be t

treated as final.

84/~ SeS.S.Jaiswal
?pputy Director,
Head of office)
No. AE (1)/78/0C0-UP/ of date

\

Copy to

- s £

le The Deputy Director Technical
2. 4ll Assistant Director (Technical) with ten spare

copies each. It is .requested these
provisional seniority lists may be -brought to the

notice of the members of staff working under them.

3¢ The Deputy Registrar General,India (Census)

for kind information.

Sd/- Illegible

Reputy Director
ead of - Office

T.Ce
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In the Hun'ble High Court of Judicature at allahabad.

( Lucknow Bench)p Lucknow

L T R

LN

Writ Petition No.. of- 198A

Nankoo Singh and others. ~Petitioners.
Versus
Union of India and others. - ~0pp Parties.

Annexure No.4.

Government of India
Ministry of Home Affddrs
Qffice of the Director of Census Operations
Uttar Pradesh
6-Park Rcad s Lucknow
Dated February 10,1975
During *he last visit on 20th and 21st January,1975
the Deputy Registrar General (Census) had discussed
the principles for drawing up the combined seniority
lists relating to the headquarter staff, the Coding and
Punching Cells, Lucknow and Kanpur« The principles which
have be~n lald down by him for the purpose are as under:-
1A The position of all the employees of the |
"office of the Director of Census Operations-
headquarters- Coding and Punching Cells, Lucknow
and Kanpur as on Ist Januar 1975 will be taken into

account and a combined seniority list as on 141419275

will be drawn up based on the position occuped by each

employees on that datee
Ve For,each grade/designation separateISGniority‘list‘
will be:drawn.‘ )
3, In each list of a part{cular grade, officials.
working inthe headquarters, Coding and Punching

Condee e




Cells at Lucknow'and Kanpur will find their peéitisn»
The inter se seniority amongst them will be fixed taking
inﬁo account s
(i) The date on which each of tngé'was_éppainted/
- oromoted te the grade,. ‘
(Ll)In respect of such offieials who had been .
appointed/prem@ted as a result of seleetion ‘
by a Board from the lewer grade or as a result of
| direct recruitment threugh_the Empleyment Exchange
| Itﬁe inter se poaition will be as indicated by the

selection Beard/Recruitment Board,

(1i1) Some of the officials who had earlier
been working in the Codirg and~Punéhing Cells/
Reglonal Tabulation Offices, had resigned
thelr jobhs but were immediately appointed without
any break to the headquarters office some in .
1lgher grades, some in the same grades and éome in
the lower grades; In respect of the offiecials who
had been appointed in the same grade for the
| purpose.of fixing the inter se seniority, the
serviece put in by éach of * them in-that grade in the
Coding and Pagehing Cell/&egional Tabulation Offihe-‘
will be taken into account$ simil rly in respect
of those officials who had been appointed in the
lower grade, the service put in by each of them in
, the higher grade as well as in the same grade
‘in the Coding aﬁd Punching Gell/&egional Tabulatin»
Y office will be * zen into account fér fixing thc

inter se senioriti,

COn?_:d,...... .
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On the basis of the above principles a combined
senioritv list for the grade of computors has been drawn
ur and is circulated to the staff of the headquarters
office, “oding and Punching Cells, Lucknow and Kunpur.
I. 1s requested that each and every offidial concerned
of the grade may kindly be verify the correctness
of the pa; “iculars given therein and axsure that the
seniority ‘ndicated to him/her is correct: In case
there is some factual discrepancy of the seniority has
not been shown correctly taking into accoun£-the
principles laid down, he/she maj kindly submit khs
representation in duplicate by 15.2,1976. The

representzsions will be considered and thereafter

final scilcrity lists will be drawn up and publisheds

!
8d/- R.N. Trlvedi
Deputy Director of Census Operatlons,

‘P.

No» 4-721(3)/3C0-UP of date

Jepy forwarded for informatidn and necessary action
tos~
1, Ly -Director, State Tabulation Unit,Lucknowe.
2o  Ly.Director, 6:P;dell;Kanpur.
3a Deputy Director,<6:P.Cell Lucknow
4. TUeputy Diretor (P)/Deputy Director (T).

Tha “wouty Director concerned may please hand over
a copy of the seniority list to the official céncerned
and ob%éin his signatures for having recei@ed'a CODY &
He may also verify the correctness of the details shown
in th- tene lve seniority list cnd in case ther: be

any di:zerepancy it may be repofted to this officee

.COHIRd_o¢.u--..-.

~
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It wa, also be ehs@red that the names of each official -
of the cadre has been covered by the lists If .any
official has remained excluded from the list, hbks
particulars may be sent to this‘offiée at onces.

The officials may be asked © send the-representation,
if any, agéinst the place of seniority assigned

to them in duplicate within the specified time and

" the same may be forwarded to this office with comments
indicating factual position for further action by -

. 164241975,

\

5, Copy also forwarded to the General Secretary of the

~Census Directofate,Employees Association. - . o

Sd/" R.NoTrivedi f
(Depﬁty Director

ToCe
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{:E% In the Hun'ble High Court of Judicature at Allahabad: ﬁﬁ/\7
b Lucknow Bench 's-Luck: oW, '
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Writ Petition No. _of 1980

Nankoo Singh and others.eeee......seee.....Fetitioners.

_ Versus .
Union of India and others.............L....Oppqsite Parties

Aunnexure-~No+S

R

A : The Deputy Director (H.Qr.),

-:{ Census Operations. U.P.
Lucknow. | ' , A
sir, '

Subject:-Representation against Tentative
Senlority List. of Computors.

Respectfully I beg to invite you kind attention
to the letter Nu;AE—2578/78/DCO-UP/, dated 24th |
October,1978 Provisional Sgniority list of Computors

~ In the Census Directorate, U.P. at Lucknow I brought to
Your notice some facts about descrepanciés in this
seniority list according to General Brincipies for
determination of seniority in the Centrali Government
Offices. | ‘

1,  Serial Nus. 13, 23, 25, 26 am 28th of this list

At
L . .
- were inltially appointed as 'Statistical d4ssistants!

from 14.10.1971, 1.1.1972, 1.1.1971, 18.5.1971 and
l.1.1972 respectively and they all tendered their

"% residgnation from the post of Gomputor and they all
are reguler and declared Quasi Permanent on their initial
post, i.e., Statisfical Assistant./Then according to

Contdtoo.oo....ot
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C.C.S.General Rule 6 for the seniority whlch is as fOIIOWS.
' ‘ NThe neriod of service rendered on Fhe post from
| which taken into account while provisionally -
determining'their tentative seniority in the '
tenua*wve senlorltj 1ist of tha posts to which | ¢
they now belongo"
Therefore 5.No.13, 23, 25, 26 and 28 have not any
lien fer confirmafion on the rost of‘Computora They
?Elaim for confirmation only in the cadre of.S.4. which
« then now belong.
& 8.No.32, gézand 34 are placed senior to tre
official who were appointed by H.Qr. and posted at

H.Qr. and all regional offices, who falls under

«

the lists A, 'B! & !C! were gelected dy the penal
which declared the merit list on 8.11.1970. 4fter
declaring this merit by the penal of H.@r. all appoint-
ment s made’by the I/C; of Regional Offices are placed
junio§ to 211 those who selected by the penal.if there
is actually any merit list, - \ |
In She meriﬁ list who was jointed even on
1.12,1970 senior %o those who joined on 1.12.1970.
/@hen how those who join even after 16.11. 1970 loee at
’diS‘Non 34 who JO;ned on 18,11.1970 is -treated senior to
all the merit holders. It is not justified to place
them above in seniority' list to those candidates who
* joined even after the declaration of the merit list.
Serial Nc.34 of the aforesaid list and 5.No.23
of No.4-791/SC0-UP.dated 10.2.1975 are same tut in -
this list date of joining is shown as 18°1l.i970 while

in the list of 1975, the date of joining of the service

Contdoooo .
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of this candidate aforesaid is shown as 12.11.1970,
It appears that the date of joining of S5.No.34 was
correctéd accordingly from his service records but
his seniority has not been corrected. In the present
circumstanpes of the matter 5.Nv.34 must have been
placed at S.N0.65 below the merit holders S.No.66
was also selected of the same penal, by which S.Nos.
32, 33, 24 werz selected by the Dy.Director, I/C C.P.
.Cells, Varanasi later on apppoved by DCC, U.P.. He
topped the merit list preparzd by Deputy Director/
I/e CPC Varanasl, but resumed on 23.11.1970.°

Accofding to the rules'cahdidates who were

selected by a penal or Buard -re always senior to

~

. other direétly.recruited candidates.

- The Candidates shown at S.No.32, 33,and 34 of
this list must have been shown at 63, 64 and 65 of the

list as per rule of aforesaid.

/

I was selected alongwith other candidates/for
thé post of computor as a result of Interview ﬁeld in
Septe.1970. Neither written test was held nor the result
of successful candidates was declared as a result of

their intertieckl showirg their merit.

I was offered appointment, consequently I joined

on 16.11.197® in Coding and Punching Cell, Kanpur.

4t that time there were five C.P.Cells, I.e,
Lucknow, Kanpur, Meerut, Gorakhpur and Varanasi each
seperate entity under censué directorate, but vital

section is part of Directorate alongwith S.T.U.

Con*Aesese
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We are placed in different sectdons under the
. Directorate and some inv;ital seétiops i.e. Part of the -
Directorate; while others were po<ted in' all the five
Codirg and Punching Cells without framing any criteria
or willingness for the posting even it was not clear at
that time, that vital szctions was a part of the

Directorate and C.P.Cells were under the Gensus

“¢~ Directorate.

When the seniority list of the Directorate ‘
e employees was declared vide letter No}A/3627/sco-pP/
‘ 1008/72 dated 8.12.1972 then only S.T.U. V.S. and H.Qr.
staff were #ncluded. Seni rity lists of G.P.Cell was
Y prepared separately in form of Register and acknowledged
by thesStaff working with each unit thaf was prepared
according to Gen.rules. But when according to the
order of the EanaR.Ea(C) Gombiné seniority of Staff
working in the Directorate either parts of iqar under
fhis Directorate, was prapared on the ground of Gen.
Principles for.fixation cf seniority on 1.1.1975.
Acﬁually principies were not followed because when
Merger takes'place then only daté of joining was ¢riteria
ﬁ&;/ for preparing Inter-se-seriority of each separaté
entity i.e. C.P.Cclls and H.qr. along with $.T,U. & V.S.
When-éuthorities know very well th:t prior to l.1.1975
- each C.P.Cell was separate éntity under the Directorate
then question ddes not arise for prepering a combined
merit list at the time of computors interview at H.Qr.
*sic in Nov.197C. It also witness * by the fixation of
salary according éo revised. scale from l;;.73 each C.P.

rd

Cell was taken separate for fixation......also upto 1l.1l.75.

It was not clear that when Inter-se-seniority of

Contdsesss..-
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. s/shri. L . - o
46.Ud1t Gopal Jhingon  12.9.51 w.mmjauwA 1.12.70 . *1,72:70  Rogular
47,Sudhir Chendra 7.5.47 B.A, 24.11.70° 24.11,70 -do-
48 Tikka Ra, Dcorari 4.4.49.. B.A; 24.10.70 . R4,11,70 —-do- .
49 Ran Iakhan Yrdav 10.10.45 M.AHindi  30.11,70(AN)30.1,70(AN) -@olA
50.Vinod Kumer Agarwal 1.12. 46 B.A. | 24.41,70. 24.11.70 -do-
51 Mehesh Chandra Shukda  19.1.47 BL.A. 21411570 2T,11,70 -do-
52 Shri Ram Dubcy 30.3.50 B.Sc. S 19.2%.70 19.11.70 -do-
5% Anrdi Astha 16.8.50 M.A.(Eco)  16,11.70 16.11.70 -do=
“ B.S, (ay) . (aN) Lo
54 .8urya Nerain 14.6.46 B.S§. ©26,11,70 . 26,11,70 ~do-
55 4] ¥wjn.Chrindra Joghi . vn12,2.49° B.A,. 26,11,70 * 26.71.70 =do-
56.Brijesh Kumor Srivagtava28,10.49 B.Sc. pm#.AALQO 24.11.70 -do-
57.Prem Kumar Pathak 157.52  B.Sc, 21,11.70 21,11.70 -do-
58.Ajai Awasthi 24.8.49. B.Sc. 20.11.70 20.11.70 -do-
59.Devirdra Issac Lyall 5.7.50 B.Sc. 23,11,70 * 23.11.70 -do-
60.Krishan Gopal Awesthi 9.12.45 B.A. 21.11.70 21.11,70 -do-
61.Rem Lal : 11.1.48 B.Sc, 20,11.,70 20.11.70 -dp-
“67.Satish Chrndra Gupta  38.10.50 M.J. 130,11.70 36,11 .70 ~do-
6% .Raghu Raj Singh 1,146 B.ALS 471 41,77 0 =do-
64 Subthash Chandra Verma - 5.7.47 B.3c(Math)  7.1.7]  7.1.71" =do=
65.Jai Jai Rar Jatav(SC)  15.2.45 M.A, 13.1.71 - 13.1,71 - ~do=
66.Nankco Singh 10.6.46 M.A(Eoo) 23.11.70 23.11.70 -do-
67.5ri Niwas Rai 1.1.47  B.h. 8:12,70  8.12.70: -do
8.Mchd ,Zakaria Ansari 7.7.46  B.A. 1 24.6.70  2¢.4.71  -do-

—~d o=

. =do="

I.Q..O.l

I e Yol R

| Merit List 'gr
€.11.70,




‘m . L) L) ] » M..- . [ L] o, ”me“ ..o 3 * AQ\.O . . L]

o M\meoul o - . [ ] L ] L] v . L] . L4 | . .. |
11.Bishram Ravat (SC)  5.5.42 Hign School
12.Anond Singh Nogi 7.3:38  B.A.

1% Deo Dutt Sharma 7.1.46 B.Sc.(Agri)

T M.A.

14.SpAffi Ulleh Khan 25.11.39 B.A. |

Qm Q;w Chand Prakash (se)15. > 41 Inter

qma»&pgm@ ALi

mm.m.um

17.Vircndra Pratap Singh 15.7.30

18 ,Rama £ant Mighra

5.12.%6

High School

HS&@%;

Inte

.19. mﬁ%osmwg Nath Srivastava 1.1.40 B.A.
20, Mitter Bhushan Taneja 26.8. 45°

16.1.62
1.3.62°
24.6.70

qom omq
10.10.62

16.5.63
17.5.63

17.5,63
18.5.63

B.Sc. Azgabm )8.7.69

mm omo..No

29.8.70

M.Sc.(Maths v Aw 9 <o
AN

21.Virecndra Kumar 1.7, &m B.A,
Srivagtava. )
22,Syd .Zaki Mchdi. 22.6. mo B.Sc.Coursc
, S in IBM 1401
R AUTO DODER
. PROGRLMVING
23,Vinod Kumar Nigam 15.9.45
24 Banarasi Lal (SC) 15,7.46 " M.A.(Eco.)
25.frishna Chond Gupta 9.12.45 M. .(Eco)
26.Vindhyachal Singh 1.7.46 B.Sc.(Agri)
. y

)

. . . Y

wc.m .mo

i3.,2,70

© 26.6.70

20.7.70

20:7.70
20.7.70

20.7,70

20.7.70
20.7.70

26.8.70
29.8.70

29.8.70

14.9.70
(A.N. )

-

—
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-3 Q-

-3 0~

29.9 Qoﬁ>zvmw 9 .70(AN) xaot

- 3,10.70

5.10.,70

'3.10.70
56.10.70

-3 O—

— O~

— -

umwogodom_mmAm.>ri.ovmruer.<w

Promoted as S.A.on Ad-hoc
basis w.c.f. 11.5.78

Appointcd as S.A., w.c.f,
14.10.71. .

Expired on 5,2,76,

Promoted as S.4. On Ad-hoc bagis
w.c.f. 11.5.78 '

Promotcd as S.A.on Ad-hoc d@mpm

w.e.f. 14.9.78. ¥
mxwwwog cn 25,5.76.

wjmy.

Abpointed 8s S.A. w.c.f.1.1.72

Promoted as 5.A. on ad-~hoc basisa

"WlO -H.c mﬂq .m-..NOo

Appointed as S.A. w.c.f,

1.9.71

Appcinted s S.A, w,c.f, 18.5,72

0.0.&.“.
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LANNEXURE NQo 8

) No .4B/208-71/DCO-UP/4~-3050 \ /%2&7

Government of India
Minstry of Hume Affairs

Office of the Director of fensus Operarions,Uttar Pradesh
(Aaministrative Section)

6-Part Road,
LUCKIIOW

October 4,1979%

ORDER

Agreeing with the recommendations of the Departmental
Promoticng ‘Jommittee 1r- rec.ect of the following officials,
he offizials named below in ®ol. 2 are hereby confirmed on
the post indicat=d in Col.2 with effect from thedte shown
against each in Coh.4., - : b -

The confirmation of these officials is subject to
the recsuls ¢f the pending writ petitionsi-

DIl Rk Tl IR Tl Tl AL S S Y R Rl Tl B Rl Tl SadP Sl Tadl Bl Bl Saall Taalf Rooll Bt 2 2k Rl
Serial HName of offiaial Post on Date from
No ‘ . which which )

* substan. substantively
bpely appointed.
appointed.

PR Radt Bt Bl T el SR R S Sk S 2 Rl Tl Bl Rl Rl Sl ol Tl Bl ol Bl Rkl Xl RSt Reak ]
1 2o 3 4e
o"'e"'o—a"‘*s'*’o"n"‘o""ﬂ'“n‘“‘o“o“e"n"c"c"."o"s"'o"o"‘o—c"a—o-.-t—o-v-o"

8arvshri

1. Rafig Uddin ‘Computor 10761979
(Bs4330-560)
2. Suresh Chand Sharma(Ex.ser) =-do- . =do
- 3. Chandrs Pal Gupta. ~do- =dO=
4. Bishram Rawat (SC) ~do- ~do-
5a Avnond Singh Negid. ~do- -do~
6o Jai Ghand Prakash (sC) -do- ~do-
7o Atimad Aldi. -‘ ‘—do- -Q O~
8. Rara Kant Mishra. ~do- =do~-
9. Surinder Nath Srivastasva. ~do- -dO-
'%@. Mittar EBEaushan Taneja. ~do- =do-
11, Virendra Kumar Srivasivavae ~do-~ -do-
12. Syed Zaki Mchdil, ~-do- " =dOo-
13. Benarasi Lal (80). -do- . ~do-
14 Girish Chandra Guptta | ~do- -do~
15. Hira Lel $fo Sh.Baldev Prasad ~do- ~do-
(Bx~Serviceman). .
16. Rakesh Kumar aAgarwal. ~-do- ~do-
17. Nagendra Pzndey., -do- ~do-
18, Mirza Khuram. ~do-— =dOo=
19. Kemai. Dec Pandey. ~do- -do~
20, Kamal Dec Pandey. ~30- «do-—
21, Avril Saxrnc. ~do- -d0o-
22. EAalbir Singh ' ~do~ ~do-
23. Lexai Kari 4sthana ~-do- ~do~-
24, Karam Hucszain, ~do- ~-do-
25, Shremal Kumar Basrerjee -do- -0~
26, Abdul Rafir. -do0- ~do-~

Contdecesas
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. A ]
}\ l. 2"' "‘30 4. '
L @areonhi
27 Nirme: Sirngh Computor 14741979
- (Rse 330-560)
28. fmt . Raniang Chadha ~do~- ~do~
29, Disn Nerain Sazxcena. ~do- -do-
30, Satya Harain Agarwal. ~do- " =do-
3. Vijai Xumar Tewari. ~-do=~ -do-
32, Udit Gopidl Jhingran. ~dg- ~do~
33. Sudhir Chandra. ~do- -do-
34. Tika Ramnhsorard ~do- ~do-
35, Ram Lakian Yadav ~-do- ~do-
6. Vinod Kymar 4ggrwal. ~do~- -do~
37 Mahech Cuondra Shukha. ~do-~ ~-do-
+28a Shr Ram Dubey., ~do- ~do~
-394 Asthana. ~do- —~do-
%;75}400 Surva Narain. ~do- ~do-
41, Jeewan Chandra Joshi. ~do~ -do-
42, Braliesh Kumar Srivastava. ~do- -3d0-
42, Pren, Xumar Pathak ~-do- ~do-~
44, Ajal hAwacsthi. -do- -do-
45, Devendra Igsazc Lyalls ~do~ ~do-
X 453, Krizhns Gopal 4wasthi ~-do- ~do-
— Raman Al e— -do- -do-
48, Tsh Chandra Gupta. -do-. -do-
49, Raghu Rzj Singh > ~do- ~do-
50s  Subhash Chandra Verma. ~-do-~ -do-
—51. Nankoo Singh. — -do-~ ~do-
R Sri Wiwas Rai -do- ~do-~
53, Mohd.Zalzariz Angari. -do-~ ~do-
54,  Vishuui Ram (8C) -do- ~do-
55. naj Xamar ~do- - ~do~
56, Ram Avtar Juphas ~do~ -do~-
57. Mah~sh Chandra Msheshwari -do- -do~
3. Rimesh Chandra Baranwal ~do- ~30~
59. Asharii Lal ~do-~ -do~
60. Om Prsgkash Srivastava. -do- -do-
61l. Rakesh Kymar ~do- ~do-~
_ﬂf_62. Ram Prasad Misra. ~do- ~do~-
. 63. Ehtishamur Rehman. -do- ~do~
G 64, Vijai Kumar Sinha. ~do- ~do-
654 ugal Kishore Srivastava. ~-do- ~do-
66, Dhani Ram ~-do~ -do-
67. Dharikshan Prasad (8C) -do~ ~do-
G8. Rajendra Kumar Vérma -do- ~do-
62. Ram Naresh Misra. -do- -do-
4« 70, Mahendrs Kimar Verms. -do- ~do-
71. Harish Chandra Srivastava. ~do- ~do-
72, Vishwa Nath Prasad. -do~- ~do~
73, Vinod Soloman. -do- ~do-
. 74,  Mohd., Badruddin Khan. —-do- ~-do-
75«  Dharam Prakash Garg -do- =do-
78 Vacant - - -
77 ® \'a C af_';.t a - ——

Notes: The cases of officials which were

considered

committee but

with the

inter-se-senio>:

by the Departmensal Promotion:

zoult net be confirmed along

aforementioned officials, their
5 at tire time of their

confirmatic =
officials 5011

JAS

3%
22T

—a -V

v the abcve confirmed
Gevermined subsequently.

Sd/ -

3d/-Ravinder Gupta
Director of Census
O»erstions,Uttar Pradesh

e e Comd-ouu.ota
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No.AE/308-71(1)/DCO-UP/4=3050(1) of date

Copy forwarded for information to:-

The officials concerned.,

The Registrar General, India, 2/A,Mansingh Road,
New Delhi-110011., -

The Pay and Accounts officer (Census),New Dglhi.,

411 Deputy/Assistant Directors of Census Operations,
in DGO, U.P. |

dccounts (Sectione A
Head Clerks/Assistants. . h

% - .’

ot : ’
UwDeCss/L.D.Cs. in Establishment Section.

Permanency. File. AN

&

Personal Files. . of officials concerned.

General Secretary, Census Directorate Employees
Associa tion, U.P.

Sd/- H.0.K.LAVANIA
DEPUTY DIRECTR (ADMN.)
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In the Hon'ble High Court of Judicature at Allzhabad,

{( fucknow Bench ); Lucknoy,

C.M. Application No. Ll J (v) of 1980 .

In re: 0

urit petition NQ.;GQ k of .

. $JF%'

Nankoo Singh and others .ee tFetitioners

% 2pplicants
Versus %&0 .
'UJ\ .

Union of India and others s.«Opp=parties

¢
-

This application on behalf of the applicants

above=named most respectfully showeth ;=

1. That opposite-parties nos. 4 to 35 are working as
Computers in the Office of Director of Census
Operations, opposite-party no.3.

2. That for the pruposes of service on the said
opposite-parties nos: 4 to 35, it would be
encumbersoms and would also entail unnecessary

expenditure to send registered notices individually.

3. That places of residence of the said opposite-
parties Nos; 4 to 35 are not to the petitioners,
and their official addresses is known.

WHEREFCEB, 1t is respectfully prayed that
this Hon'ble Court be pleased to permit the




(2)

petitioners to effect service on opposite-
parties nos: 4 to 35 by registered parcel
addressed to opposite party no., 3 enclosing
therein duplicates of the writ petition with
notices and summons for each of the said

- ﬁl" .« & ."G‘-:-'?
opposite«paxfiss and the office be directed
to accept the process so filed and the delay in

- £iling ths process fee be condoned,

Lucknovw dated, o
July 4, 1980. (B.C.Saksena)
. Advocate, .
Counsel for the applicants

-4

\;\
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Inthe Hon'ble High Court ofJudicature at Alliahabad,

Lucknow Bench, Lucknow,

Civil HMisc. App. (¥) o£1580
in Writ Petition No. of 1880
G.B, Singh & others «+. Petitioners
vs |

State 0ofU.P. & others 7 «ss Hespondents

In theabove noted case, the petitioners have
paid the necessary court fee and removed.the deficiency
today, The deficiency had arisenon account of
non-availability efcourt-fee stamps with the Stamp

Vendors.
Prayer

Wherefore, Lt is respectfully prayed that this

Hon'ble Court be plensed to condenéthe delay in

D

}

paying thecourt-fée,

Lucknows . , (R. Nath)
: Advocate

4th July, 1980, . Counsel for Petitioners,
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In the Hon'blo High Court of Juficature at allshabed,
( Iucknoy Bench ), Lucknou,

C.l%. Application To, ' (v) of 1980
in ye; '

it potitlon No, of 1980,

Rankoo 8ingh «nd othors «ss sPEetitiomrs

' Ipplicents
Versus
Union of India and others ++ »Opp=partios

This application on b3half of the applicants
aboveenaned most respoctfully shouvsth s=

1. That opposite-partios nos, 4 o 35 are vorking as
Computers in the Offite of Director of Census
Oporationsg, oppositeeparty no,3,

2, That for the pruposss of sorvice on the sald
opposite-parties noss 4 to 36, 1t would to
orcunborsors ard vould algo ontall vmnecessary
oxporditure to sand rogistered notices individually.

3. That places of residence of the said oppositie
partiocs llos: 4 to 36 are not to ths petiticnors,

ond thoir officinl cddressss is knoun.

UIRRBFOER, it 1s resgpoctfully prayed that
thio Mon’blo Court bo ploased to permit the




~d

(2

potitiomrs to offcct sorvice on oppositoe
parties nog: 4 to 36 by registered parcel

~ addresscd to opposite party no, 3 encloging

tharein duplicatos of the weit potition with
noticos and sucmons for ecch of the said
opposito=pcrting and the office be directed

to accopt tho procoos so filed gné tho delay in |

filing th> procogs f£c2 b corndonzd,

Lucknoy datgd,

July 4, 1980,  {B.C.Scksdna)
MVOO&.BG
Counssl for tha applicam‘»s

¢/
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N 1273 Cé/

: .. IN THE HON'BIE HIGH COURT CF JUDICATURE AT ALLAHABAD:
IDG KN BENCH, TUC KNOW, =

a —
CIVIL MISCELL*NEOUS APPILIC ATION No.[ 0125 (W)CF1981.
IN RE, ‘

WRIT PETITION O, Ipu o e @

Nenpkoo “ingh, | ee .o fotitiouer,

/I V& v/s

\ : Uniou of Indias 2nd other~, ve s oo Jp, Peorties,

LYy APPLICATION FOR COW@MTION OF DFLAY IN FIIING THE
\/(‘(%/ COUwIER AFFIDAVIT TU yHE ABOVE NUIED WRLT PETITION,

—

The fumble petition of the Pppo-ite parties moet
re~pectfully ~howeth:

*
N, -

- 1. That the oppo~ite partie~ could wot filed tre
: ﬁ,i, counter-~ffidavit witrmin time and there hse been «ome

e delsy &= the szme wes cent to the hinistry concerned fo¥

& vetting,

2, That tve delsy i~, trerefore, not deliberste 2ud i=

N
Q}‘:’/ > liable to be excu=ed,

3., That in the circum~tence~, it i~ desirsble thot the
accompanying counter. ~ffidavit mey kindly ©825@ be sccer-

L]

and brought ou record, . _ N

Wherefore it i~ ree=pectfully preoyed that the

delsy in filing the counter-affido-vit may be condored an

" the ~ e be brought on record, /(w\

. Mweceate, -
Doted, Incknow, the Courrel for the Opposite Parii «.

Jo- (] fios1 .
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i
g i R I Y o AR SRV DU FL

Indix In the Hontble High Cowrt of Judieature at
&n.ahabad Lucknow Bench Lackrow,

Counter Affidavit

in Te;

Trit Petition 6. 20U  of 1980,

r -

Nankoo Sin’gh and othersge.e es o Y cPetitioners

s

Versgus

Union of India and othersecs ess es.Upp.Parties.

'

Counter a,ffidg on behal: of OQQOSite Part:.es
i Nos. 2 and 3.

.. e

I, Ravindra Gupta, Director of Census
Operstions, U.P., 6-Park Road, Lucknow, do hereby

- -

golembly aifirm and gtate on oath as under;-

L, That the deponent ig the Director of
Cengus Oéerations, U.P, and is fully acqiminted

. >,

with the facts depos‘;d‘to hereunder,

2. That the & conterts of para 1 of the
writ petitio;a in go dar as\;l:hey\reiate to the
petitione: No.2 are de;mied. Petitio;er ﬁo,2 Wag
appointed as Computor vide order No.A-626/3C0 -Up/

-

69-63 dated 2001071 in C.;Q?;Ce]l, Kanpur. PetitiOh??’
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S

-~ .

No.l wag a local appointee to the post of Computer

in Varanasli Cell. He wag appointed with effect 1

- -~

from 30.11.1970 vide order NO.A-l6784/5C0-UP/69-68 |

o dated 26,12.70 on the basis of Deputy Director,

C.P.Cell, Varanasi letter No.772 dated 4.12.1971,

- =

Sibseguently, in his letter N0.28 of dated 22,1,1972

Deputy Director, C.P.Cell, Varanagi, informed thats

the date of Jjoining of shri Nankoo 3ingh wWas

%

23,1170 ingtead of 30.11,1970 which wag inadver-
tantly reported, Accordingly modification was
igsued in office order No.,A-1444/SCO-UP/62-G8

"

dated 2, Il-c 197111

3, That the contents of para 2 of the writ
petition are not denied,

4. . That in reply to para 3 of the writ peti-

f

tion, it is stated that the C.P.Cells were estab-

lighed at Varanasi, Gorakhpur, I:QCRnoVJ, Kanpur and
Meerut in 1970 in accordance with the procegsing
of datx of 1g7 Census. The Deputy Director in
charge of the C.P.Cell Wag the Head of Office in

regpect of the establisghment of the C.P.Cell under

. ' e
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his charge. Each of these C.F.Cells, had geparate

v e,

entity till 31,12.74, The C.P.Cells Were purely

v -

temporary establishments, sanction of which wag
accorded on year to year basis. They Were to be
abolished after the procegsing of the Cencus data

-

wag completed. The C.P.Cells of Gorakhpur and

Meerut Were closed dowm in June and September, 1973

regpectively. The C.P.Cell of Varanagi was Wound

up in April, lo74. Gracsatio,n list of dii‘ferent
gradeg of gtaff was prepared in each of these five
cells separately. Ii: Wiag prepared only for facility

0 f reference in establighment work, These lists

- "ere not the notified geniority lists. No combined

seniority list of the gtaff of C.P.Cells Wag

prepared prior to 3k, 12.74.

~—

&. That the contents of paragraph 4 of the

Writ petition are not denied,

S - That with regard the contentg of para & of
’ (.
the writ petition, it is state& that the separate

gradation listg of the staff of each C.P.Cell was

prepared only for the facility of establishment

Y —


ftp://ftP.Cells

work. These were not the notified seniority lists.
The list of the Headquarter staff also wag not a

notified geniority list.

7. That with regard the contgnts of para 6 of
the writ petition, it is stated that a combired

tentative seniority list of the staff of the C.P,
Cells and the Headquarter egtablishment was d;avlln

up with effect from 1,1,76 ard the same Was circu-
—

lated amongst the gtaff members inviting objections

- from them, if any, against their placeg of seniority

shoun ir the said tentative corbined seniority list.
The objectiong received from the merbers of \staff,
including ‘the Computors, Wére éonsidered and gettled,
The list Wwas to be notified when a writ petition

was filed bg shri R.X.Verma, Computer, ir the
Allahabad Bench of this Hon'ble High Cowrt., That
Writ petition ig still pending. Ag a résult‘of this

urit petition, the combined seniority list could

\
nat be notified.

Y
7.4 Thaty in the combined tentative seniority

ist of 1,1.75, the position of geniority of the

o
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petitioners vig-a~vlis opposite party No.4-36 in
the grade of Corputor Was ag hereunder:-

1, Mirza Rhurram (Upp. Farty No.3)

| 2. Kamal Deo (Opp. Party No.6)
X 3. Virlesh Kumr sri- : '
| vastava (Opp. Party No,.5)
4, A nid Saxena '(O_pp., Party NO.?§
| 5. Balbir Sirgnh  (Opp. Farty mo.£)
. 6. taxui Kant Agthana  (OPp. Berty §0.9)
: 7. Karam Hussain B EOpp. Party No.lb)
! 8o éhwml Kumar BanerjeekOpp. Party Wo.ILl)
9. Abdul Rafiq ' (Opp- Party No'.la')
10 irml Sery Sirg (Oppo Party wo.13)
1l,Smt. Rapjara Chadda  (Opp. Party No.l4)
(fprmerly Km.Ranjana Bhalla) .
l.a.ﬁinesh.. Naz‘é;r: Baxera (Opp.'.Party WO .i6)
13.3atya Nerain Agerwal (Opp, Party Xo.1l6)
w le,vijal Rurar Téwar} kOpp, Par*éy Né, l‘?)
15,Udit Gopal Jimgran (Opp. Farty ¥o.kz)
16,gudhir Cha-ndra (Opp. Party yo.le)
17 .Teeka Rslvaeprari ic'pp. Party NO.ZQS
18.Ram Lakhan Yadav (0pp. Party mo.21)

1g.vinad Kurar Agarwal F(Op;ﬁ. Party N_-o.zz.'}

'20.zhesh Chandra shukla (Opp. Farty No.23)

2d.8ri Ram Dubey (Oﬂp. Party Yo.24 as also
: , . -petitioner ¥o,3)
22 Anadi Astha;ja (UppsxlseipaateRetitioner Yo

23,.8urya Narain (0pp. Party §o.25)
a4 ,Jivwan Chandra Joghi tOpp. Party ,N»O.Zﬁs

- -

26.Brajesh Kurar Srivas-
- tava  (Opp. Party N0.27)

a6,Prem Kurar Pathak (Oppoe i’-’arty NO.285

27.&%&1 Awasthi (Opp. Pal’ty NOQ%)



28. Devendra Issac Iyall (Oppe Party No.30)
22, Iirishna Gépal Ax;iasthi tﬁppe §arty_ﬁ‘o.3l§

30, Raman Ial (Petitioner No.4)"

Sl‘. Batigh Chandra Gupta ’(épp, Party_-lgp.ﬁ)

| X 32, Ajed Kusar srivagtave  (Since resigned)
33, Raghu Raj Sirgh (Upp. Party No.53)

34, Subhash Chandra Verma  (Opp. Party N6.34)

35, Jai Jai Ram Jetav (Opp. Party mo.35)

- 4 gs ¥ankoo Singh’ | (Petitioner ¥o,1)"

f

o

The place of inter-ge-seriority assigred

to the petitiorers vis-a-vig Opposite parties Nos.

4 to 36 in the combired &gz tertative seriority list
of 1,1.78 and the firal(conbired) seniority list of

the grade of Computer of L-10-78 is the same. The

/)\‘7 109 principles wrderlying the combired terntative geni-
RN ority list of L.1.75 and the firal seriority list

AN
\
of L,10,78 viexe the same. That is the irter-se-

NS seriority arongst the officials of the grade of
Computer will be fixed takirg into sccourt:

- (i) The date or which each of them wag

-

appcinted/promted to the grade;

(il) Ir respect of such officialé who had
" " been appointed/promted as a resuit

of selection by a Board, the inter-ge-
seniority will be as irdicated by the

selection Board,
(WAV,Y
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. ~ .
The seriority assigned to the petitiorers ir the
combired tentative seniority list of 1,.L,76 was

not digputed by any of them in 1278,

= | That with regard to the corntents of paras

7?7 and 8 of thewrit petition, it is stated that the
objections of the petitiorers agairgt seniority
agsigned to them ir the geniority list of Computors
of L.1Q,78 Viere found to have no force axxdithe

e

represgentatisas Were xejected after due congidera-
tior. The petitiorers could have subﬁ:itted represern=
tation to the oppogite party Ko.2 who j.s the Head
of the Ceﬁ:sus Departme\';t. The petitiorers have thus,

not availed themselves of the availsble channel of

redressal of grievances, before invoking the extra-

—_

papfx ordirary jurisdiction of the Honr 'ble High

Court. !

Qe Thatf in reply to para ¢ of the writ peti-
tion, it is gtated that the principles for the
prepaxation of the Combined Seniority List of 1,10.78
and 1.1.75 were the same as mentioved in para 6

above. The Corputorsg gelected by the Selection

5§W/
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Committee at the Centralized Selection held at

- -~

Lucknow on 8,11,70 wexe assigned the same place of

seriority as Was indicated by the Selection Committee

-

ir the merit lists entitled A, B & C. Merit list'a:
covered opposite parties Nosge 7 tO 3;&, Ferit list
*Bt covered opposite part,iés Nog. 48 %0 17 and Merit
list 'G' covered opposite parties Nos. ld to 35
begides the petitioners Wos. 24 3 ar;d 4, Petitio-r;er
WO wvas not covered by a;y- o the ai‘ores;id merit
lists. Petitioners Nos. 1, 2, 3 and 4 are, thus,
Jzﬁior tc all the opposite pai’ti'es other than Opp -
ogite parties Nos. L, 2 and 3. They ca;; éot claim |
& superior place in geniority above the opposite
parties by any stardard,

.

1o,  That with regard to the cortents of pare 10
of the writ petition, it is stated that there Were

no geparate establishments asdalleged after 1,1.75,

1k - That in reply to the contents of para 1l of .

P ——

the writ petition it is stated that the petitioners ;

‘_\’ .
Noss <y 3 ard 4 were the agszanadxrir=s-cardidates

approved in lerit Ligt *Ct ard their place ef

e —
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in the said merit list Ct,

ERIVarRY

iz, That the contents of para & of the writ

petition are not denied.

13. . That the corterts of para 13 of the writ
petition are denied. The petitioners have not
prevset exhausted the availsble charrel of redresssl
of their grievanrceg by a representation to the Oppo-

g ite party No.2 against the order of rejection of

their representations by opposite party ¥o.8.

_gdditionél Pm~agmph
14,  That the ge'tit;.oneré are not entitled to é.hy-
of the reliefs prayed for and writ petiticn is lisble
to be dismissed with costsa

Dateds Iacknow the,

| Verification
I, the deporer-t above raned, do hereb} verity
that the contents of para L 3, 5> ¢ fo,F]t oz this
af::.dav:.t are true to my own imowledge. thoege of
parag o? Y., bl ‘/y a:; believed to be
true on the bais of the information derived from
perusal of office records and thoge of parag -

V.— .

~ .
are c?( (52 1Y true to my belief on legal advice,

no pizt of it is falge &ng Pothirg material hag been
!
Yow



concealed, SO help me God.

Dated: Luckrow the,
.- J & ~
v MB 6., 1981,

I identify the deponent who bhas sigred

' before me. )%
- ' | (Nirangjérasad)
3 Clerk to shri B,L.Shukla, Advocate,
/ ' Bigh Court A liahabad, Lucknow Bench, Z
gSolemnly affirmed before me on theis th
day of y 1981 at S«  ask./p.m. by Shri

Ravindra Gupta, the depoOnent, who is identified by
ghri Niresnkar Prasad, clerk té shri B,L.ghukla,

A T have gatisfied mygelf by examining the
deponent thatf he urderstands the conterts of this

affidawit which have been read out and explaired by

me to him, W .

o1 L0 SEY (ER
[His'h (,A(Vu"[ i ‘.xi.ﬂ;u.,:DoG
k. ' Lugh-m-.-w pench. N
‘ Mo 7}2/(9 8‘ e e ‘{;
Date - \(9,1'9‘ B 2

B e T
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ORDER SHEET

\
; /'éfrb g\ g INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD

No.—-=2 of 198%®

Vs,

Dated of

Date Note of progress of proceedings and routine orcers which
case is
adjourned
1 2 -t 3
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ORDER SHEET

e IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

No. gt

of 1980
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35,
‘ o . Date of
Date - Note of progress of proocediags and routine orders which
case is
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CENTRAL ANMINISTRATIVE TRIBUNAL

LUCKKRCW DENCH, LUCINOW

cE

!

v

T.A. No. 656 of 1937 (1)
(Writ Petition No. 384 of 1980)

Nanku Singh & others Gresesve s Applicants
versus
The Union of India through the Secretary,

ministry of Home Affairs, Government of
India, New Delhi & otherse eevv..es.. Opp. Parties

- Rejoinder to the counter affidavit

’ @l‘uH—éak‘”) on behzlf of opposite party Nos.2&3

l‘"\ld\\w I, Nanku Singh, aged sbout 31 years, son
/ of Sri Shiv Shekker Singh, C/o Sri Tika Ram Mahton
| Darshanganj Aliganj, Lucknow, do hersby solemnly

alflfirm and state on oath as under :-

1. That the deponent is applicant Nou.1 in the

abovedpplication. He has been read over and explained

the contents of the counter sffidavit on behalf of

opvosite parties 2 and 3 and has understood the samee.

T ™

de is fully conversant with the facts depos<d Lo hercin.

He has been cduly authorised by applicants 2,3 and 4 to

File this rejoinder affidavite.

2. That para 1 of the counter zffidavit needs

L nc rerlyes.
AVA =
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3. Tnat in reply to para < of the counter

affidavit averments made in para 1 of the petition

are reiterated and contrary averments made in para
! 2 under reply are denied. It is reiterated that
applicant No.1 joined the Varanasi cell on 23.11,1970
and the applicant No.2 joined the cell at Kanpuf on
16.11.1970 as indicated in para 2 of the petition which

has been admitted.

b That pars 3 of the counter affidavit inaswmuch
as it admits the contents of para 2 of the petition
needs no reply., It is reiterated that the gpplicants'
dates of joining the working post ian the respective
cells at Varanasi and Gorakhpur are as indicated in

the relevant column in para 2 of the petition.

5. hat in reply to para 4 of the counter affi-
davit averments made in para 3 of the petition are
reiterated. It is reiterated t-hat the separate
seniority lists for each of the five Coding and Punching
Cells were drawn up on the vasis of the respective

dates of joining of the Computers whose names were
indicated therein., Contrary averments made in para uncer

reply are denieds

6. Tha®t para 5 of the counter affidavit neszds
no replye.
7e That in reply to para 6 of the counter

affidavit averments made in pare 5 of the petition

q are reiterated.
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That in reply to para 7 of the counter

fidavit averments made in para 6 of the petition

)
Fy

are reiterated. It is stated that no rules for the
purpos e of determining ceniority of persons worxing
at the Headquarterc Cffice and those working ia

a Coding and Punching Cells at Kanpur and Lucknow have
been made. Thus in the absence of rules relating to
seniority nc legally vaslid uniform criteiria for deter--
mining the inter-se seniority being available the oniy
basis for determining seniority is to be on the basis

of the actual joining om the working posts

9. That para 7.1 of the counter affidavit as
stated is denied. It is reiterated that in the
absence of rules relating to seniority, the seniority
list was drawn up in an arbitrary manner on pick and
choose basis in order to show undue favour 1o soime
workihg at Headquarters as againstthe otherse Thus
the seniority positior ¢l the opposite parties vis-a-vig
the applicants has been determined in an arbitrary
manner and is based on favouritism by adopting a
different and unequal criteria for persons similarly
rlaced. Thus the applicants lave been discriminated
in the matter of seniority in service in violation of

Lrticles 14 and 16 .of the Constituticn of Indis as

the fingl seniority 1ict was Lhe same as the tentative
seniority list. It is evident that there was no appli-

cation of mind with respect to the representations

[
D

Kol s
1 Uil

applicants agazinst the tentative seniority list.

o]

-]

t is also evident that different an<¢ contradictory

1=t

principles were adopted for drawing up the combined

_L\’ seniority list which is wholly untenables
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10. That para 8 of the counter affidavit as
stated is denied and the averments made in paras 7

and 8 of the petition are reitersteds It is denied

as alleged that the applicsnte' representations against
the seniority assigned in the éeniority list were

found to have noc forcee On the contrary, the said
seniority list was drewn up in an arvitrary manner on
pick and choose basis in order to show undue favour {o¢
scme against others without following any uniform and
legally vzlid criteria. It is denied that tle applicants
did not avail the availgble channel éf redressal of

grisvances a¢ alleged in para under replys

(R That para 9 ol the cocunter affidavit as

tated is denied and the averments made in para 9 of

4]

he petition are reitergsted. 1t is reiterated that

c+

no uniform criteria in the absence of any rules was
followed to draw up the combined seniority list. 4s
evident from the averments made in parsz under reply,
dgifferent principles were applieds To sowe senioriivy
was assigned from the date of jJjoining on the working
post while to some seniority was assigned on the basis
of the merit list which amounts to discrimination of
perscns eimilarly placed. The alleged lists A,B, & C
were not drawn up on a rationa basis and are, therefore,
legally untensble. It is reiterated that the appli-
cants are senlor to opposite parties on the basis of

their respective dates of joining the working post «

12, That para 10 of the counter affidavit as
stated is denied anc the averments made in para 10 of
the petitiocn are reiterated. It is reiterated that undua

Tavour was shown to persons beloning to the Headquarters
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cffice as against those beloning to the Coding and

Funching Cells.

3 That para 11 of the ccunter Affidavit as

1)0
stated is denied ond the averments made in para i1

rabed. The placement of

of .the petition are reite
applicant Ncse 2,3 and 4 in the alleged merit 1ist

'*C!' has been done in an arbitrary and irrsvional

manner.

14, That para 12 of the counter alffidsvit neads

L0 reply.

i5, That para 13 of the counter affidavit is

denied and the averments made in para 13 of the peti-

tion are reiterated. It is denied zss slleged that

the applicants have not exhausted tie available channel

of redressal of their grievances by representation to

opposite party No.2. The petition is maintazinable on

the grounds stated therein and it Is liable to be

allowed.
16, That para 14 of the counter affidavit is
denied. The applicants are entitled to the reliefs
claimed in the petition and the same is liable to be
allowedw .f‘}t e

. i

-’ ’
Dep@ ente

Lucknow Dated:
o -
fepRid 22:h 1989,

Verification

I, the above-named deporent, do verify that

the contents of paragraphs 1 to 8, 10 to 14 of this
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affidavit are true tc my own knowledge and those of
paragraphs 9, 15 & 16 of this affidavit are believed
to be true by the deponent on the basis of the advice
given to him. No part of it is false and nothing
concealede.

materizl has been
5 et T i/
. 8
: % . Deposient.

. Lucknow Dated: % 23
A/ h- T %
. N

el 20.,7,198%, A A

I identify the abova-named deporent
who has signed befj;Z@g?t_
X
=)l S LA Shty
Advocates .

*20,7, %‘7«4‘"

» MW&WM% )« q&fM
. , by M ceppomsd” 1o iy et fid by
e . ¥ Astho—o 52?’ Sai L P Shuihla Aduseale

_; }%2§/£, Cor il Lt
| f}W%W%

.5 A

SATYA SUM 3 riiGAM
OATH COMMIULLONER
Lucknow,

39l aek ey
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH,LUCKNOW,

Misc.(Recall)application Nog) 3of 1990, @

o Satya Narain Agarwal, aged about 43 years

'son of Sri D.P.Agarwal(employed as Statistical
Assistant in the Office of Director of Census
Operations,U.P.,Lucknow)resident of 119,

Falzabad Road, Hassanganj,lLucknow,

XK eApplicant

In res
T,A.No,656 of 1987
(Writ Petition No,384 of 1980)

Nankoo Singh and others

ceoPetitioners

Versus

Union of India and others

oe oﬁ’ppopartieSQ \

application under Rule 16(2)of the Central
Administrative Tribunal(Procedure)Rules, 1987

to set aside the ex-parte judgment and order
dated 23,3,1990 passed by Hon'ble Mr,D.K.Agarwal
JeM., and Hon'ble Mr.K.Obayya,A.M.

For the facts and reasons given
in the accompanying affidavit, it is humbly
prayed that in the interest of justice this



Hon'ble Court may kindly be pleased to 3=

(a)set aside the ex parte judgment
and order dated 23.3.1990 passed by
Hon'ble Mr.D.K.2Agarwal,J.M.and

Hon; ble nro.l(:. Qbayyac BoM, 2

(b)suspend the implementation of

the judgment and order dated 23,3.1990
passed in T.A.No.éSé/B? (W.P.No,

384 of 1980)during the pendency of
application for setting aside the
judgment and order as aforementioned;

and

(c)pass such other order as this
Hon'ble Tribunal may consider

appropriate in the circumstances

(47!

( R.C. Siﬂgﬁ )
) Agvocate
Counsel for the Applicant

- of the case.

Lucknows

Dateds 2pril26%,1990,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ST . .CIRCUIT BENCH,LUCKNOW, --

T.A.NO,656 of 1987
(Writ Petition No,384 of 1980)

1990
+ AFFIDAVIT
M
\JQ Yy LT BISTT. court
) "A -
, fé‘»;}
AFFIDAV IT
in support of Misc.{Recall)application No, of
1990,
Satya Narain Agarwal, aged about 43 years, son of
. Sri D.,P.Agarwal,employed as Statistical Assistant
in the Office of Director of Census Operations,U.P.;
Lucknow, resident of 119,Faizabad Road, Hassanganj,
Lucknow, | " ossApplicant
In res
Nankoo Singh and others.
cesPetitioners
X Versus
Union of India and others
eosODpo.Parties,
; _ g _ I,8atya Narain Agarwal, aged about

43 years, son of Sri D.,P.Agarwal,
employed as Statistical Assistant
in the Office of the Director of
Census Cperations, U.P.Lucknow,
resident of 119,Faizabad Road,
Hassanganj,Lucknow, the deponent
do hereby solemnly affirm and state

on oath as unders-




e
N

i, That the deponent is opposite Party No,
16 in the above described writ petition No.384 of
1980 and as such he is fully acquainted with facts

and circumstances of the case,

26 That the petitioners had challenged the
final seniority list of computors, working in the
Office of the Director of Census Operations, as

on 1,10.1978 circulated under Memorandum dated
24,9.,1979 contained in Annexure No,7 to the petition
by filing the writ petition as described above. In
the Writ petition it was also prayed that a writ

of MANDAMUS be issued to the Opp.parties 1 to 3 to
issue a fresh seniority list. It was further prayed
that a writ of MANDAMUS be issued to opposite
parties 1 to 3 to suitably modify the order of
confirmation dated 4.10.1979 and re assign‘the
place in the said list in accordance with the

revised seniority list.

3. That the dqponent's name was sponsored

by the Employment Exchange,Lucknow in response to
the requisition sent by the Director of Census
Operation U.P., for appointment as computors., The
selection com%ittee constituted for the purpose
conducted the interview during the month of Sept.
1970, On completion of the selection, merit list

of successful candidates included the name of
deponent as well as the names of petitioners No.2 to

4,

4, That an offer letter was issued to the
deponent on 12,11.1970, calling upon him to submit

medical certificate and character certificate_witbin
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1% days of the receipt of the offer letter and
submit the joining report at Coding and Punching
Cell, Lucknow., The deponent had come to kﬁow,
which he believes to be true, that similar offer
letters were issued to ofher éelected candidates
(including petitioners No.2 to 4)and they were
airected to join at various Coding and Bunching

% Cells,

5 That on receipt of offer letter, the
deponent reported to the Civil Surgeon,Lucknow

for medical and after obtaining‘medical’certificate.
he obtained character certificate and reported to
the Deputy Director,Coding and Punching Cell,Lucknow
on 25,11,1970 and submitted his joining report.

6o That?thévselected candidates‘had also got
their medical examinations done by Civil Surgeon,
Lﬁdknow and obtained character certificates from
Ist ClassMagistrates aé Lucknow and thereafter they

¥ had proflaeeded to submit their joining at different
Coding and Punching Cells,

e That it so happened that candidates
required to:jbin at Lucknow and Kanpur could submit
their joining early and those required to join at
Meerut etc. could join later, without any fault on
Eheif part. In some cases, candidates were not
allowed to join at the first instance by the

respective Deputy Directors, and they could join

subsequently with the indulgence of the Director

of Census Operations, U.P.Lucknowe
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N 8o That the deponent is advised to state
that the seniority of the candidates selected by a
selection Board is determined as per their respective
positions in the merit list and accordingly candidates
selected and placed in merit lists 'A' and °'B' and
'C' dated 8.11.1970 were given their place of

seniority as they are in no way responsible for

1; the delay in joining.

9, That the petitioners have claimed the

seniority on the basis of their dates of joining,

It may be stated here that petitioners'No.Z to 4

were also selected by the selection Board held in

September, 1970 and their names were placed in the

merit list dated 8.11.1970 and as such they cannot

claim seniority on the basis of date of joining

Vifon

over and above the names 0f those were placed in

earlier positions in the merit list. As regards

petitioner No.1, he was appointed by the Dy.Director,

Coding and Punching Cell,Varanasi and his appointment
*, was made admittedly on 23.11,1970,i.e,after finale
isation‘of the merit list on 8.11.19707and issue of
offer letter dated 12,11,1970 as such he has rightly
been placed in the seniority list after the candidates
included in the merit lists 'A','B' and 'C'.
10, - That after filing of the writ petition
described above in the Hon'ble High Court of
Judicature at Allahabad,Lucknow Bench,Lucknow, notices

were issued to the respondents{including the depcnent)

and received by the deponeni.

11, That on receipt of the notice, the

deponent and few others arranged for necessary finances

and contacted Sri Shridhar Misra, Advocate and engaged
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hilm to conduct the case.

12, That the deponent signed the Vakalatnama
in favour of the Counsel Sri Shridhar Misra,Advocate
who assured the deponent that the counter affidavit
will be prepared and the deponent will be called

upon to swear the same, as and when required.

13.. That during the year 1987, the writ
petition was transferred to the Central Administrative
Tribunal,Allahabad U/S 29 of the Central Administrative
Tribunals Act, 1985 and registered as T.A.NO,656 of
1987. A notice was received by the deponent on
30,9,.,1988 from Central Administrative Tribunal,
Allashabad that the case has been transferred from
Hon'ble High Court of Judicature at Allahabad,

Lucknow Bench, Lucknow to the Central Administrative
Tribunal, Allshabad and the Tribunal fixed 3,10,1988

for hearing of the matter,

14, That on receipt of notice, the deponent
contacted his counsel and informed him sbout the
transfer of the writ petition, The Counsel assured
that he would make arrangements for conducting the
case at Tribunal at Allshabad. The seponent bonafide
beloeved that the Counsel would do his best to
contest the matter and protect the deponent's
interest. Thereafter, he has not heard@ anything

from the Counsel,

15, That on 2.,4.1990, the deponent heard
rumours in the Office that the Writ Petition has
been allowed by the Hon'ble Tribunal at its Circuit

Bench,lucknow. ZThis took the deponent and other
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opposite parties by surprise, as the deponent

had no notice about the transfer of the case

Afrom Allahabad to Circuit Bench,Lucknow, The
deponent has come to know, which he bonafide believes
to be true, that the petitioners had moved applica-
tion for transfer of the case from Allashabad to
Lucknew though no notice was received by the
deponent of the said application for transfer of

the case nor any notice was received from this
Hon'ble Tribunal about date fixed in the case.On
enquiry from office, it revealed that the application

has been heard and decided ex-parte in the absence

of the opp.parties Nos.4 to 35 on 23.3.1290,

16. That on coming to know of the facts of
the case, the deponent made efforts to contact his
counsel Sri Shridhar Mishra, Advocate to ascertain
the true facts and reasons fof non appearance in the
case, To the misfortune of the deponent, he came to

know that the said Sri ghridhar Misra ,Advocate has

expired on 7,12.1988,

17. That in these circumstances, the deponent
could not appear in the case., The deponent had
bonafide belief that the Counsel, Whéiglready pald
his fees and had been given instructions in the
matter, would be representing the deponent, but now
i£ transpired that the counsel had neither filed
his Vakalatnama nor ever appeared in the case.
Moreover, the deponent had no notice of the
transfer of the case from Allshabad to Lucknow,.

is,. That in view of the above, the correct
facts could not be placed before this Hon'ble
Tribunal and this Hon'ble Tribunal decided the
application in the absence of the deponent and

31 other opposite parties,



19, That it will be expedient in the interest
X of justice that the deponent is allowed an opportunity
of contesting the case and place the corredt material

facts before this Hon'ble Tribunal.

20, That under the circumstances, the

ex-parte judgment and order dated 23.3.1990 is liable

to be set aside and during the pendency of this

application the cperation of the judgment and order
A dated 23.3.1990 is liable to be suspended,

21, That the deponent has not avoided to

attend the hearing the case deliberately and his prayer
to set aside the ex-parte judgment and order dated

i

23,3,190 is bonafide. /1 L
Deponent.
Lucknows
. y
Dated:2pril 2741990,

VERIFICATION

I, the above named deponent do hereby

erify that the contents of paras 1 to 21 of this

affidavit are true to my personal knowledge. Nov part
of it is €alse and nothing has been concealed, So help

¥ | me God. W

Lucknow: Deponent,

Dated: Aprill67~,1990,
—

I identify the deponent who has

signed before me on the basis of the documents

CE:*JG ’7' | M) produced before me, e -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH, LUCKNOW

T.A. No. 656/87

: (Writ Petition No.384 of 1980)

. . ‘ .
C ) Hankoo Singh & others ese«Applicants,

versan

s Unton of Indin & other:s oo npondine s,

Hon. MR. K. Obayya, Adm, Member,

: lon. MNr. D.K.Agrawal, JUDL. MEMUER. A . ‘
|
|
]
J

{K..Obayya,Ati MEMBER)

Writ Petition No. 38¢ of 1980 filed in the High

-

Court of Judicature at Allahabad, Lucknow Bench, Lucknow
has been received in this Tribunal on transfer urder

section 29 of the Administrative Tribunals Act, 1985

for disposal and numbered &s T.A.656/87(T), as indicated
above s The petftioners, ll\ll'lll"‘l'ill’.)_'l are cmployed {u the
Ceneus Nopartinent and tbeir prayer is that the final

\ * Seniority List circulatea by Deputy Director of Census

- Operation, U.P. by letter dated 24.9.79. (Annexure 7) be !
0

3
Y 4 3
Y} ;gﬁﬁshcd and a rvvised'seniority list be prepared assicning
ghic W <Y . : :
1£L§3} J}:pgoper sceniority to the petitioners. , —n
m--’\n » f;“,‘-'"“
A2, The petitionexSwere appointed as Computers in the

1 e
. AR "
(L e .y

- =" Census Department during the year 1970. There were five
Census cells,each under the Administrative Control of 2
Deputy Director, Ccnsus'Opcration. These cells wz2re locatd
at Lucknow, Meerut, Varanasi, Kanpur and quakhpu; Accorcéing

to the petitioners, there was a senjority list of Computers H
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separately fLor each cell. Subsequently, the coanme Cells
fynctioninag at Varanasi, Gorakhpur and Mecrut were c;bsed
and ntaff working in these units was transferred to . t ‘
Lucknow and Kanpur, After the mergir of these cells,

a combined seniority list was prepared in 1975 em the

petitioners allege that this was not notified.Thefinal

seniority list was, however, circulcted by letter dated

24,9.,1979 of Lthe Dlrector, Ceonnun Oparationn, U.P.,
Lucknow indrcuting the seniority position of the Computers
as vn 1,10.1978. Agcricved by this, the petitioners

aubmitted representations to tle authorities, which was

tojectods ,

3. In the counter nféidavit filed by the rcspondents,

it is denied thét there Wcs a separate list for gach
-;ell; According to ;hcm, it was only a gradabion lisnt

for facility of reference in establistment work and such

list was not notified. However, thoey agreedt hat the

combinedis:niotity list indiceting tentative seniority
V_pgsition'%f Computers, as on 1,1.1975 was drawn up and

~iyculoved cmong the staff members and objections w ere

also invited., The objections received were conaidered

‘§qd settled. The pe;itioner;mpavehgggvmade any repra2senta-

,bion against this lisQ, The final list could not be

‘notifled s that Lime as o ol the Coupaaters, namely
Shri weXoVermma filed Writ Petation in the High curert ot
Allahanod 2nd obtaind Stay, The Writ Petition wes finally

dismissed in the ycar 1982,Therzafter, the seniority- list
as un 1.10.1978 was notified and this list {8 the namwa ohsp
tentatlve list circuleted on 1.1,1975. The respodents
furthcr'ccntendhﬁhat the integrcted seniority list was

prepared following principles laid down by the Deputy
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e

£or the applicant assailed the seniority list on the

ground that no unifonm criteria has been followéd in .
drawing up the seniority list, and that date of agggigtment

I
has becn féllowed as the ¢riteria in fixing tha nanioricy .y
in between Gt

o~
ot cundidates from 1 to 34 and 66 onwards.
candidutes selected on the basls of merit 1ist A.B C.,.,

figurc., We have called for the relevant record and
verified how this merit list was prepared, from dxelreco:d
it is sesn that the intecviews were held in thé month =
of September, 1970 and based on their qualifications ’

and perfogmmance’ ut the interview the candidacou were i IERK

“Tfi.\qraded as ABC,.There appears td be nothing wronq in uuch

) gradation. Since ﬂ1e number of vacancies was mors:, to
absoSb all the candidates in the merit list, it is not

why this merxit position was not indicated While

know
T Ln un much an, tha mnri:/

p~-’
d
Lvsuﬁnu thc nppoinchnL ULdPI
A g A
met doﬂs not reflect ‘any appointiient orders issued,

Further, 1£f there wis gradation list preparzd for each

cell, why that grodation list was disturbed while drawing

IR} o

up a oOmbined seniority list of different units, after

their merger into two serviving unita Gwﬁf Lucknow and

Computars Lo (4) tho date on which they were appointoq/
promoted to the grade and (2) in respect of such ot!lcialo

pon
who had been appointed/promot“d as a result of selection Lﬁp;.f
by a Board from lower grade or-as a result of direct :

recruitment from Employment Exchange the interse poqitionvﬁ

)
' ) .
. . .
- i}
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! . !
will be fndicatod by sclectlon board or Rr_-cxul\‘.ns*mt ',
B . - 1
Board. Th= record shows no such intersz position vas
1nd1c"n:;r_-d by any Board.
5. | laving regard to the facts and circumstances of
1

tha casy, we arc of the view that the £inal Seniority
List of Computers circulated 3p_on. 24.9.1979(Anpexure=~7)
does not follow the uniform criteria and also ths
tationale for following different criteria has also not
bean explained in as much as the merit 1list A,3 and €

was oniy for the purpose of salection for appointment

to the post which fact 1s confirmed by the fact that

in issuing the appointment .le‘.b_rs this list was not R

Lollowa We consider that in the interest of Justice 1 -
Anterest ot Jus

i Lhi" li"x. cannot be suscained and as such it is quashed.

6. In the counter-( para 13) the tespondents have

.able channels for redressal of their grievance by a

!
mentioned that the pecitioners have not exhausted avail-’
representation, W2 direct that interse saniority of l

3

-

cém.puters o: drawn in consultation with the Registrar
Gene'ral of India (Responilent Mo,2) taking into consii-
n‘:":t\‘:kkun Lha toprensntation ot the jpwieitionars which
were rejected earlisr in reference No, AE/11-1/78/
SO_UP/A-3001 dated 24.9.1979 aud alio Anncaisneh  in |

P e

conformity with the seniority zuleﬁ by a ppeaking ordnr

e ting the " pddnts raiscd raikod 1n tha rcpresentatlon
of the retitioner.
7. - Taz T.nas/Writ Petition is disposed of as above.

No order as to costs,
. .

/ L N ! Ly “‘;,:'.

! : . ' s . - )

o o] =~ - . 13 .3, D I
(K. OHAYYA) v o- (D.K. AGfbm'AL) :
ADM. MIM3zR . . JUDL. MZMBiR

At Jd _

(il vt :
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH,LUCKNOW,

Misc.(Recall)application No.770f 1990°(:f/

Sudhir Chandra, aged about 43 years son of

Sri Dwarka Prasad Chitranshi(employed as
Statistical Assistant in the Office of Director
of Census Operations, U.P.Lucknow)resident of
108/205, New Model House,Iucknow,

oee Applicant

In res
T A.NO,656 of 1987
(Writ Petition No.384 of 1980)

Nankoo Sinéﬁ and others
seoPetit oners
Versus
Union of India and others

cooODPpParties,

2Application under Rule 16(2) of the Central
Administrative Tribunal(Procedure)Rules, 1987
to set aside the ex-parte judgment and order

dated 23,2.1990 passed by Hon'ble Mr.D.K.Agarwal

J«M, and Hon'ble M;?.;K.Obagyal A.M,

For the facts and reasons given
in the accompanying affidavit, it is humbly
prayed that in the interest of justice this



-
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Hon'ble Court may kindly be pleased to:s-

(a)set aside the ex-parte judgment
and order dated 23,3.1990 passed by
Hon'ble Mr.D.K.,Agarwal, J.M. and

Hon'ble Mr.K.Obayya,A.M.:

(b) suspend éhe implementation of
the judgment and order dated
23.3.199Cpassed in ToA.No,656/67
(R.P.No,384 of 1980)during the
pendency of application for setting
aside the judgment and order as

aforementioned:; and

(c)pass such other order as this
Hon'ble Tribunal may consider

appropriate in the circumstances

of the case. R
o</

(' RQCQSj.n@)
Advocate
Counsel for the 2pplicant

Lucknows

Pateds April23+d,1990,

P S U S N ST v P



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,CIRCUIT BENCH,
LUCKNOW. ' '

TeAe NO,656 of 1987
(Writ Petition No.284 of 1980)

i

LISTT, coypy
u. B,

B
of 1990,

In support of Misc.(Recall)2pplication No,

Sudhir Chandra, aged about 43 years son of Sri Dwarka
ﬁrasad Chitranshi (employed as Statistical Assistant
in the Office of birector of Census Operations, U.P.
ILucknow) resident of 108/205.New Model House,lucknow,

.« .Applicant,
In res
Nankoo Singh and others
ceoPetiticners
-
Versus
eesOpp.Parties,

union of India and others
I, Sudhir Chandra, aged about 43

years son of Sri Dwarka Prasad

Chitranshi,employed as Statistical
Assistant in the Office of birector

of Census Operations, U.P.Lucknow,

- L. oo 2
I e
VIS PO S L
Seey
L

resident of 108/205,Hew Model
House,Lucknow, the deponent do
hereby solemnly affirm and state

on oath as unders:-

That the deponent is opposite party No,19

1.
in the above described writ petition No,284 of 1980

Bl s



. B
&

# and as such he is fully acquainted with the facts and

-2-

circumstances of the case.

2, That the petitioners had challenged the
final seniority list of computors, working in the
Office of the Director of Census Operations, as on
1.10.1978 circulated under Memorandum dated 24,9,.1979
contained in Annexure No,7 to the petition by filing the
writ petition as described above. In the writ petition
it was also prayed that a writ of mandamus be issued to
the opp.parties 1 to 3 to issue a fresh seniority list.
It was further prayed that a writ of MANDAMUS be issued
to opposite parties 1 to 3 to suitably modify the order
of confirmation dated 4.,10.1979 and to re-assign the
place in the said list in accordance with the revised

seniority list,

3. That the deponent's name was sponsored by
the Employment Exchange,Lucknow in response to the
requisition sent by the Director of Census Operations

U.P. for appointment as computors. The Selection

Committee constituted for the purpose conducted the
interview during the month of Sept.,®70, On completion
¢ JJof the selection, merit list of successful candidates
included the name of deponent as well as the names

of petitioners No,2 to 4,

4, That an offer letter was issued to the
deponent on 12,11,1970,calling upon him to submit
medical certificate and character certificate within
15 days of the receipt of the offer letter and submit
the joining report at Coding and Punching Cell,Meerut,
The deponent had come to know, vhich he believes to
be true, that similar offer letters were issued to

other selected candidates(including petitioners No,2 to 4).

Glons
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and they were directed to join at various Coding

—3-
and Punching Cells,.

56 That on receipt of offer letter, the
deponent reported to the Civil Surgeon,Lucknow
for medical and after obtaining medical certificate,
he obtained character certificate and report to the
Deputy Director,Coding and Punching Cell, Meerut on
25,11.1970, The deponent was medically examined
ocn 19,11,1970 by the Civil Surgeon,Lucknow,

o O
6o Tﬁk&éelected candidates has also got
their medical examinations done by Civil Surgeon
Lucknow and obtained character certificates from
Ist Class Magistrates at Lucknow and thereafter they
had proceeded to submit their joining at different

Coding and Punching Cells.,

7 That it so happened that candidates
required to join at Lucknow and Kanpur could submit
their joining early and those reguired to join

at Meerut etc. could join later, with any fault on
their part. In some cases, candidates were not
allowved to join at the first instance by the
respective Deputy Directors, and they could join
subsequently with the indulgence of the Director

of Census Operations, U.P.Lucknow,

8. That the dePoneﬁt is advised to state

that the seniority of the candidates selected by a
selection Beard is determined as per their respective
positions in the merit list and accordingly
candidates selected and placed in merit list ‘A‘

and 'B' and 'C' dated 8.,11,1970 were given their
place of seniority as they are in no way responsible

for the delay in joining.



ﬂa\\

-4 -

9. That the petitioners have claimed the
seniority on the basis of their dates of joining.

It may be stated here that petitioners No.2 to 4

were also selected by the selection Board held in
September 1970 and their names were placed in the
merit list dated 8,11.1970 and as such they cannot
claim seniority on the basis of date of joining over
and above the names of those were placed in earlier
positions in the merit list. BAs regards petitioner
No.1l, he was appointed by the Dy.Director,Coding

and Punching Cell,Varanasi and his appointment was
made admitedly on 23,11.1970, i.e.after finalisation

of the merit list on 8;11.1970 and issue of offer
letter dated 12.,11.1970 as such he has rightly been
placed in the seniority list after the candidates included
in the merit lists ‘'A','B' and 'C'.

10, That after filing of the writ petition
described above in the Hon'ble High Court of Judicature
at Allshabad, Lucknow Bench,Lucknow, notices were
issued to the respondents(including the deponent)

and received by the depoOnent.

11, That on receipt of the notice, the
deponent and few others arranged for necessary finances
and contacted Sri Shridhar Misra,Advocate and engaged
him to conduct the case,

12, That the deponent signed the Vakalatnama
in favour of the Counsel Sri Shridhar Misra, Advocate
who assured the deponent that the counter affidavit
will be prepared and the deponent will be called upon
to swear the same, as and when required. It may be
stated here that the deponent was transferred to Coding
and Punching Cell,lucknow during Sept.1971. During
Sept, 1980, he was transferred to Regional Tabulation

Office,Bareilly where he continued till May 1982,
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174 when he was transferred back to Lucknow. "Due to being
away from Lucknow, the deponent had also engaged the

same counsel, who was engaged by other 7 co-employees,®

13, That during the year 1987, the writ
petition was transferred to the Central Administrative
Tribunal, Allahabad U/S 29 of the Central Administrative
Tribunals Act.1985 and registered as T.A.N0,556 of 1987,
A notice was received by:the depcnent on 30,9,1388

from Central Administrative Tribunal,Allshabad that
the case has been transferred from Hon'ble High Court
of Judicature at Allahabad,Lucknow Bench,Lucknow to
Central Administrative Tribunal,Allshabad the Tribunal
fixed 3.10.,1988 for hearing of the matter,

14, That on receipt of notice, the deponent
contacted his counsel and informed him about the
transfer of the writ petition., The counsel assured
that he would make arrangements for conducting the
case at Tribunal at Allashabad., The deponent bonafide
believed that the Counsel would do his best to

contest the matter and protect the deponent's interest.

‘zygfﬁfﬁaa Thereafter, he has not heard anything from the Counsel,

15. That on 2.4.1990, the deponent heard

rumours in the Office that writ petition has been

allowed by the Hon'ble Tribunal at its Circuit Bench

:%?gtzg;:§¢
Lucknow., This tcok the deponent and other opposite
parties by surprise, as the deponent had no notice

about the transfer of the case from Allahabad to

Circuit Bench,Lucknow. The deponent has come to know,
which he bonzfide believes to be true, the the petitioners
had moved application for transfer of the case from

Allahabad to Lucknow though no notice was received

by the deponent of the said application for transfer

é§%2222kzé;7 of the case nor any notice was received from this
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Hon'ble Tribunal about date fixed in the case,
On enquiry from office, it revealed that the
application has been heard and decided ex-parte
in the absence of the opp.parties No.4 to 35 on
23.3.1990,

16, That on coming to know of the facts

of the case, the deponent made efforts to contact
his counsel Sri Shridhar Misra,Advocate to ascertain
the true facts and reasons for non appearance in

the case., To the misfortune of the deponent, he

came to know that the said Sri Shridhar Misra,

Advocate has expired on 7.,12.1988.

17. That in these circumstances, the

deponent could not appear in the case. The

deponent hé&ﬁbonafide belief that the &ounsel,

who was already paid his fees and had éeen given
instructions in the matter, would be representing
the deponent, but now it transpired that the

counsel had neither filed his Vakalatnama nor ever
appeared in the case. Moreover, the deponent had
no notice of the transfer of the case from Allahabad

to LucknoCue

18, That in view of the above, the

correct facts could not placed before this

Hon'ble Tribunal and this Hon'kle Tribunal decided
the application in the sbsencem of the deponent

and 31 otheropposite parties,

19, That it will be expedient in the
interest of justice that the deponent is allowed
an opportunity of contesting the case and place
the correct material facts before this Hon'ble

Tribunal,
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20, That under the circumstances, the

ex-parte judgment and order dated 23.,3,1990

is liable to be set aside and during the

pendency of this application the operation of
A the judgment and order dated 23.,3.1390 1s liable
to be suspended.
21, That the deponent has not avoided
to attend the hearing of the case deliberately
and his prayer to set aside the ex-parte judgment

and order dated 23.3.1290 is bonafide.

Bt

Deponent

Lucknow: :
7

Dated: AprithQ 21990,

L7
oS TS g

ro g ideriifed o h:
) ' 3 v D
i to Sixy N S
Uhave s, iy - VERIFICATION
wroaent 1F. T L L,
of this 4. _b,;%rf‘ conseqly I, the sbove named deponent do
Tolained by rw feaopy L ’Z';;:m and

véereby verify that the contents of paras 1 to 21
W

e

R

D N
of 'this affidavit are true to my personal
knowledge.
No part of it is false and nothing has
been concealed.
So help me God,

Lucknows: {%V//’ é@ééuxﬂéﬁ

T —
Dateds Apri129%1990. Deponent

1 identify the deponent who has

signed before me on the basis of the documents

~

produced before me. QIC’ N
Ocatee
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wr IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD :
o

CIRCUIT BENCH, LUCKNOW

.

T.A., No. 656/87

(Writ Petition No.3B84 of 1980)

Mankoo Singh & others .. eApplicants.,
. ‘:
voersan i
. ) \
' Union aof Indi~r & otherr ev o innpondentn,
' Hon. Mr. D.K.Agrawal, JUDL, MEMBER. _ - t
P llon. MR. K. Obayya, Adw. Member.
1 = A yya, |
S (K..Obayya, ALt . MEMBER) 1
Writ Petition No. 384 of 1980 filed in the High ‘

Court of Judicature at Allahabad, Lucknow Bench, Lucknow
v
has been received in this Tribunal on transfer umer

section 29 of the Administrative Tribunals Act, 1985

for disposal and numbered &s T.A.656/87(T), as indicated
¥ .
I abovee Phe petitioners, numbering 4 ave employed {y the
' Cenrus Nepartment and their prayer is that the final

e N
L - \ + Seniority List circulated by Deputy Director of Census

] \ Operation, U.P. by letrer dated 24.9.79. (Annexurg 7) be
L'g N L} 'my» ’ \. Y
‘ { .

}f ,‘gi:“ashcd and a mvised'seniority list be prepared assigning

o . ) (.".l[

A\ t.i-h-.» ‘proper seniority to the petitioners, ) .

> N\ - Y , _ |
\\ e S~ ] ¢

e N\ o2, The petitioners were appointed as Computers in the
o N s BURTRANE Y ,Il .

' S S *" Census Department during the year 1970. There were five
' h Census cells, each under the Administrative Control of %
Drputy Director, Census Operation. These cells ware locatd
) g }r at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpw. Accoréing
|

to the petiticners, th2re was a seniority list of Computefs

)
!
!
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separatcly for each cell., Subsequently, the censws cells

fynctioning at Varanasi, Gorakhpur and Mecrut were cgosed

and ntaff working in these units was transferredto ‘
Lucknow and Kanpur, After the morgrr of these cells,

a combined seniority list was prepared in 1975 amd the

-

m— B S —

petitioners allege thot this was not not}fied.Thefinal-

seniority list was, however, circulcted by lettgr'dated

21.9.1979 ol Lhe Dlirclor, Ceppun Opnrntions, U.P,.,

Lucknow indlcating the seniority position of the Computers

as on 1.10,19708. Aygriceved by this, the petitioners |
, ) L

aubmitt ed representations to tie authorities, which was
tevjectod,

4 ¥
3. In the counter affidavit filed by the respondents,

it is denied that there wzs a separate list for each
cell. According to phem, it was only a gradation list
for facility of reference in establishment work and such
list was not notified, However, they agreedt hat the
combined s:niority list indicating tentctive seniority
_position of Computers, as on 1,1.,1975 was drawn up and
~rculsted smong the staff members and objectionSVJeSL

also invited. The objections received were considered

‘and settled. The petitioners have not made any represep#g:j

lgion against this list. The final list could not be
'Botifiud At that time as o of Lhe CsnpuLﬁiﬂ, namely
Shri «.X.Verma filled Writ Petitiun in the iligh <Loust ot
Ai]uhnnnd wnd obtal-wd Stay, The Writ Petition was finally
dismissed in the year 1982,Therzafter, the seniority. list
as un 1.10.1978 was notified and this list 4s tho anma <
tentative list circulasted on 1.1.1975. The respordents
furthcr‘contendhéhat the integrcted seniority list was

prepared following principles laid down by the Deputy -

P A
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10,1975 (Annexure 4). S

@{, q

4o We have heard tha learnad counsoi

parties and also seen the record, The 1carnod giqg_
for the applicant assailed the seniorif_y list on f.ha
ground that no unifom criteria hes bean toilwod in

g
drawing up the seniority list, a nd that dato ot a

v

1;::

has becn fdllowed as the Criteria in fixing the ponibt

af candidates from 1 to 34 and 66 onwards. In becweeﬁg

candidates selected on the basis of merit list A.a.c. ’(3
figure, We have called for the relevant record_and 'i .
verified how this merit list was prepared, Trom the ";rooo:d

it is sesn that the intecviews were held in thée month

of September, 1970 and based on their qualificctions'.

and perfonnance’ at the interview the cnndidaceo were i
“r\graded as ABC,There appears to be nothing wrong 4n n}uan
gradation.' Since d\e number of vacancies was morz, to.
abrcﬁb all the candidates in the merit list, it is not

1

know why this merit position was.not indicated vhile

W O S A ” ' -
Mvcr. dods not reflect an.y- appoi'xtrfncnt orders issued,

1« u'x)ng thc appoinu"ent orders, in un much an, the mnri7
Further. 1f there w:s gradation list preparzd for each

cell, why that greadation list was disturbed while drawing
up a c'ombined seniority list of different units, aftczf‘
their mc;gc:i;::two se:viving unita o,qe ‘Luckn“o—;‘;:d :
Kanpur. The principle laid down indlcatea that-. the_cri’
to be followed in the matter of interse seniorigyj; k

Computurs 48 (1) the date on which they were appochoq/i
prom>ted to the grade and (2) in respect of - ‘such ofticiala

who had been appointed/promoted as s result of selection ? .
Fe

by a Board from lower grade or as a result of direct

rccruitment from Employment Exchange the inteise poaibion

Al . R A B <
. L TR o,

¢

ity _
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t
will e indicated by sclection board or RecfuiUuTnL
Board. Tha record shows no such interse positi.:in 1Uas

.

indicahcd by any Board. ) .

5.7 Having regard to the facts and circumstances of
the casy, wa are of the view that:the final Seniority
List of Computers circulated 33 on 24.9.1979(Annexure-7) |
does n‘og follow the uniform criteria anid also the

tationale for f{ollowing different criteria has also not
been explained in as much as the merit list A8 and.C.....
was oniy for'the parpose of salection for éppointment

to the post which fact is confirmed by the fact that

in issuing the appointment le.ters this list was not -

———

Lollowed.\ We consider that _in the interest of Justice

: f.hl.o li T cannot be sustalned and as such it is Quashed.

o R T ——

——— -

B s aa I

i

A4

mentioned that the petitioners have not exhausted avail-
.able channcels for redressal of their grievance by a

representation, We direct -that incerse séniority of

computers oe drawn in consultation with the Registrar

General of India (Responident Mo.2) taking into consid-

, b
cratlon Ll topresontation of the poitionnrs which

waore rejected earlizr in reference No. AE/11-1/78/
DIDLUT/A-3001 dated 24.9,1979 anl also Annexate=H  In !

P

" conformity with the seniority zulee, by a ppeaking ordnr

— werrting the points faiseld radsed in tln_ mbresentatlon
ol the m~atitioner.
7. - iz Tun./Writ Petition is disposed of as above.

No or:icr as to costs.

|
. / ) [ o |

M. i hamane R T
) ’ ) . v . — )
) y.,- R - ) 23 .3, 9,
(K. OUAYYA) v ,- (D K. AGRAWAL)
ADM. MaM3:R . L  JUDL. MEMBZR

L\.Ly\, HIDT*.L\' }}_—‘]\ [ IQ'] ..

A,}-}au\ l‘—u.(

| (il RS :
7 () Vepuy Regiswar 907 S 0 7
, cT¢ Gkneaal Adininistrative Triboua.
l.uckuow Beach,
| ‘ . Lucknnw ;
| Q

A7
o M(%E/MBIM”‘

1
l
b
6. 1n thz counter-{ para 13) the respondents have ° ‘
'

4

Cad

\
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BEFORE THE CENTRAL: ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,LUCKNOW,

Misc,(Recall)application Nosy:1yof 1990,

Shyamal Kumar Banerjee, aged about 39 years
son of Sri A.K.Banerjee(emplcyed as Statistical
Assistant in the Office of Director of Census
Operations, U.P.Lucknow) resident of 1l=2,
Behari Bhawan, Latouche Road,Charbagh,lucknow,

ocoBpplicant

In res

ToA.N0.656 of 1987

(Writ Petition No.384 of 1980)

Nankoo Singh and others
ecsocPetitioners

Versus

Union of India and others

eo e0pp.Partieso

Application under Rule 16(2) of the Central
Administrative Tribunal(Procedure)Rules, 1987

to set aside the ex-parte judgment and order
dated 23.,2,1990 passed by Hon'ble Mr,D.K.Agarwal

JoM, and Hon'ble Mr, K.Obayya,A.M,

For the nfacts and reasons given
in the accompanying affidavit, it is humbly
prayed that in the interest of justice this



j*

Hon'ble Court may kindly be pleased to s=-

(a) set aside the ex-parte judgment
and order dated 23,32.1990 passed by
Hon'ble Mr, D.K.Agarwal, J.M. and
Hon'ble Mr. K,Obayya,A.Mo?

(b)suspend the implementation of

the judgment and order dated 27.2.1990
passed in T.A.NO,656/87(W.P.No, 384

of 1980) during the pendency of
application for setting aside the
judgment and order as aforementiocned;

and

(c)pass such other order as this
Hon'ble Tribunal may consider

appropriate in the circumstances

pesot

( R.C.Singh)
, Advocate
Counsel for the Applicant

of the case.

Lacknows

Dateds April 2% ,1990,



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,LUCKNOW,

ToA.NO.656 of 1987
(Writ Petition No,384 of 1980)

LIAYQL49y
066T

f

AFFIDAVIT

in support of Misc.{Recall)application No, of 1990,

Shymal Kumar Banerjee, aged about 39 years son of
Sri A.,K.Banerjee (employed as Statistical Assistant
in the Office of the Director of Census Operations,

U.P.Lucknow) resident of 1-a, Behari Bhawan, Latouche

Road,Charbagh, Lucknow,
es oApplicant

In res
A Nankoo Singh and Others, ...Petitioners

Versus

Union of India and others
oo .Opp.PartieS.

. I,Shymal Kumar Banerjee, aged
abdut 39 years, son of Sri A.K.
Banerjee, employed as Statistical
Assistant in the Office of Director-
of Census Operations, U.P.,Lucknow

resident of 1l-2,Behari Bhawan,

Latouche Road,Charbagh,lucknow,
the deponent do hereby solemnly

affirm and state on oath as unders:-
1, That the deponent is opposite/No,1l1l in

the above described writ petition No.384 of 1980 and
as such he is fully acquainted with the facts and
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circumstances of the case,.

2. That the petitioners had challenged the
final seniority list of computoegs, working in the
Office of the Director of Census Operations, as

on 1,10.1978 circulated under Memorandum dated
24.,9.1979 contained in Annexure No,7 to the petitdion
by filing the writ petition as described above, In
the writ petition it was alsoprayed that a writ of
MANDAMUS be issued to the opp.parties 1 to 3 to
issue a fresh seniority list. It was further prayed
that a writ of MANDAMUS be issued to opposite parties
1 to 3 to suitably modify the order of confirmation
dated 4.10.,1979 and re assign the place in the said

list in accordance with the revised seniority list,

3. That the deponent's name was sponsored
by the Employment Exchange,Lucknow in response to
the requisition sent by the Director of Census
,A“ Operations U,P,for appointment as computors, The
Selection Committee constituted for the purpose
conducted the interview during the month of Sept.
1970, ©On completion of the selection, merit list

”v‘of successful candidates included the name of

4. That an offer letter was issued to the
deponent on 12.11,1970, calling upon him to submit
medical certificate and character certificate within
15 days of the receipt of the offer letter and submit
the joining report at Coding and Punching Cell,Lucknow,
The deponent had come to know, which he believes to

be true, that similar offer letters were issued to

other selected candidates(including petitioners Ne.2 to4)
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and they were directed to join at various Coding and

Punching Cells,

5. That on receipt of offer letter, the
deponent reported to the Civil Surgeon,Lucknow for
medical and after obtaining medical certificate, he
obtained character certificate and reported to the
Deputy Director,Coding and Punching Cell,Lucknow on
21,11,1970 and submitted his joining report.

~olel ~
6. That selected candidates had also got
their medical examinations done by Ciwvil Surgeon,
Lucknow and obtained character certificates from
Ist Class Magistrates at Lucknow and thereafter they
had proceeded to submit their joining at different
Coding and Punching Cells,

7o That it so happened that candidates

required to join at Lucknow and Kanpur could submit

A- their joining early and those required to join at

VT'E] PPy

z Meerut etc., could join later, without any fault on
\\\$heir part. In some cases, candidates were not allowed

&o join at the first 1nstance by the respective Deputy

s
Q..“. __." - . /“\..«
§%ij“;ffii;¢¢f/ Directors, and they could join subsequently with the
indulgence of the Director of Census Operations,
U.P .LuC}CQOWo
8, That the deponent is advised to state

that the seniority of the candidates selected by a
selection Board is determined as per their respective
positions in the merit list and accordingly candidates
selected and placed in merit list 'A' and *B' and ‘'C!
dated 8,11,1970 were given their place of seniority as

they are in no way responsible for the delay in joininge.
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' 9, That the petitioners have claimed the

-4 -

seniority on the basis of their dates of joining,
It may bé stated here that petitioners No, 2 to 4
were also selected by the selection Board held in
September 1970 and their names were placed in the
merit list dated 8,11.1970 and as such they cannot
Y claim senibrity on the basis of date of joining over

and above the names of thg;; w;re placed in earlier
positions in the merit list., As regards petitioner
No.1l, he was appointed by the Dy.Director, Coding
and Punching Cell,Varanasi and his appointment was

D made admittedly on 23.,11,1970, i.e. after finalisation
of the merit list on 8.11.1970 and issue of offer letter
dated 12.,11.1970 as such he has rightly been placed
in the seniority list after the candidates included

in the merit lists 'a','B' and 'C°',

10, That after filing of the writ petitiomn
described above in the Hon'ble High Court of

) 0;-..4 Judicature at Allahabad, Lucknow Bench,lLucknow, notices

|~'Ab"«\
13 WAL
e d

*Vfi?;\\ were issued to the respondents(including the deponent)

Q“and received by the deponent,
N -

11, That on receipt of the notice, the deponent
and few others arranged for necessary finances and
contacted Sri shridhar Misra,Advocate and engaged

him to conduct the case.

12, That the deponent signed the Vakalatnama
in favour of the Counsel Sri Shridhar Misra, 2dvocate
who assured the depoment that the counter affidavit
will be prepared and the deponent will be called upon

to swear the same, as and when required,

13. That during the year 1987, the writ
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petition was transferred to the Central Administrative

Tribunal,Allahabad U/S 29 of the Central Administrative

Tribunals Act.1985 and registered as T.A.No.E56 of 1987,

A notice was received by the deponent on 30,9,1988

from Central Administrative Tribunal,Allshsbad that

the case has been transferred from Hon'ble High Court
A of Judicature At Allahabad,lucknow Bench,Lucknow to

Central Administrative Tribunal,Allahabad and the

Pribunal fixed 3.,10.1988 for hearing of the matter,

14, That on receipt of notice, the deponent
contacted his counsel and informed him about the
transfer of the writ petition, The counsel assured
that he would make arrangements for aenducting the

case at Tribunal at Allahabad. The deponent bonafide
believed that the Counsel would do his best to

contest the matter and protect the deponent's interest.

Thereafter, he has not heard anything from the Counsel,

15, That on 2.4.1990, the deponent heard

rumours in the Office that writ petition has been

allowed by the Hob'ble-Tribunal at its Circuit Bench
Lucknow, This togz/;:; deponent and other opposite
parties by surprise, as the deponent had no notice

about the transfer of the case frﬁm Allahabad to

Circuit Bench,Lucknow. The deponent has come to know,
which he bonafide believes to be true, that the petitioners
had moved application for transfer of the case from
Allahabad to Lucknow though no notice was received by

the deponent of the said application for transfer of

the case nor any notice was received from this Hon'ble
Tribunal about date fixed in the case. On enquiry

from office, it revealed that the application has

been heard and decided ex-parte in the absence of the

opp.parties No.4 to 35 on 23.3.1990,
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16, That on coming to know of the facts

of the case, the deponent made efforts to contact
his counsel Sri Shridhar Misra,Advocate to ascertain
the true facts and reasons for non appearance in the
case. To the misfortune of the deponent, he came
to know that the said Sri Shrishar Misra, Advocate
has expired on 7,12,1388,

17. : That in these circumstances, the
deponent could not appear in the case. The

deponent héggionafide belief that the Counsel,

who was already paid his fees and had been given
instructions in the matter, would be representing
the deponent, but now it transpired that the

counsel had neither filed his Vakalatnama nor ever
appeared in the case, Moreover, the deponent had no
notice of the transfer of the case from Allzhabad

£o Lucknow,

18. That in view of the above, the
correct facts could not be placed before this
Hon'ble Tribunal and this Hon'ble Tribunal
decided the application in the absence of the

deponent and 31 other opposite parties,

19, That it will be expedient in the
interest of justice that the deponent is allowed an
opportunity of contesting the case and place the
correct material facts before this Hon'j¥e

- Pribunale
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.20. That under the circumstances, the
ex-parte judgment and order dated 23.3.1990

is liable to be set aside and during the
pendency of this application the operation of
the judgment and order dated 23.3.1990 is liable

to be suspended.

21, That the deponent has not avoided

to attend the hearing of the cése deliberately
and his prayer to set aside the ex-parte judgment
and order dated 23.3.1990 is Abonafide.

Lucknows Beponent.

2pril 23 , 1990,

VERIFICATION,

I, the above named deponent 4o

hereby verify that the contents of paras 1 to 21

t ..&1 Kd W
to s .wr,x s..sif l W of this affidavit are true to my personal knowledge.

lerg ta She
f hove 5. @\Cﬂ.g/‘/ ,Q No part of it is false and nothing has been

Lpooen: 4 1L
CTMIS e viiin b MM concealed., So help me God,

wplefasd by ne Fw. chy ¢

% Lo;nmwg Lucknows M
01990,

Dated: AprilZ Deponent

I identify the deponent who has

signed before me on the basis of the documents

preduced before me, (; %

vocate,
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IN THE CENTRAL ADMINISTRATIVE TRIDUNAL, 'ALLAHABAD

CIRCUIT BENCH, LUCKNOW

, : T.h, No, 656/87 B oo

(Writ Petition No.384 of 1980)

Nankoo Singh & others ++sApplicants.

veraan

.

Uninsn n'F ITndis & others s o tanpodiont g,

N

lHHon. Mr. D.K.Agrawal, JupL, MEMBER, i -, i
Hon. MR. K. Obayya, Adm. Member. |
f
]
!

(K,.Obayya,Atd MEMBER)

Writ Petition No. 384 of 1980 filed in thé High
, . Court of Judicdature at Allahabad, Lucknow Ber;éh, Lucknow
has been received in this Tribunal on transfer ud er
S section 29 of the Mminiétrative Tribunals Act, 1985 -
for disposal and numbered &s T.A.656/87(T), as indicated
above S The peticioners, n\n.n)w'x'in'.l_'t e caployed in the
Cenrus Dopartment and tr?eir prayer is that the final
""A . S \ ,\"Seniority List clirculated by Deputy Director of Census
) ‘\\_Qgeration, U.P, by Ietcer dated 24.9.79. {Annexure 7) be
',‘ g(x‘ashcd and a mviscd'seniority 1is€ be prepared assicning

A ) <7

{
'\} \ 'L‘i‘tk; ) Spmoper seniority to the petitloners. : >

A —ean ‘n:’r" , .
\ R T R B L
\\'-.;" Nt 2, The petitionexs were appointed ac Computers in the
NN T e S ’ .
\\"Q.‘ © - " Census Department during the year 1970. There were five
’ . ' {
Census cells, each under the Administrative Control of 2
Deputy Director, Census Operation. These cells wazre locatd .

at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpwu. Accoréing

to the petitioners, there was a senlority list of Computers

R SPEE
7 57)2
a
’.
; ~g?k§VJ£HﬁL
P e AT A

T
e
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separatcly for each cell, Subsequently, the cenuss cells T
fynctioning at Varanasi, Gorakhpur and Meerut were c;bsed
and staff working in these units was transferredtao . - *

Lucknow and Kanpur. After the mergrr of these celis, .

a combined seniority list was prepared in 1975 end the

pccitionerg allege that this was not notified.Thefinal

al e e e o e e e e,

-nniority list was, however, circuluced by letter dated

20 .9,1979 of Lhn U!lnuLuz, Cronrun Oparationa, U.P.,
Luéknuw indicuting the seniority position of the Computers
as on 1.10.1978. Aycrieved by this, the petitioners
Bulmict rd representations to tle authorities, which was

tejectod,s

3, 1n the counter aféidavit filed by the rcspondents,
1t is denied that there wes a separate list for 2ach

cell. According to Lhcm, it was only a grudaLian list

for facility of reference in establislhuinent work and such
list was not notified. Howéver, they agreed t hat the

combined s:niority list indicating tentative seniority

position of Computers, as on 1,1,1975 was drawn up and

rirailoted omong the staff members and objections were
also invited, The objections received were considered

and settled., The petitioners | have _hot made any representa-

.cion against this list. The final list could not be

“motifled st that time as o vl the Couputers, namely

Shri w.X.Verma filed Writ Petition in the iligh «uuitt oL
Allahaoad wnd obtai'ed Stay, The Writ Petition wes finally
dismissed in the ycar 1982.r§ereafter, the seniority list v
as un 1.10.1978 was notified 'and this list is ths name u.ﬁ
tentative list circulated on 1,1.1975. The respoddents S
further.contend“éhat the integr:ted seniority list was

prepared following principles laid down by the Deputy . i
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Registrar General (Census) 1n his leeter doted Peque:y |

» ) . 1

: ‘ drawing up the seniority 1list, and t.het date ot agggintmen
( o . has becn followed as the ¢riteria in tixinq the oenio:i.ty P

’Fl o ground that no uniform criteria has bean f.ollowdd in"

i ' . : o~
Lot L R o of candidates from 1 to 34 and 66 onwards. In betwee

x‘-

H . l candidates selected on the bakls of merit lisq A.B.Ch

Ty .
\J i

n : ' ) figurc. We haove called for the relevant recox‘d and R

verified how this merit list was prepared. from the. x.'eco:d

it is se:=n that the interviews were held in the ’month »;,

CeE

§' : ; L of Se'p‘tember,' 1970 and based on"their qualificati'.ons:‘

and perfonnance’ or. tho interview the dandidateu wero .

r Sy -t

graded as Anc There appears t> be nothing wmng in ouoh

! . o gradation. Since the number of vacancies was morz, toO
' : ' e absogb all the candidates in the merit list, it is not
HE [ (( g kna\:us’ why this merit position was not indicated while
LU o ' Lr u'm'J tho appoinchnt orders i Ln m mych an, che mnrit
:\( e DM dods not reflect an.}n a?p:ﬁ:tment orders issued, /
, \\\\ ' Further, if there wis gradation list preparz=d for each
. . . b cell, why ﬁhat gradation list was disturbed while drawing
up a combined seniority list of different units. after

e, . @ Bl e
their merger into two serviving units e.gf Lucknow end(, 3l

I :
: . : Kanpur. The principle laid down 1ndlcutes that t:ha crit:e:in )

Lo

L to be followed in the matter of interse senio:ity of
lg RN

. Computars 4o (1) the date on which they were appoinr.otv ﬁ"

. pil ‘N,

promoted to the grade and (2) in respect of - such ot!.teialn W

who had baen appointed/promoted as a result ot‘se;eqti,on i p
by a Board from lower grade or as a result of direct. v B

recruitment from Employment Exchange the inteisa position

A . . -
, ek . ' foestgen

C Wi‘ﬁ}w‘ LT
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. ‘ . i
will ba tndicated by sclection board or Rf.-cmitngmt o
Poard. Thz record shows no such intersa positisn vas = <
oo 1Y
indicated by any Board. . - a8y

b

5. Having regard to the facts and circumstances of_-f

the ¢ ase, wa are of the view that the final SeniorltY‘

List of Computers circulated 33 on 26.9.1979(Annexure~7) |
et

does nbc follow the uniform criterie and also tha

rationale. for following Jdifferent criteria has also not

-

been explained in as much as the merit list A,8 and € ..

N

T
e e s

was only for the purpose of salection ﬁér appoinunerft"-“
. i -
to the post which fact is confirmed by ths fact that

bt

in issuing the appointment le.ters this list was not =

PRS- g

followad. We consider that in the interest of Justice’ i
. - hasiani J

'i this list cannot be sustained and as such it is c}uashed.: o

v 6. In thz counter.( para 13) the respondents have ot

e o e

mentioned that the petitioners have not exhausted availe; -

-, able-channels for redressal of vtheir grievance by a

s
s

representation, We direct that interse seniority of
. FI |

computars oe drawn in consultation with the Registracr -

~

General of India (Responient Mo.2) taking into consid-
eratlon the tepressntation of the pwtitionars which P |

were rejected earlier in reference No. AE/11-1/78/
. . . T
DEDLUT/AL3001 dated 24.9.1079 and also Annesaia<h  fn !

- — P '

conformity with the seniority i:ules, by-a ppeaking ordér'
E B

— e LM e -~
wrating th: "poines cafised taised in the representation . !
ot the retiticner, ' :
7. - Tha T.n,/Writ Petition is disposed of as above.

No order as to costs. 1 , |
] ‘ [ omsiog o H
J . ) ‘ L S I l _
<~ - R LT
. e 3 T ' .
(K. ox;.rfm,\) v - (D.K. AGRAWAL) 7 ;
ADM. MiMBzR . JoDL. MEMBiR

Nl H‘uﬂ,b\' ]lL—"\ l W'i S

A’H‘(/\ ‘«1'&(.( _ ' S N

/{il et

 Depuy Registear 5.0 9

cTc Gonteal Aduwinistrative Tribuna:
l.uckuow Beach,

Lucknme

. ?

e

»
.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT -BENGH, LUCKNOW,

Misc.(Recall)Application No, 9~ ¢—of 1990.(3J

Ram Lakhan Yadav, aged about 45 years

son of Sri Mathura Prasad{employed as Statistical
Assistant in the Office of Director of Census
Operations, U.P.Lucknow)resident of Sector No,22

House N0.22/25,Indira Nagar,Lucknow,

coo Applicant,

In res
T ANO,656 of 1987

(writ Petition No,384 of 1980)

Nankoo Singh and others

sesocPetitioners
Versus

Union of India and others

oo ocppoParties.

Application under Rule 16(2)of the Central
Administrative Tribunal(Rrocedure)Rules, 1987

to set aside the ex-parte judgment and order
dated 23,3.1990 passed by Hon'ble Mr.D.K.Agarwal
JeM. and Hon'ble Mr.K.Obayva,2.M.

For the facts and reasons given

in the accompanying affidavit, it is humbly
prayed that in the interest of justice this



Hon'ble Court may kindly be pleased to :-

(a)set aside the ex-parte judgment
and order dated 23.3.1990 passed by
Hon'ble Mr,D.K.Agarwal, J.M. and
Hon'ble Mr.K,Obayya,2.M, s
(b)suspend the implementation of
the judgment and order dated
27.3.1990 passed in T.A.No,656/87
(W.P.NO.384 of 1980)during the
pendency of application for setting
aside the judgment and order as

aforementioned; and

(c)pass such other order as this
Hon'ble Tribunal may consider

appropriate in the circumstances

7

( ReC.SINGH)
- Advocate
Counsel for the Applicant,

of the case,

Lucknows

DatedsApril 23+ ,1990,



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCYIT -BENCH, LUCKNOW,

Te2,N0O,656 of 1987

(writ Petition No,384 of 1980)

W)
AFFIDAV IT
. N cd
in support of Misc.{Recall)Application No, of 1990,
o
Ram Lakhan Yadav,aged about 45 years son of Sri
Mathura Prasad(employed as Statistical Assistant
in the Office of Director of Census Operations,
U.P.Lucknow)resident of Sector No,22 House No,
22/25, Indira Nagar,Lucknow,. ...Applicant
In re:
¢ Nankoo Singh and others.
es.Petitioners
)r’ Versus

Union of India and others ..Opp.Parties.

I,Ram Lakhan Yadav, aged about 45
years son of Sri Mathura Prasad
(employed as Statistical Assistant
in the Office of Director of Census

Operations, U.P.Lucknow)resident of

Sector No.22 House No,22/25,Indira
Nagar, Lucknow, the deponent do
hereby solemnly affirm and state

on oath as under:-

1, That the deponent is opposite party NoO.
/ﬁéélg%::> 21 in the above described writ petition No,384 of
— 1980 and as such he is fully acquainted with the
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facts and circumstances of the case,

26 ‘That the petitioners had challenged the
final seniority list of computors, working in the
Office of the Director of Census Operations, as
on 1,10,1978 circulated under Memorandum dated
24.,9.1979 contained in Annexures No,7 to the
' petition by filing the writ petition as described

above., In the writ petition it was also prayed
that a writ of MANDAMUS be issued to the oOppe.parties
1 to 3 to issue a fresh seniority list. It was
further prayedthat a writ of MANDAMUS be issued to

& opposite parties 1 to 3 to suitably modify the order
of confirmation dated 4.10.1979 and re-assign the
place in the said list in accordance with the

revised seniority list.

3. That the deponent's name was sponsored

by the Employment Exchange,Lucknow in response to

the reguisition sent by the Director of Census

Operations U.P.for appointment as computors. The
,>f Selection Committee constituted for the purpose
conducted the interview during the month of Sept.
1970, On completion of the selection, merit list
of successful candidates included the name of

deponent as well as the names of petitioners No,2 to 4.

4, That z%/;;;er letter was issued to the
deponent on 12,11,1970, calling upon him to submit
medical certificate and character certificate within
15 days of the receipt of the offer letter and
submit the joining report at Coding and Punching
Cell Meerut. The deponent had come to know, which
he believes to be true, that similar offer letters
were issued to other selected candidated(including
Y=

petitioners No.,2 to 4).
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and they were directed to join at various Coding and

Punching Cells,

S5e That on receipt of offer letter, the
deponent reported to the Civil Surgeon,Lucknow for
medical and after obtaining medical certificate, he
obtained character certificate and reported to the
Deputy Director,Coding and Punching Cell, .Meerut
on 24,11,1970 and submitted his joining report, but
he was allowed to join on 31,11,1970., The deponent
was medically examined on 20,11.1970 by the Civil
Surgeon Lucknow, . The deponent was transferred

to Coding and Punching Cell,Lucknow in Sept,1973.
6o Thégﬂégigcted candidates had also got
their medical examinations done by Civil Surgeon,
Lucknow and obtained character certificates from
Ist Class Magistrates at Lucknow and thereafter they
had proceeded to submit their joining at different

Coding and Punching Cells.

e That it so happened that candidates
required to joined at Lucknow and Kanpur could submit
their joining early and those required to join at
Meerut etc. could jdin later, without any fault on
their part. In some cases, candidates were not
allowed to join at the first instance by the respective
Deputy Directors, and they could join subsequently

with the indulgence of the Director of Census

Operations,

8. That the deponent is advised to state
that the seniority of the candidates selected by a
selection Board is determined as per their respective
positions in the merit list and accordingly candidates
selected and placed in merit list 'A'and 'B*' and ‘'C!
dated 8,11.,1970 were given their place of seniority
as they are in no way responsible for the delay in

joining,
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9. . That the petitioners have claimed the
seniority on the basis of their dates of joininge
It may be stated here that petitioners No.,2 to 4
were also selected by the selection Board held in
September 1970 and their names were placed in the
merit list dated 8.11,1970 and as such they cannot

claim seniority on the basis of date of joining over

—

-

and above the names of those were placed in earlier
positions in the merit list., 2As regards petiti oner
No.l, he was appointed by the Dy.Director,Coding
and Punching Cell,Varanasi and his appointment was
made admittedly on m 23.11,1970,i.e.after finalisation
of the merit list on 8,11,1970 and issue of offer
letter dated 12.,11.1970 as such he has rightly been
placedin the seniority list after the candidates

included in the merit liste '2a°','B' and ‘C',

10, That after filing of the writ petition

. described above in the Hon'ble High Court of
Judicature at Allshabad,Lucknow Bench,Lucknow,notices
were issued to the respondents(including the deponent)

and received by the deponent.

11, That on receipt of the notice, the

deponent and few others arranged for necessary
finances and contacted Sri shridhar Misra,Advocate and

engaged him to conduct the case.

12, That the deponent signed the Vakalatnama
in favour of the Counsel Sri sShridhar Misra,Advocaté
who assured the deponent that the counter affidavit
will be prepared and the deponent will be called

upon to swear the same, as and when required.

13. That during the year 1987, the writ
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. petitions was tranéferred to the Central Administrative
Tribunal,Allshabad U/S 29 of the Central Administrative
Tribunals Act.1985 and registered as T.A.N0.656 of

1987, A notice was received by the deponent on
30,9.1988 from Central Administrative Tribunal,Allahabad
that the case has been transferred from Hon'ble High
Court of Judicature at Allshabad,lLuckncw Bench,Lucknow
to Central Administrative Tribunal,Allshabad and the

Tribunal fixed 3.10.1988 for hearing of the matter,

14, That on receipt of notice, the deponent
contacted his counsel and informed him about the
transfer of the writ petition. The counsel assured
that he would make arrangements for conducting the
case Tribunal at Allahabad. The depbnent bonafide
believed that the Counsel would do his best to contest
the matter and protect the deponent's interest,

Thereafter, he has not heard anything from the Counsel,

15, That on 2.4.1990, the deponent heard
N rumours in the Office theat writ petition has been
| allowed by the Hon'ble Tribunal at its Circuit Bench
Lucknow. This took the deponent and other opposite
parties by surprise, as the deponent had no notice

about the transfer of the case from Allshabad to

Circuit Bench,Lucknow,. The deponent has come to know,
which he bonafide believes to be true, that the
petitioners had moved application for transfer of the
case from Allahabad to Lucknow though no notice was
received by the deponent of the said application for
transfer of the case nor any notice was received from
this Hon'ble Tribunal about date fixed in the case,

On enquiry from office, it revealed that the application
has been heard and decided ex-parte in the absence of

the opp.parties No.4 to 35 on 23,3.1990.

fhot—
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16, | That on coming to know of the facts

of the case, the deponent made efforts to contact

his counsel Sri Shridhar Misra,Advocate to ascertain

the true facts and reasons for non appearance in the

case, To the misfortune of the deponent, he came

to know that the said Sri Shridhar Misra,Advécate

has expired on 7,12,1988,

17. That in these circumstances, the

deponent could not appear in the case. The

deponent héz,bonafide belief that the Counsel,

who was already paid his fees and had been given
instructions in the matter, would be representing
the deponent, but now it transpired that the

counsel had neither filed his Vakalatnama nor ever
appeared in the case, Moreover, the deponent had

no notice of the transfer of the case from Allababad

to Lucknow,

18, That in view of the above, the correct
facts could not be placed before this Hon'ble
Tribunal and this Hon'ble Tribunal decided the
application in the absence of the deponent and

31 other opposite parties,

13, That it will be expedient in the
interest of justice that the deponent is allowed
an opportunity of contesting the case and place the

correct material facts before this Hon'ble

Tribunal,
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20, That under the circumstances, the
ex-parte judgment and order dated 23.3.1990
is liable to be set aside and during the
pendency of this application the operation of

the judgment and order dated 23.3.1990 is

liable to be suspended.

21, That the deponent has not avoided
to attend the hearing of the case deliberately
and his prayer to set aside the ex-parte judgment

and order dated 23,3.,1990 is bonafide.

Lucknows o %{Ob

Dated: 2pril 23+2 1990, Deponent

VERIFICATION

I, the above named deponent to
k hereby verify that the contents of paras 1 to 21
| of this affidavit are true to my personal knowledge.

No part of it is false and nothing has been

concealed.S0 help me God. //ﬂ{ o/&___/

Luacknow:
Sé[ M- e 10wjgo Deponent
& LA f me 0 m%tte‘i‘ Aprl 2% 1 °
ISR P, (alcka.adas

mohu.egufe.n h; I identify the deponent who has
Clerd to Shrs R Ct gwég’\
hove s o prvge' inine 1 signed before me on the basis of the documents

&poanen: b b does ML LS
iy ars - Cuhost .:d ou: an¢e Produced before me, ~
<plainod by s oncha o d s IS0 gD &C-

J/(A g,@ “K% A dvocate?alﬂ

(At S, TReas 22
Quh Lommene D

Cl Gz LD
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IN THE CENTHAL AMIN1STRATIVE TRIU:UNM:, ALLAHABAD

CIRCUIT BENGH, LUCKNOW

T.A. Mo, 656/87

(Writ Peotition No.364 of 1960)

Mankoo Singh & others

vernsan

Uniosn of ITndin & others

Hon. Mr. D.K.Agrawal, JubL, MENBER.

.. «Applicants,

s Hanpondentn,

Hon. MR. K. Obayya, Admn. Mcember,

-

(K..Obayya,Al MEMBER)

Writ Petition No. 3B4 of 1980 filed in the High

-

Court of Judicature at Allahabad, Lucknow Bench, Lucknow

has been received in this Tribunal on transfer urder

section 29 of the Agministrative Tribunals Act, 1985

for disposal and numbered &s T.A.656/87(T), as indicated

above The petftioners, numbering 4 ate caployed {n Lhe

Cenrus Department and thelr prayer is that the final

"Seniority List circulated by Deputy Director of Census

. :
\ Operation, U.P, by letrer dated 24.9.79. (Annexure 7) be
Y o

J pmoper seniority to the petitioners.

I ow?

et

A2, The petitionexywere appointed as Computers, in theé

|" ’

" Census Department during the year 1970. There were five
Census cells,each under the Administrative Control of X
Deputy

;;xi:}ashcd and a mised'seniori-ty list be prepared assicning
P : .

Director, Census Operation. These cells ware locata

at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpw, Accoréing

to the petitioners,

D

L
pife M/ZM

"

there was a seniority list of Computers




° ’

position of Computers, as on 1,1,1975 was drawn up and

. " e - - 9\

-l

) .
separately for each cell. Subsequently, the censw cells

fynctioning at Varanasi, Gorakhpur and Meerut were chsed

and staflf working in these units was transferredto . . °

Lucknow and Kanpur. After the mergrr of these cells, .

a combined senjority list wasgprepared in 1975 amd the

4

petitioners allege that this was not not#fied.Thefinal

seniority list was, however, circulated by letter dated

209,199 o the Director, Cennun Opavations, U.P,,
Lﬁéknow indicuting the seniority position of the Compu%ers
as un 1.10.19768. Agcgrieved by this, the petitioners .
aubmitt i rapresentntions to tle authorities, which wes

tnjected, , ,
.’ ¢

3. In the counter aféidavit filed by the respondents,
it is denied that there Wes a separate list for ?ach
cell. According to them, it was only a gradation list

for facility of reference in establishment work and such
list was not notified. However, they agreedt hat the

combined s-niority list indicating tentative seniority

moe

cirouloted cmong the staff members and objections w ere
also invited. Thq objections received were considered - ' .

‘and settled, The petitioners_have not made 'any representa- !

.tion against this list, The final list could not be
ﬁvnti[&cd At that time as o ol Lhe (*smwlhe|ﬂ' nanaly

Shri w.K.Verma filed Writ Petitiun in the iligh «ouit at
Allahansd wnd obtaied Stay. The Writ Petition was finally
dismissed in the yecar 1982.Therzafter, the seniority. list
as un 1.10,1978 was notified asnd this list is Lhe noma 560
tentative list ci;culated on 1.1.1975. The respodeonts
@%urther‘contendnéhat the integr:ted seniority list was

prepared following principles laid down by the Deputy

1 L —n
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10,1975 (Annexure 4). .

4. We have heard tha leernod oounaol !ar
parties and also seen the record, The loardad da\inne‘l” ;
for the applicant assailed the seniority list on the f '
ground that no uniform criteria haa besn followdd in ' IR
drawing up the seniority list, and that dato o£ ) ointment

has becn followed as the ¢riteria in f£ixing. tha oeniority~

of candidat:es from 1 to 34 and 66 onwards. In betwae?:.,

candidates selected on the bagis of merit list A.B,C
figurs. We have called for the relevant record and ; o
verified how this merit list was preparcd, Trom the ';re'cord '
it 1is sesn that the interviews were held in the month o |
of September, 1970 and based on their qualifications} ’

and performnanca’ ut the intaerview tho oundldatoo wera, ;
graded as ABC There appears td be nothinq wmng in nudh‘ | ‘
gradation. Since the number of vacancies wa‘s mor:, to
abstb all the candidates in the merit list, it is not

know' why this merit position was not indicated vhile

G oo 7
Mxm; do@s not reflect any- appointment orders 1issued,

B
1_,_,u‘mg Lhc appoin(.mcnt or.dcr T ln us much an, the mnr.ty
Further, 1f there was gradation list preparzd for each
cell, why that grodation list was disturbed while drawing

up a combined seniorit:y list of different units, after

R T e e e < g < St o s ,_._n.sf..._..... :
their merger into two serviving units o.-qf Luc)mow gnd‘ sl
W et o,

Kanpur. The principle laid down 1ndlaatea tr:afi the criteria o

-
z

Computnrs is (1) the date on which they wera uppotngotv l

e N b
promoted to the grade and (2) in respact of such of.’éiciala 3
‘i
K ‘ L ;'H‘ “:f Ca
‘N ) L
I ~ L} :-__k z ?;’ '
Y d— " ‘. N a4
(':g‘f ’:!.‘,L
< _ EENERS il
A i o
¥
N Lt
Lo 3
‘: . :-q
A LR z
ikl :
! v ".ifﬁﬁ%* s
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1
will 1w indicatod by asclectlon board or R cruitnrnt

Board. ‘Th= record shows no such intersa posi.tif:n vas
, ‘ o
indicated by any Board. : . . L

Se Having regard to the facts and circumstances of
the casy, wa are of the view that the final Senlority .
List of Computers circulated 3s on 24.9.1979(Annexure-7) |

. . v does not follow the uniform criteria and also the

rationale for following differcnt’cfiterin has also not

‘ béen explained in as much as the merit list A, B and € ...}

i 9
was oniy for the purpose of selection for appointment a i
to the post which fact 4s confirmed by the fact th’at (

in issuing the appointment le._ters this list was not -: '

CRad

_—

tollowad. We _consider that & in _the interest of Justice

b
‘.

v

: this li T cannot be sustained and as such it is quashed.

\

I A

mentioned that the petitione:s have not exhausted avail

N\

i
A
-1
6. In the counter-( para 13) t_he respondents have ]
.. - ‘ . able channels for redressal of their grievance by a ,

!

representation.,  We direct that interse seniority of
; s ’ ~ : ’

e ! - computers oz drawn in consultation with the Registrar
General of India (Responient Mo,2) taking into consii-.

o \Ll..;n um toprensntation of the p'tlUmmLs which

oo b e s o e ®

i N wore rejected earlier in reference No. AE/11-1/78/
L ‘ . -

DIDLUR/A-3001 dated 24.9.1979 and alao Anne ..u-.--; ln : l:—

PUSSBRUNIE SRR g

{;» . . conformity with the seniority iule , by a ppaaking order|

.. . ——c - P ’*’-ﬁ—-—Tﬁ-
e ‘ mrating the “pdines ralsed taiged in the representation |
' of the ratitioner. . T Vg
. | | o
; Te - The T.na./Writ Petition is dizposed of as above.

i % No order as to costs.

, .

Codiiea o - R S
(K. OHAYYA) v - (D.K. AGRAWAL)
ADM, MZIM3: . . JUDL, MEMBIR

|
o

L

R

Rda, Moot ,'p, (137"

L0 ke |

AQ—}&AA—U_\ . SRS M

. L, el |
< Uepury Kegisttar 5.7« S
cTC. aeaal Adninistrative Tribuna:
, Lucknow Bench,

Loncknme
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' 74 :
i : 4 ‘
i . < 4 § .
’l‘ ot - - . el e e RS Rl e so- B 4



I3

ﬂ*\“uAQ GV\A:o'\Q A—O\m1ﬂ\$'}r§h\f€r —Eﬂ LW-Q w &vgl\ w\) l\/('%/

¥ wFrAa SN AEYIq A
[radez] R Maddow e/
"t ee oue 008 s0+f ses cee @ ¢ ese 400 s ees qﬂ-
sfqardr [rmér?] aéﬁﬂ:@a@ U@\T
Mise. (| e,gc.llﬁw-, o of 1390 i re: TA No. 656 ot 1987
e
. 1
R-L Vadeom. Applicont- A (aitare)
&nwe_- 9 ’
Nankoo STn;XA A o“e: T
AN gfandt (Remigea
Uh:é\ @f’ &\-OLQ @) O-IL% : ( )
do grzal aq Jeil #t dto 28 %o

-C Slr\ e n Q Ne.
Fax fe¥ gogar § s T A a5 7?‘ Aelisaks (Reqe-Ne 2388 5 1987)

C 308 60 S8 408 ST w0 S8F 404 000 cee ege OO ses q@aq

Y qeAy g« fAgew v afewr ( gwuw ) sar g s fed
WTE T@ gxgnt ¥ 7@ WY @Y KWAT &iT QF.@ I
W1 o Gl @ wAT W @ wxiwT ¥ a1 A Fgww afew
%3 3T [T ar g} AT @ fend « #UF &R wuaregw
i ®% a1 gegAm @ gReww Tl aw adiw A gad A
® g A1 AR granert & afew #3T Al awdls T gEgwn
IIE AT F1E WAT ART w2 A g fawadt (whgwAr ) w6
aifem frar gen w9a1 w9} AT RWI QAGT 5% ( FrAE )
iz & aF a1 g9 fagw sd-—amiw wgey @u w af ag
A9 FIAFIE gAFT WARAT WIFWW E SR a1 d ag A} w"{iwiw
weat § fe § ge awt aveqd At f&el s qUmiT w1 Jwar

FM ST GHEAT MR G2 ¥ ow avw AR fewrs Gawr g
ot g gawt fariad A awia 9w agi @t gzafag ag

amraaTt faw faar saw @ o ava qv w1 X )

R 1 1 A

gaﬁ'&"ql' Ho :?“.,. ves sse
aATR q;ﬁ%a-. cesr sac coe

qam qa-ﬁyfa. 000 ses 99 asee b

Jole—

geanee C i m-;?

ma} ("a‘E)." tee Gee 00s 000 see e0s oee uua-(a" ("ata) ooooooooo voe aee see tee

. 23 . .
37"55 9000 6000 €008 000 o0 SO0 oo qa’tq‘ se: dooe &‘ t0e 080 see oo aa\ z&qo fo



'\f
D

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,LUCKNOW,

Misc.(Recall)Application No.2°7,0f 1990.(¢,

T.Ro.Deorari, aged about 41 years son of

sri H.D.Deorari(employed as Statistical
Assistant in the Office of Director of Census
Operations, U.,P.Lucknow) resident of 22/62,
Indira Nagar,Lucknow,

seoApplicant,

In res
T.A.NO,656 of 1987

(Writ Petition No,384 of 1980)

Nankoo Singh and others

o s sPetitioners
versus

Union of India and’ others
os sOppoParties,

Application under Rule 16(2)of the Central
Administrative Tribunal(Procedure)Rules, 1987

to set aside the ex-parte judgment and order
dated 23.3.1290 passed by Hon'ble Mr.D.K. Agarwal
J.Msand Hon'ble Mr.K.0bayya,AsMe

For the facts and reasons given
in the accompanying affidavit, it is humbly

prayed that in the interest of justice this




N\‘.’
N
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Hon'ble Court may kindly be pleased tos-

(a)set aside the ex~-parte judgment
and order dated 23.3.1990 passed
by Hon'ble Mr.D.K.Agarwal, J.M.

and Hon'ble K,.Obayya, A.M. ;

(b)suspend the implementation of
the judgment and order dated
23.3.1990 passed in T.A.No,656/87
(W.P.No,384 of 1980) during the
pendency of application for setting
aside the judgment and order as

aforementioned; and

(¢) pass such other order as this
Hon'ble Tribunal may consider

appropriate in the circumstances

17y

( ReCoSINGH )
X - . Advocate
Counsel for the Applicant

of the case,

Lucknows

Dateds:2pril 23*9. 1990
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
' CIRCUIT BENCH,LUCKNOW,.

T.A.No,656 of 1987
(Writ petition No.384 of 1980)

ICTI
AFFIDAVIT
89 IM

DISTT. courT
U B

AFFIDAVIT

in support of Miisc.(Recall) Application No, of 1990,

T.R.Deorari,aged about 41 years son of Sri H.D.Deorari
(employed as Statistical Assistant in the Office of
Director of Census Operations, U.P.Lucknow)resident of

22/62,Indira Nagar,lucknow,
essApplicant
In res

Nankoo Singh and others ...Petitioners
Vversus

¥ Union of India and others. ...Opp.parties,

I,T.R.Deorari, aged about 41 years
son of Sri H.D.Deorari(employed
as Statistical Assistant in the
Office of Director of Census

Operations, U.P.Lucknow)resident

of 22/62,Indira Nagar,lucknow,
the deponent do hereby solemnly

affirm and state on oath as under:=-

1. That the deponent is opposite partu No,20
in the above described writ petition No.384 of 1980
and as such he is fully acquainted with the facts and

circumstances 0f the case.
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2¢ - That the petitioners had challenged the
final seniority list of computors, working in the
Office of the Director of Census Operations, as
on 1,10,1978 circulated under Mémorandnm dated
24,9.1279 contained in Annexure No,7 to the petition
by filing & the writ petition as described above,
| In the writ petition'it was also prayed that a writ
of MANDAMUS be issued to the opp.parties 1 to 3 to
issue a fresh seniority list. It was further prayed
that a writ of MANDAMHS be issued to opposite parties
v 1 to 3 to suitably modify the order of confirmation
dated 4.10.1979 and re-assign the place in the said

list in accordance with the revised seniority list,

3. That the deponent's name was sponsored by
the Employment Exchange,lucknow in response to the
requisition sent by the Director of Census Operations
4 U.P. for appointment as computors., The Selection
Committee constituted for the purpose conducted
the interview during the month of Sept. 1970, On
completion of the selection, merit list of successful
candidates included the name of deponent as well as

the names of petitioners No.2 to 4.

4, That an offer letter was issued to the

deponent on ® 12,11,1970,calling upon him to submit

medical certificate and charact certificate within
15 days of the receipt of the mxHmx offer letter and
submit the joining report at Coding and Punching Cell,

72 Yus¥mew., The deponent had come to know, which he
believes to be true, that similar offer letters were
issued to other selected candidates(including

petitioners No.2 to 4) and they were directed to join

at various Coding and Punching Cells,

<

e
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5 That on receipt of offer letter, the
deponent reported to the Civil Surgeon, Lucknow for
medical and after obtaining medical certificate, he
obtained character certificate and reported to the
Deputy Director,Coding and Punching Cell,Meerut on
18.11.1970 and submitted his joining report. However,
the deponent was allowed to join on 23,11,1270(A.N,)
Ar with the indulgence of the District Magistrate,Meerut
and the Director of Census Operations,Lucknow. The

deponent was medically examined on 16,11.1970 by

the Civil Surgeon,Lucknow,.

ol ¥ ‘
Ge That selected candidates had also got

their medical examinations done by Civil Surgeon,
Lucknow and obtained character certificates from

Ist Class Magistrates at Lucknow and thereafter they
had proceeded to submit their joining at different

Coding and Punching Cells,

7. That it so happened that candidates
b’ rgguired to join at Lucknow and Kanpur could submit
their joianing early and those required to join at
Meerut etc. could jbin later, without any fault on
their part. In some cases, candidates were not allowed
to join at the first instance by the respective Deputy

Directors, and they could join subseqguently with the

indulgence of the Director of Census Operations,

U.P.Lucknow,.

8. That the deponent is advised to state that
the seniority of the candidates selected by a selection
Board is determined as per their respective positions
in the merit list and accordingly candidates selected
and placed in merit list 'A' and '3' and 'C' dated
8.11.,1970 were given their place of seniority as they

ﬂ%&LLA- are in no way responsible for the delay in joining
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9. That the petitioners have claimed the
seniority on the basis of their dates of joining.
It may be stated here that petitioners No.,2 to 4
were also selected by the selection Board held in
September 1970 and their names were placed in the merit
list dated 8.11.,1970 and as such they canﬁot claim
seniority on the basis of date of joining over and
~ o -
,Jr above the names of thoseﬂwere placed in earlier
positions in the merit list. As regards petitioner
No.1l, he was appointed by the Dy.Director,Coding and
Punching Cell,Varanasi and his appointment was made
admittedly on 23.1i.1970, i,e.after finalisation
of the merit list on 8,11.1970 and issue of offer
letter dated 12,11,1970 as such he has rightly been
placed in the seniority list after the candidates

included in the merit lists ‘A','3*' and ‘'C°’.

10, That after filing of the writ petition

described above in the Hon'ble High Court of Judicature

at Allahabad, Lucknow Bench,Lucknow, notices were issued
}- to the respondents(including the deponent) and received

by the deponent.

11, That on receipt of the notice, the deponent

and few others arranged for necessary finances and

4
- !

7"/ contacted Sri Shridhar Misra,Advocate and engaged him

to conduct the case,

12, That the deponent signed the Vakalatnama

in favour of the Counsel Sri sShridhar Misra, Advocate
who assured the deponent that the counter affidavit
will be prepared and the deponent will be called upon
to swear the same, as and when required., It may be
stated here that the deponent was transferred to Lucknow

during December 1973. During November 1980, the deptnent

=

P ————
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‘was transferred to the Regional Tabulation Office,
Nainital where he continued to work till 2,5,1282,
when he was transferred back to Lucknow. Due to the
employment of the deponent outside Lucknow, the
deponent had engaged the same counsel who was

engaged by 7 other co-employees,

13. That during the year 1987, the writ
petition was transferred to the Central Administrative
Tribunal,Allahabad U/S 29 of the Central Administrative
Tribunals Act.1985 and registered as T.A.NO,656 of
1987. A notice was received by the deponent on
30.9.,1988 from Central Administrative Tribunal,
Allahabad that the case has been transferred from
Hon'ble High Court of Judicature at Allahabad,Lucknow
Bench,Lucknow to Central Administrative Tribunal,
Allshabad k& and the Tribunal fixed 3.10,1988 for

hearing of the matter,

14, That on receipt of notice, the deponent
contacted his counsel and informed him about the
transfer of the writ petition. The counsel assured
that he would make arrangements for conducting the
case at Tribunal at Allashabad. The deponent bonafide
believed that the Counsel would 4o his best to

contest the matter and protect the deponent's interest,
Thereafter, he has not heard anything from the

Counsel,

15, That on 2.4.1990, the deponent heard
rumours in the Office that writ petition has been
allowed by the Hon'ble Tribunal at its Circuit Bench
Lucknow, This took the deponent and other opposite
parties by surprise, as the deponent had no notice
about the transfer of the case from Allahabad to
Circuit Bench,Lucknow, The deponent has come to knowy
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which he bonafide believes to be true, that the
petitioners had moved application for transfer of
the case from Allshabad to Lucknow though no notice
was received by the deponent of the said application
for transfer of the case nor any notice was received
from this Hon'ble Tribunal about date fixed in the
'L" case. ©On enquiry from Office, it revealed that the

application has been heard and decided ex-parte in
the abéence of the opp.parties No.4 to 35 on
23.3,1990,

16, That on coming to know of the facts

of the case, the deponent made efforts to contact
his counsel Sri Shridhar Misra,Advocate to
ascertain the true facts and reasons for non
appearance in the case, To the misfortune of

the deponent, he came to know that the said

Sri Shridhar Misra Advocate has expired on_7,12,1988,

17. That in thet%ééée circumstances, the
?f deponent could not appear in the case. The
deponent has bonafide belief that the Counsel,
vho was already paid his fees and had been given
instructions in the matter, would be representing
the deponent, but now it transpired that the
counsel had neither filed his Vakalatnama nor ever

appeared in the case, Moreover, the deponent had

no notice of the transfer of the case from

Allshabad to Lucknow,

18, That inview of the above, the correct
facts could not be placed before this Hon'ble
Tribunal and this Hon'ble Tribunal decided the
application in the absence of the deponent and 31

other opposite parties,
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19, That it will be expedient in the
interest of justice that the deponent is allowed
an opportunity of contesting the case and place

the correct material facts before the Hon!ble

Tribunale
20, That under the circumstances, the
3 ex=parte judgment and order dated 23,3,1990

is liable to be set aside and during the pendency
of thisf application the operation of the judgment
and order dated 23,3.1990 is liable to be suspended,

21, That the deponent has not avoided to
attend the hearing of the case deliberately and

his prayer to set aside the ex-parte judgment

and order dated 23.3.1990 is bonafide.

A Lucknows @/ W/}’
Dateds April 23% ,1990, DepOnent

VERIFICATION

I, the above named deponent do hereby verify
that the contents of paras 1 to 21 of this affidavit

are true to my personal knowledge. No part of it is
false and nothing has been concealed. So help me God.

A

D e /5] Lucknows / | Deponent
¢ e
AN %{"315 ;,;:;;’{»// Dateds 2pril2s-) ,1990,

il I identify the deponent who has

861 ' \ digned before me on the basis of the documents

v beforo m2 1n othes m—o% <t
W gg %‘ﬁ‘br\/ \ D"oﬁeducéd before me, {( L’Z/(
RO -

who B fdeptifed by ’ y
Cloth tor S @\ C ocat@f’b

f have 5.~ ¢ rng
Cponen: L LGS

cfdusatie. . wlon his o .-dmuand
wplainsd by me fee cha: !°d NG 1‘501200

J{9%’0

(M S, Sanzan)

Carh CommusierD
%Y @oesty KD
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J ;pfopcr senjoricy to the petitioners.
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IN TIE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH, LUCKNOW

T.A, Mo, 656/87

(Writ Potitlon No.384 of 1980)

Nankoo Singh & others .+sApplicants.

versan

Uniton of ITndis & otheren .o o tanpondentn,

Hon. lr. D.K.Agrawal, Jul., MEMBER.

lon, MR, K. Obayya, Adm. Mcmber.

(K..Obayya,ADi . MEMBER)

Writ Petition No. 384 of 1980 filed in the High
Court of Judicature at Allahabad, Lucknow Beﬁéh, Lucknow
has been received 1p this Tribunal on transfgt urder
section 29 of the Adminiétrative Tribunals Act, 1985
for disposal and numbered &s T.A.656/87(T), as indicated
aboveJthe peticioners, mu.u\mrlnu_‘% ave «;u\\\h.syml {1y the

Ceneus NDepartment and their prayer is that the final

'Seniority List circulated by Deputy Director of Census

Operation, U.P. by Ictrer dated 24.9.79. (Annexure 7) be

gua hed and a revised seniority list be prepared assioning
li,

; .
The petitioneyy were appointed as Computers in ths

Census Department during the year 1970. There were five

Census cells,each under the Administrative Control of 2

Drputy Director, Census Operation. These cells ware locatd

at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpwn. Accoréing

to the petitloners, there was a seniority list of Computers
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{

AEh

>

€

-
|
i
|
|
i
!
!
;
s

Sl R ;t"i"?
. ﬁﬁ&hgﬁﬁ“é%i%:"J"



1 Fs O

— : ¥
2 e Y
t ' ' {T\

¥
] :
| | 2.
2 ' ) o ‘-
“ separately for each cell, Subsequently, the cenms cells
¢

fYnctionine at Varanasi, Gorskhpur and Meerut were closed

i

and staff working in these units was transferred to \
) i
! . ' Lucknow and Kanpur. After the mergrr of these cells, ‘{
A
i

. a combined seniority list was prepared in 1975 ani the

wr

thitioncrs nllegc thdt this was not notified.Thefinal

———.

aniority ligc was, however, circul;cad by letter dated

240.9,1979 -r(.' thin DMrector, Cegoaun Oparations, U.P.,
; Lucknow &indicating the seniority position of the Computers
~¢lr as on 1.10.1978. Agcriceved by this, the petitioners

aubmitt ed representations to tle authorities, which was

1ojected, . ?
[}
_ 3. 1n the.counter affidavit filed by the respondents,
I{> > . ) it 15 denied that there wes a separate list for each

i _ cell: According to them, it was only a grhdation'list'
! ) . for facility of reference in establishment work and such
list was not notifiied, However, they agreedt hat the .
e combined s:niority list indicuating tentative seniority
' . T . “position of Computers, as on 1,1.1975 was drawn up and
‘ circuloted emong the staff menbers and objections v ere

‘also invited. The objections recedved were congidered

- G ;lu' and settled. The petitioners have not made any representa- :

-+ A " ,tion against this list, The final list could not be

' @ "\. o - ';\«>tift-.::l at that time an o ol the (»\Hll'\\l“l"o namely
Shri w.K.Vezma filed Writ Petition in the High cout ad
Allahapsd and obtafi-ed Stay, The Writ Petition was finally
dismissed in the year 1982,7Therzafter, the seﬁiority-list

¥ J}’ . as on 1.10.1978 was notified and this list ip the nama &6

tentative list circulated on 1.1.1975. The respodents

furthcrlcontcndhéhat the integrited seniority list was

prepared following principles laid down by the Deputy i

19
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- Registrar General (Ceneus) 1n his letter doted Pebruary

10,1975 (Annaxure 4).

) ' 4.

parties and also seen the record. The leorned,.auq

T IS

ground that no uniform criteria has bean followéd in J
l

drawing up the senjority 1list, and that date o! agzoigtment

has becn fdllowed as the ériteria in fixing the oeniozityVTf i

for the applicant assailed the senlority list on the ltf ) s

—
of candidates from 1 to 34 and 66 onwards. In between;“{’

candidates selected on the bakis of merit list A.Bd:.

figurz. We have called for the relevant record and .

verified how this m°r1t list was preparcd, from the record
. . it is sesn that the intewiews were held in the month

of September, 1970 and based on their qualifications

and perfonnanca’ at thae intarview the candidetes wcéq;-#5 ﬁj4 

'xlﬁx\graded as ABC,.There appears to bé nothing wrund in suah
glradatlon. Since the number of vacancies was morz, to

abs&sb all the candidates in the merit list, it is not

know! why this merit position was not indicated vhile

1...,u‘mu Lhc nppoinu“ent ochr

,ln un much an, thae marit
: 0 oerly 13’
Nzxt dods not reflect an.y- appointment ordcrs issued,

A\ Further, if there wis gradation list preparzd for each
cell, why that grodation list was disturbed while drawing

up a c0mb1ned seniority list of different units, after

- PO, «J—u.‘um&n— h
their merger into two eerviving unite Qﬁf Lucknow and ’

pivact

Kanpur. The principle laid down indlcotea that the criteria

)» ' Conputura is (1) the date on which they vere appoinhoﬂ/g’ fﬁ
promdoted to the grade and (2) 4in respect of - ‘such atttcial

who had baen appointed/promot»d as a result of selection '1
by a Board from lownr grade or as a result of direct

recruitment from Employmenc Exchange the inteise poalgion
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will be gndicatoad by sclection board or-llecruitngmt; B
i
Board. Th2 record shows no such interse posit.i::'n vas
. . . l
indicated by any Board. .

S. Having regard to the facts and circumstances of :
the c ass, wa are of the view that the final Seniority ‘
List of Computers circulated gs_on 24.9.1979(Annexure-7) |

does not follow the uniform criteria and also the

tationale - for following different criteria has also not

X . . ] :
been explained in as much as the merit list A,B and €. .

was only for the parpose of salection for appointment
to the post which fact is confirmed by the fact that

Ln issuing the appointmegt le‘_t.ers this list was not '-; :

£ollowed. We consider that in the interest of Justice 4 t

l this 11 t cannot be sustained and as such it is quashed.

e b ——

6. in th. counter-( para 13) the respondents have
mentioned that the petitioners have not exhausted 9avaii-l

+,able channels for redressal of their grievance by a !

uprc cntation., Wa direct that interse seniority of

3

~ , B !
compute:s oz drawn in consultation with the RegiQUat

General of India (Responident Mo.2) taking into consii-
v :

etatlon Lo tepressntation ot the petitionnrs which
vere rejected earlier in reference No., AE/11-1/78/

DDLU /A-3001 dated 24.9.1079 anld also Antee x\u’--".' tu

PSP -

i

conformity with the seniority rules , by a ppeaking ordnx.:;

mrating Lhe " pdints caised raised in the mpresentation‘

of the r~atitiovner. : ’ ,’
7. - Taz Tu\./W}:Lt Petition is disposed of as above, .
No order as to costs. '
; . { - T Ty t
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT- BENCH, LUCKNOW,

- omm—

Misc.(Recall)2pplication No, 2Pt 1990, Q‘D

Anil Saxena, aged about 40 years son of

Sri Narendra Swarup Saxena(employed as
Statistical Assistant in the Office of Director
of Census Operations, U.P.Lucknow)resident of

D=3051,Indira Nagar,Lucknow,.

oo oAPpli cant

In res

T.A.NO.656 Of 1987

(Wwrit Petition No,384 of 1980)

Nankoo Singh and others
oo ocPetitioners

Versus

Union of India and others
e o OPpoParties,

Application under Rule 16(2) of the Central

Administrative Tribunal (Procedure)Rules, 1987
to set aside the ex~parte judgment and ader
dated 23.2,1990 passed by Hon'ble Mr.D.K,Agarwal

‘JQMQ and HOn'ble MroKoOb_a-giaﬁ AOMO

For the facts and reasons given
in the accompanying affidavit, it is humbly
prayed that in the interest of justice this



-(o b

Hon'ble. Court may kindly be pleased to s--

-(a)set aside the ex~parte judgment
and order dated 23.2,1990 passed by

v Hon'ble Mr.D.K+Agarwal, J.M, and
Hon'ble Mr.K.Obayya, .M. :

(b) suspend the implementation of

the judgment and order dated 27.3.1990
passed in T.A.N0o,656/87 (W.P.No,384

of 1980) during the pendency of
application for setting aside the
judgment and order as aforementioned;

and

(¢c)pass such other order as this

Hon'ble Tribunal may consider

appropriate in the circumstances

of the case. ' :

)

( R.C.SINGH)

... . .Advocate
Counsel for the Applicant

Lucknow:

Dated: April 2331990,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT -BENCH, LUCKNOW,

T.ANO,656 of 1987

(Writ Petition No,384 of 1980)

) FFIDAVIT
5e¢ 0 IM
A/ PojsTT court
I""V —‘ ‘.J;,w u. P
AFFIDAVIT
¢ in support of Misc.{Recall)2pplication : o, of 1990,
Anil Saxena, aged about 40 years son of Sri Narendra
Swarup Saxena(employed as Statistical assistant in
the Office of Director of Census Operations,U,.P.
Lucknow) resident of D-3051,Indira Nagar,Lucknow,
&
eop Applicant
In res
‘}» v Nankoo Singh and others
| o .Petitimers
Versus

Union of India and others
) oecOpp.Parties,
I,Anil Saxena, aged about 40 years,
son of Sri Narendra Swarup Saxena
employed as Statistical Assistant

in the Office of Pirector of Census

Operations, U.P.Lucknow, resident
of D-3051, Indira Nagar,Lucknow, the
deponent do hereby aolemnly affirm

and state on ocath as underse

1. That the deponent is opposite party Noo

2§§%£i22// 7 in the above described writ petition No.384 of
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of 1980 and as such he is fully acquainted with the

facts and circumstances of the case.

2, That the petitioners had challenged the
final seniority list of computors, working in the
Office of the Director of Census Operations, as

as on 1,10,1978 circulsted under Memorandum dated
24,9.1979 contained in Annexure No,7 to the petition
by filing the writ petition as described above. In
the writ petition it was also prayed that a writ of
MANDAMUS be issued to the opp.parfies 1 te 3 to
issue a fresh séniority list. It was further prayed
that a writ of MANDAEUS be issued to opposite parties
1 to 3 to suitably modify the order of confirmation
dated 4.10.1979 and re assign the place in the said

list in accordance with the revised seniority list.

3. That the deponent's name was sponsored
by the Employment Exchange,Lucknow in response to
the requisition sent by the Director of Census

Operations U.,P.for appointment as computors. The

'Selection Committee constituted for the purpose

conducted the interview during the month of Sept,

E\}3.1970., On completion of the selection, merit list

-~

of successful candidates included the name of deponent

as well as the names of petitioners No,2 to 4.

4, That an offer letter was issued to the
deponent on 12,11,1970, calling upon him to submit
medical certificate and character éertificate within
15 days of the receipt of the offer letter and submit
the joining report a;.Coding and Punching Cell,Lucknow,
The deponent had come to know, which he believes to

be true, that a similar offer letters were issued to

other selected candidates(including petitioners No,2to4)
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4 and they were directed to join at various Coding and

Punching Cells,

S5e That on receipt of offer letter, the

deponent reported to the Civil Surgeon,lucknow for
medical and after dbtaining medical certificate, he
obtained character certificate and reported to the
Deputy Director,Coding and Punching Cell,Lucknow on

25,11,1970 and submitted his joining report,

6o ThatZEhé;selected candidates had also got
their medical examinations done by Civil Surgeon,
Lucknow and obtained character certificates from

Ist Class Magistrates at Lucknow and thereafter they
had proceeded to submit their joining at different

Coding and Punching Cells,

‘ 7. That it so happened that candidates
required to join at Lucknow and Kanpur could submit
their joining early and those required to join at

Meérut etc. could join later, without any fault on

.,

P ::i:§%> their part., In some cases, candidates = .. were not
éjZéQOFRSD allowed to join at the first instance by the respective
Sék ’/////\ e Deputy Directors, and they could join subsequently with
&Qm;% e;gf_ﬁy.aég the ~  .: .. indulgence of the Director of Census

Operations, U.P.Lucknow,

8. That Ehe deponent is advised to state

that the geniority of the candidates selected by a
selection Board is determined as per their respective
positions in the merit list and accordingly candidates
selected and placed in merit list 'A' and '3' and ‘c%
dated 8,1,1970 were given their place of seniority as

they are in no way responsible for the delay in joining,

w
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9 That the petitioners have claimed the
seniority on the basis of their dates of joining,

It may be stated here that petitioners No.2 to 4
were also selected by the selection Board held in
September 1970 and their names were placed in the
merit list dated 8.11.1970 and as such they cannot
claim seniority on the basis of date of joining over
and above the names of tho£3f$é£; placed in earlier
positiqns in merit list. As regards petitioner
No.1l, he was appointed by the Dj.Director,Coding

and Punching Cell,Varanasi and his appointment was
made admittedly on 23.11.,1970,i.e.after finalisation
of the merit list on 8.11,1970 and issue of offer letter
dated 12.11.1970 as such he has rightly been placed

in the seniority list after the candidates included

in the merit lists 'at',!B!' and !'C?,

10, That after filing of the writ petition
described aboue in the Hon'ble High Court of
Judicature at Allahabad, Lucknow Bench, Lucknow,notices
were issued to the respondents (including the deponent)

and received by the deponent.

11, That on receipt of the notice, the deponent
and few others arranged for necessary finances and
contacted Sri shridhar Misra, Advocate and engaged

him to conduct the cases

12, That the deponent signed the Vakalatnama
in favour of the Counsel Sri Shridhar Misra, Advocate
who assured the deponent that the counter affidavit
will be prepared and the deponent will be called upon

to swear the same, as and when reqguired,

13. That during the year 1987, the writ



Af
(i\fv
-5 -

petition was transferred to the Central Administrative
Tribunal,Allahabad U/S 29 of the Central Administrative
Tribunals Act.1985 and registered as T,A.No,656 of 1987,
/A.notice was received by the deponent on 30,9.1988

from Central Administrative Tribunal,Allshabad that

the case has been transferred from Hon'ble High Court
of Judicature at Allahabad,Lucknow Bench,Lucknow to

Central Administrative Tribunal,allshabad and the

Tribunal fixed 3.10.1988 for hearing of the matter,

14, That on receipt of notice, the deponent
contacted his counsel and informed him about the
transfer of the writ petition., The counsel assured
that he would make arrangements for conducting the
case at Tribunal at Allshabad. The deponent bonafide
believed that the Counsel would do his best to

contest the matter and protect the deponent's interest.

Thereafter, he has not heard anything from the Counsel,

15, That on 2,4.1990, the deponent heard
rumours in the Office that writ petition has been
allowed by the Hon'ble Tribunal at its Circuit Bench
Lucknow. This took the deponent and other opposite
parties by surprise, as the deponent had no notice
about the transfer of the case from aAllahabad to
Circuit Bench,Lucknow., The deponent has come to know,
which he bonafide believes to be true, that the
petitioners had moved application for transfer of the
case from Allshabad to Lucknow though no notice was
received by the deponent of the said application for
transfer of the case nor any notice was received from
this Hon'ble Tribunal about the date fixed in the case.
On enquiry from office, it revealed that the application
has been heard and decided ex-parte in the absence of

the opp.parties No.,4 to 35 on 23,3.1990¢
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16, That on coming to know of the facts
of the case, the deponent made efforts to contact his
- counsel Sri Shridhar Misra,Advocate to ascertain

the true facts and reasons for non appearance in the
case, To the misfortune of the depcnent, he came

to know that the 8ald Sri Shridhar Misra, Advocate

has expired on 7,12,.1988,

17. That in these circumstances, the

deponent could not appear in the case, The

deponent had bonafide belief that the Counsel,

who was already paid his fees and had been given
instructions in the matter, would be representing
the deponent, but now it transpired that the

counsel had neither filed his Vakalatnama nor ever
appeared in the case, Moreover, the deponent had no
notice of the transfer of the case from Allahabad

t£0o Lucknow,

18, That in view of the above, the
correct facts could not be placed before this
Hon'ble Tribunal and this Hon'ble Tribunal
decided the application in the absence of the

deponent and 31 other oppoOsite parties,

19, That it will be expedient in the
interest of justice that the deponent is allowed an
opportunity of contesting the case and place the

correct material before this Hon'ble Tribunal,

2C, That under the circumstances, the
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ex=-parte judgment and order dated 23.,3.1990
is liable to be set aside and during the
pendency of this application the operation of
the judgment and order dated 23,3.1990 is
liable to be suspended.

21, That the deponent has not avoided
to attend the hearing of the case deliberately

and his prayer to set aside the ex-parte

judgment and order dated 23,3.1990 is nonafide,

AT

Lucknows @/ ' Deponent
Dateds 2pril 2329 01990, :

VERIFICATTION

I, the above —named depénent do
hereby verify that the contents of paras 1 to 21
of this affidavit are true to my personal
knowledge. No part of it is false and nothing

has been concealed. S0 help me GOd,

”“""f“"" 'M A%wz Setcerac et —

TN TR PR
lerd to Sk~ Lucknows Deponent
€ have < F;%\Jp\:% V i
apeacnt . Dateds Aprni?). 1990,
f thio af'~ o '
anlnined be v fes r}«. . I identify the deponent who has

\4)'( %ed before me on the basis of the documents
\4

Cb L.ﬁmww produced before me.
oy Cxoy M z(
dvocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 'ALLAHABAD

CIRCUIT BENGH, LUCKMOW .
i

T.h. Mo, 656/87

(Writ Petition No.384 of 1980)

tankoo Singh & others .+ «ADplicants.

verman

Union of Indin & othersn .o Rnpondint s,

Hon. Mr.

D.K.hgrawal, JuUll,, MENDBER, ) -, l
Hon. MR, K. Obayya, Admn. Member, |
!

]

!

¢ (K,.Obayya,Alts.MEMBER)

Writ Petition No. 384 of 1980 filed in the High
Court of Judicature at Allahabad, Lucknow Beﬁéh, Lucknow

has been received in this Tribunal on transfer urmder
. , “

section 29 of the Administrative Tribunals Act, 1985
for disposal and numbered zs T.A.656/87(T), as indicated

obove the potftioners, numberding 4 ave employed 5n Lha
Census Deprartiment and their prayer is that the final

N\, ,
\ + Seniority List circulated by Deputy Director of Census

A

\ Operation, U.P. by letcer dated 24.9.79. (Annexure 7) be
Y o

; Quiashed and a revised seniority list be prepared assicning
< .

)2:pmoper sceniority to the petitioners,
o ‘

PR )
\ The petitionexs were appointed as Computers in the

."",
~"  Crnsus Department during the year 1970. There were five
Census cells each under the Administrative -Control of 24

Deputy Director, Census Operation. These cells ware locatd
!

at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpwu, Accoréing
: . " i . !

to the petitioners, there was a seniority list of Computers

Cr
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i
separately for each cell, Subsequently, the censis cells

fynctioning at Varanasi, Gorskhpur and Meecrut vere c;osed
and ntaff working in these units was transferredto . .
Lucknow and Kanpur. After the mergrr of these cells,

a combined seniority list was prepared in 1975 amd the

-

pvtiLionexs allege thnt this was not notified.Thefinal

”ﬂniority lisc was, however, circulhtnd by letter dated

24,909,199 u( the Director, Cenpus Opacations, U.P.,
Léeknow indicoting the seniority position of the Computers
a3 on 1.10.1978. Agcricved by this, the petitioners
aubmitt ed representations to tle authorities, which was
tejectod.

3. In the counter affidavit filed by the recspondents,
it is5 denied that there wes a separate list for ;ach ’
cell. According to them, it was only a gradation 1list

fér facility of reference in cstablisluent work and such
list was not notified. liowever, they agreedt hat the
combined s:nlority list indicusting tentative seniority
position of Computers, as on 1,1.1975 was‘drawn up and
rireloted smong the staff menbers and objections w ere

also invited. The objections received were conaidered

and settled. The _petitioners have not made _any reprasenta-

cion against this list. The final list could not be

‘notdfied ae that time as o ol Lhe Cnupnte1ﬂ, namely
Shri «.K.Verma filed Writ Petition in cthe iligh —uutl at
Hllahansd and obtai-ed Stay. The Writ Petition was finally

dismissed in the year 1982,.Therzafter, the seniority. list

N

as un 1,10,1978 was notified and this list is the noma oh by

tentative list circulated on 1,1,1975. The respordents
furth2r contend that the 1ntégrcted seniority list was

prepared following principles laid down by the Deputy

Ww" S
’{;@ M '

.
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' parties and also seen the record, The learned cou

o i
i o

Registrar General (Census) 1n his leeter duted Pebru?

R

vy

10,1975 (Annaxure 4)s - £ i ’
. . |I i 2)3’}% i1 - .
4o Wa hava heerd the learned oounooxr‘tcégﬂ‘ :

:jne
for the applicant assailed the seniority list on the i;;

ground that no unifom criteris has boan £ollow¢d in' -

¢

drawinq up the seniority list, nnd that dato ot uppomtmenc

3
has becn followed as the ¢ériteria in tixing the uniority «W

of candidates from 1 to 34 and 66 onwarda. In between'l’l"§ ¢

candidates selected on the bakis of merit list ABe

figure. We have called for the relevant record and 't

verified how this merit 1ist was preparcd, l‘ran:m'e_":rgco:d -
it is secn that the interviews were held in the month‘,

of September, 1970 and based on their qualifications

and perfonnance’ at the interviow the cnndidaceo vere ; RO
graded as ABC, There appears to ba nothing wrony 1n auoh

.

gradatipn. Since :he number of.-vacan_cies was morz, to,
absésb all the candidates in the merit list, it is not

know

'"')

lvsuﬁng Lhe appoinuncnt oxdcr Jn us much ﬂn tha mnrij/

] .
why this merit position was not indicated Wmile .
S '3‘
waz doas not reflect any appointment orders issued,
Further, if there wis gradation list preparzd for each
cell, why that gradation list was disturbed while dréwing

up a combined seniority list of different units, after

oy [

their merger into two serviv:l.ng un.i.ts e.<f Lucknow 5“5},“ :
: [Yln Yoot

Kanpur. The principle laid down indlcates that‘ the i‘ riteria
.! :.4}1

to be followed in the matter of interse seniority

S' H
promoted to the grade and (2) in respact of such ot!&clala

i '.“, ’
who had baen appointed/promoted as & result ot selection N
by a Board from lower grade or as a result of direct ' . :

recruitment from Employment bxchange Lhe inte:se pouition . 8

H
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;‘QL* will b indicatod by sclection board or‘llecz‘uiug‘mt
? . Board. Thz record shows no such interss }.Jositi.::'nv \'as I
: | 5 indicated by any Board. o Co
g , v S. Having regard to the facts and ¢ircumstances of
;I the case, wa are of the view that the final Seniority
k List of Computers circulated q_g_ﬁgn__ld,;&l&l?(&gpexure-?)ﬁ
1“3 ' : does not follow the uniform criteria and also the ‘

1.0

! I taotionale for following Jsifferent criteria has also not i

1% X .

b : jjf ' bezen explainad in as much as the merit list A,S‘g‘gﬁd.‘;‘_qu

¥ ¢ ) : o ok
. was only for the purpose of salectlon for appointment |
- to the post which fact 4s confirmed by thes fact that ’

in issuing the _appointment le.taers this list was not - !

e
————— -

- — —

Iollowad. We consider that _in the interest of Jusr.ice

i r.his 11 T cannot be sustained and as such it is quashed.

=1y

. mzntioned that the petitioners have not exhausted avail-—
.able chanm-ls for redressal of their grievance by a

1
1
A
l
6. in the counter-( para 13) t-he respondents have i
tepresentation, W2 direct that interse seniority of - ‘

{

-

| - , computers o: drawn -in consultation with the Registrar

e . ' Gene'ral of India (Responlent Mo.2) taking into consii-
. ::lfi{'le.n U.n topressntation ot the p'tlU«-)nm‘s whkchu

were rejected earlier in reference No, AE/11-1/78/ )
DID.UR/A-3001 dated 24.9.1979 anid dlao Annux:u.n-"; NJu ‘i

) P
conformity with the seniority zula ", by a ;apaaking, ordnr]

. e !:‘)n() the "poinces calsea mi«e«i in th mpresentation 1
of the ratitioner.

A }» 7. - Tas T.A./Writ Petition is disposed of as above,

b No order as to costs,.
, : .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,LUCKNOW,

Misc.{Recall)2pplication No, 2.7Z of 19900§£?

U.G;Jhing:an, aged about 39 years, son of

Sri K.G.Jhingran (employed as Statistical
Assistant in the Office of Director of Census
Operations, U.P.Lucknow)resident of 32,Kutchery

Road, Luckno,
e e 2pplicant.

In re:
T.A. NO.656 of 1987
(Writ Petition No,384 of 1980)

Nankoo Singh and others
ceo.Petitioners

Versus

Union of India and others

oo .Opp.PartieSo

Application under Rule 16(2) of the Central
Administrative Tribunal(Procedure)Rules, 1987

to set aside the ex-parte judgment and order
dated 23.3.19290 passed by Hon'ble Mr.D.K,Agarwal
JeM. and Hon'ble K.Obayya, A.M.

_ For the facts and reasons given
in the accompanying affidavit, it is humbly

prayed that in the interest of justice this



s
s

4

Hon'ble Court may kindly be pleased to 3=

(a)set aside the ex-parte judgment
and order dated 23.3.1990 passed by
Hon'ble Mr.D.K.Agarwal) JeM, and

Hon'ble Mr.XK.Obayya, AcM.:

(b)suspend the implementation of

the judgment and order dated 23.3.1990
passed in T.A,No0,656/87 (W.P.No, 384

of 1980) during the pendency of
application for setting aside the
judgment and order as aforementioned:

and

(c)pass such other order as this
Hon'ble Tribunal may consider

appropriate in the circumstances

g,

( R.C.SINGH)
] Advocate
Counsel for the Applicant

of the case,

Lucknows:

Dateds April2>w=,1990,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,CIRCUIT BENCH
" LUCKNOW.
R, A.NO.656 of 1987

(Writ Petition No.384 of 1980)

et

PO Y Tl

AFFIDAVIT

in support of Misc.({Recall)2pplication No, of 1990,

U.G.Jhingran, aged about 39 years,son of SriK,G.Jhingran
employed as Statistical Assistant in the Office of
Director of Census Operations, U.P.Lucknow, resident of

32 Kutchery Road,Lucknow.

ee o Applicant
In res

Nankoo Singh and others

cesPetitioners
Versus
&

N Union of India and others «..Opp.Parties,

I, U.Ge.Jdhingran, aged about 39
years, son of Sri K,G.Jhingran
employed as Statistical aAssistant
in the Office of Director of Census

Operations, U.P.Luckaow,resident

of 32,Kutchery Road,Lucknow, the
deponent do hereby solemnly affirm

and state on ocath as unders-

1,

That the deponent is opposite party No.18
in the above described writ petition No,384 of 1980 and

as such he is fully acquainted with the facts and

circumstances of the case,
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N 2. That the petitioners had challenged the

final seniority list of computors, working in the
Office of the birector of Census Operations, as on
1,16,1978 circulated under Mémorandnm dated 24.9,1979
contained in Annexure No,7 to the petition by filing the
writ petitionas described above.In the writ petition
it was also prayed that a writ of MANDAMUS be issued to

L the oppo.parties 1 to 3 to issue a fresh seniority list,
It was further prayedthat a writ of MANDAMUS be issued
to opposite parties 1 to 3 to suitably modify the order
of confirmationdated 4.,10.1979 and re-assign the place
in the daid list in accordance with the revised

seniority list,

3. That the deponent's name was sponsored
by the Employment Exchange,Lucknow in response to the
requisition sent by the Director of Census Operations
U.P. for appointment as computors. The Selection

Committee constituted for the purpose conducted the

*

interview during the month of September 1970, On
completion of the selection, merit list of successful
candidates included the name of deponent as well as the

names of petitioners No.2 to 4.

4, That an offer letter was issued to the

deponent on 12.11.1970, calling upon him to submit
medical certificate and character certificate within
15 days of the receipt of the offer letter and submit
the joining report at Coding and Punching Cell,Meerut,
The deponent had come to know, which he believed to be
true, that similar offer letters were issued to other
selected candidates(including petitioners No.,2 to 4)
and they were directed to join at various Coding and

Punching Cells,
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5. That on receipt of offer letter, the deponent
reported to the Civil Surgeon,Lucknow for medical and
after obtaining medical certificate, he obtained
character cerfificate and reported to the Deputy Director
Coding and Punching Cell,Meerut on 26,11,1970 and
submitted his joining report accordingly. However, the
deponent was allowed to join duty on 1,12,1990 and that
too with the indulgence of the District Magistrate,Meerut
and the Director of Census Operations,U,.P.Lucknow, The
deponent was medically examined on 20,11,1970 by the
Civil Surgeon,Lucknow. The deponent was transferred from
Meerut to Lucknow w.e.£.20.,7.,1972,

‘. 6o ’ Th;;&;efected candidates has also got their
medical examinations done by Civil Surgeon, Lucknow and
obtained character certificates from Ist Class Magistrates
at Lucknow and thereafter they had proceeded to submit
their joining at different Coding and Punching Cells,

7o That it so happened that candidates required
to join at Lucknow and Kanpur could submit their joining

early and those required to join at Meerut etc. could

4

3
\}

ﬁEf‘cases. candidates were not allowed to join at the first
e

ﬁ;,ﬁinstance by the respective Deputy Directors, and they

S o

2 N&\ join later, without any fault on their part. In some

could join subsequently with the indulgence of the

Director of Census Operations, U,P.Lucknow,

8. That the deponent is advised to state
that the seniority of the candidates selected by a
selection Board is determined as per their respective
positions in the merit list and accordingly candidates
selected and placed in merit list 'A’ and 'B' and 'C'
dated 8,11,1970 were given their place of seniority as

they are in no wiay responsible for the delay in

joining,

S
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9, That the petitioners have claimed the
seniority on the basis of their dates of joining.
It may be stated here that petitioners No.,2 to 4
were also selected by the selection Board held in
Septenmber 1970 and their names were placed in the
merit list dated 8,1.1970 and as such they cannot
claim seniority on the basis of date of joining over
and above the names of th&”%e;e placed in earlier
positions in the merit list., As reagrds petitioner
No.l he was appointed by the Dy.Pirector,Coding
and Punching Cell,Varanasi and his appointment was
made admittedly on 23,11,1970,i.e.efter finalisation
of the merit list on 8,11,1970 and issue of offer
letterdated 12,11.,1970 as such he has rightly been
placed in the seniority list after the candidates
included in the merit lists 'A‘',*'B' and 'C'.

1 of T
10, That after filing/the writ petition
described above in the Hon'ble High Court of
Judicature at Allashabad,lucknow Bench,Lucknow,
notices were issued to the respondents (including the

deponent) and received by the deponent.

11, That on recéipt of the notice, the deponent
and few others arranged for necessary fimances and
contacted Sri Shridhar Misra,Advocate and engaged

him to conduct the case,

12, That the deponent signed the Vakalatnama
in favour of the Counsel Sri Shridhar Misra,Advocate
who assured the deponent that the counter affidavit
will be prepared and the deponent will be called

upon to swear the same, as and when reguired,

13, That during the year 1987, the writ
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petition was transferred to the Central Administrative
Tribunal,Allahabad U/S 29 of the Central Administrative
Tribunals Act.1985 and registered as T.A.N0O.656 of
1987. A notice was received by the deponent on
30,2.1988 from Central Administrative Tribunal,
Allshabad that the case has been transferred from
Hon'ble High Court of Judicature at Allahabad,lLucknow
Bench,Lucknow to Central Administrative Tribunal,
Allahabad, Bnd the Tribunal fixed 3,10.1988 for
hearing of the matter.

14, That on receipt of notice, the deponent
contacted his counsel and informed him about the
transfer of the writ petition, The counsel assured
that he would make arrangements for conducting the
case at Tribunal at Allahasbad. The deponent bonafide
believed that the Counsel would do his best to

contest the matter and protect the deponent's interest.

Thereafter, he has not heard anything from the Counsel,

15. That on 2, 4.1990, the deponent heard

rumours in the Office that writ petition has been
allowed by the Hon'ble Tribunal at its Circuit Bench
Lucknow, This took the deponent and other opposite
parties by surprise, as the deponent had no notice
about the transfer of the case from Allshabad to
Circuit Bench,lucknow, The deponent has come toO know,

which he bonafide believes tb be true, that the

petitioners had moved application for transfer of the
case from Allshabad to Lucknow though no notice was
received b§ the deponent of the said application for
transfer of the case nor any notice was received
from this Hon'ble Tribunal about date fixed in the
case. On enquiry from office, it revealed that the
application has been heard and decided ex-parte in
the absence of the opp.parties No.4 to 35 on 23,3,199
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16, That on coming to know of the facts

of the case, the deponent made efforts to contact
his counsel Sri shridhar Misra,Advocate to
ascertain the true facts and reasons for non-
appearance in the case, ToO the misfortune of the
deponent, he came to know that the said Sri

Shridhar Misra, Advocate has expired on 7,12,1988,

17. That in these circumstances, the
depoﬁent could not appear in the case., The
deponent bad 150nafide belief that the counsel,
who was already paild his fees and had been given
instructions in the matter, would be representing
the deponent, but now it transpired that the
counsel had neither filed his Vakalatnama nor
ever appeared in the case. Moreover, the
deponent had no notice of the transfer of the

case from Allshabad to Lucknow,

18, That in view of the above, the
correct facts could not be placed before this
Hon'ble Tribunal ard this Hon'ble Tribunal
decided the application in the absence of the

deponent and 31 other opposite parties.

9. That it will be expedient in the
interest of justice that the deponent is allowed
an opportunity of contesting the case and place

the correct material facts before this Hon'ble

Tribunal,
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20, That under the circumstances, the

ex-parte judgment and order dated 23,3.1990

is liable to be set aside and during the

pendency of this application the operation

of the judgment and order dated 23.3.1990 is
J liable to be suspended, |

21, ‘That the deponent has not avoided
to attend the hearing of the case deliberately ‘
v and his prayer to set aside the ex-parte judgment

and order dated 23.2,1980 is bonafide.

Lucknows %/ @m} W
Dateds 2pril2:d ,1990, foerr
Deponent

VERIFICATION

I, the above named deponenty'do

S/t

”4,. J»mwnhr-*-v'\jra(im' S hereby verify that the contents of paras 1 to 21

o "“;:‘_"2“‘5 R © N of this affidavit are true to my personal

e o She N

s heve s, knowledge.
B taent 1L LN
o ekigelNe. . T s No part of it is false and nothing has
splaignd by 0. o ) A?Q P g
J/l . g Q"’F been concealed. SO help me God.
> ()
e ‘Q( Lucknows )
Dateds April2s,1990, Q\?Vﬁfﬁ”/
Gl
Deponent

I identify the deponent who has

signed before me on the basis of the documents

produced before me. (L‘: f/\&

dvocate,.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 'ALLAHABAD

CIRCUIT BENCH, LUCKNOW

T.A. No. 656/87

(Writ Petition No.384 of 1980)

Nankoo Singh & others «.sApplicants,

vermna
J Unian of Tnilda & otlier:s .o dtnponiine s,

Hon. MNMr. D.K.Agrawal, JubDL, MEMBER. ) .

Hon. MR. K. Obayya, Adm. Member,

- " (K..Obayya,ADt.MEMBER)

Writ Petition No. 384 of 1980 fi.led in the High
Court of Judicature at Allahabad, Lucknow Ber;;:‘h, Lucknow
has been rcceived in this Tribunal on transfer umer
section 29 of the Adminigtrative Tribunals Act, 1985

for disp?sal and numbered &s T.A.656/87(T), as indicated
nb.»vn.’l‘héy petitioners, numbering 4 are cmployed in the

e : Cenrus Pepartment and th_eir prayer is that the final
S \ .\"Seniority List circulated by Deputy Direcctor of Census
e . “@ '\\_p.geration, U,P., by letrer dated 24,.9.79. (Annexure 7) be
¥

),Y ,',u(;‘aslu:d and 3 revised senlority list be prepared assigning

, | .
[N 1 -'G'I;‘: ) pkoper seniority to the petitioners.
Y 3 Jowy
SR c it .
\-\\\\-,_,’.. oo A2, The petitionexgs were appointed ac Computers in thé

; 7
. RS
B Y 4

WY .
AN .
"o . et et

‘ e AR Census Department during the year 1970. There were five

Census cells,each under the Administrative Control of 24
Deputy Director, Census Operation. These cells ware Iocatd
at Lucknow, Meerut, Varanasi, Kanpur and Gorakhpw, Accoréing

to the petitioners, there was a seniority list of Computers
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v
separately for each cell, Subsequently, the cenme cells R

fynctioning at Varanasi, Gorakhpur and Meerut wWere c;osed

‘

and ataff working in these units was transferred to

Lucknow and Kanpur. After the mergrr of these cells,

a combined senlority list was prepared in 1975 emi the

-
H

petitioners allege that this was not notified.,Thefinal

seniority list was, however, circulcted by lettgr‘dated

24,9199 o Lhe Director, Conaun Oparations, U.P.,
LucknoWw ingicuting the seniority position of the Computers
as on 1.10.1978. Aygcrieved by this, the petitioners

aubmitted repreanntations to tle authorities, which was
i . tejectrd, . ,

. {
{ -3, In the counter affidavit filed by the respondents,

it is denied that there wes a separate list for gach
~;ell; According to phcm, it was only a gradation list
for facility of reference in establishment work and such ' ’
list was not notified. Hovever, they agreedt hat the
combined s:niority list indicating tentstive seniority
__stition of Computers, as on 1,1,1975 was drown up and

) circulated cmong the staff members and objections were

also invited. The objections received were considered

‘and settled, Thg_pe;;;;pngg§_ggygmgpt made any repr2senta-

' ‘igion against this list. The final list could not be
' ";v)tif{':(l at that time as o ol Lhe Conpmiters, namely
Shri w.XVerma filed Writ Petition in the iligh court oo
Allahapsd and obtaled Stay. The Writ Petition was finally
dismissed in the year 1982,Therzafter, the seniority list
,jL‘ as vn 1,10,1978 was notified and this list 1s the auue oh i
= ' tentative list ci;mlated on 1,1,1975,. The respordents
furthcr.contendhéhat the integrited seniority list was
prepared following principles laid down by the Deputy

|

g ' LW
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f.

\\graded as ABC.There appears to be nothing wrung in euoh

know

k
of candidates from 1 to 34 and 66 Onwards. In between
il

for the applicant assailed the seniority list on the | ',

ground that no uniform criteria has been followéd in g

drawing up the seniority list. and that dato of a ointmen
-4

has becn fdllowed as the ¢riteria in fixing the neniorityio

candidates selected on the basis of merit 1ist AmBICOJ;E

figure, We have called for the relevant record and

@

verified how this merit list was preparcd, ¥rom ﬁle'record s

it is sesn that the interviews were held in the month';i o
of September, 1970 and btsed on their qualifications ’

- §

and pettonnonce nt thae interview the cnndidatoo were ] }3?

gradation. Since ﬁwe number of vacancies was mors, to,

ab oSb all the candidates in the merit 1list, it is not

why this merit position was not indicated thile
g
isauﬁng the oppoinchnt oLdor,. Ln un much an, the mnrij/

WL S /3’ f
met doﬂs not reflect any appointment orders issued,

Purther, if there was gradation list preparzd for each
cell, why that gradation list was disturbed while drawing

up a combined seniority list of different units. after

their merger into two serviving units ﬁvéf Lucknow and{
Kanpur. The principle laiad down indloutes that th

to be followed in the matter of interse seniority o£§1

R

Computars 1o (1) tho date on which they were nppointmv |

ln‘l

promoted to the grade and (2) in respect of ‘such ot!ieinln

Ry
! ’-1
who had been’ appointed/promoted as a result of selection ' o

4
¥
I
N
1
i
H
41.-
o

.o . : . : T
i PR ¥ N ) i i

by a Board from lower grade or as a result of direct |

recruitment from Employment Exchange the inteisa poaition

L
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aky 5
\ |

wil)l b indicated by asclection board or Re cruiulg-nt
.E‘oard. Tha record shows no such intersa gosit.i;)n vas
indicated by any Board. '
Se Having regard to the facts and circumstances of
the case, we are of the view that the final Seniority
List of Computers circulated qp_on.24.9. 1979(:\nnexure-7)
does not follow the uniform criteria and also the
vationale for following different criteria has also not
been explained in as much as the merit list A,B and €
was only for the purpose of selection for Appointment
to the post which fact 1s confirmed by the fact that

m issuing the appointment leut,g_rs this list was not '

[ollowed. we consider that in the interest of Justice

UL

l thi., li.,t. cannot be sustained and as such {t is quashed

6. In the coum;er-( para 13) the respondents have
mentioned that the petitione.s have not exhausted avail—
,able c?anm\ls for redressal of their grievancoe by a
u-pL esantation, W2 direct that interse seniority of

~

computars o: drawn in consultation with the Reglstrar

i
|

General of India (Responident Mo,2) taking into consii-
o
cratlon Ll teprermtation ol the porftionera which

were rejected earlier in referonce No, AE/11-1/78/

{
DUIUNR/A-3001 dated 24,.9,1070 anl also Apnesate<h (o !

PURURUPRIC ISR S

conformity with the seniority rules, by a ppsaking order|
weeting the poines reiseld sadsoed in the répresentation '

of the rmetitioner.

7. - To2 Toa, /Wit Petition is dicposed of as above,
No ordecr as to costs, . '
/ s S E e IR k
) * X . —_ [
otz ™~ - ’ 333, )
(K. OBAYYA) v 4= (u K. AGRAWAL) .
ADM. M:ZM32R . , JUDL, MZMBaR

s, Mtk ;',w, [ 1970

A,H«LJ\ 4:&0(

(il “l t¢ :

A Uepwy Regiswar 5.0 ¢ 6

CT—Q ®oneaal Adivinistrative Tribuna
Luckuow Beach,

Lucknme
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s o IN THE CENTRAL ADWINISTRATIVE TRIBUNAL ~ . & 2_/ |

Circuit Bench, Lucknow,

No .CAT /BKO/Jud/ k‘@‘ | date the veqetuvesss

. T.A No..@.S’G 1(33—:)...@ 1090 (T)
N.E\\/\{LD‘O&\CC})N o Arpllcants.

-

V I‘Su;,

OW@’V\ 6% W W Résoc;gdien.t-;‘s'.‘,:‘
%w NN Suj@@

Q ﬁ\ o ;\V\amvxo\gw
Mws@m

- 'hereas the marginally noted uac “been tfansferred'. ,
by (. )——\ Q... siunder the prov1:10n of the Admini=- .-

stra lee Trlbunal Aact 13 of 1985 and registered in this Tri-
-bungl as above, - : ’ ‘

;- \- :
.oﬁ\BN%‘\“ &\36 T’le as fixed date for
. % {;, 1990, Te- L
q; t of \Y‘-\ Q-,L\‘Q. cees Uedr the® matter » :
K ..arising oqut of ¢ if no ‘appearance is made _
© on your behalf by our some one

duly authorised to Act and Plead:

on your be hc.lf
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 Iiisc.(Recall)Appl. No.263/90 (L)
o -
T.A. H0.656 of 1987
oy Nankoo Singh and others ceseon Applicant.
' Versug
Union of India & Others cessos Respondents,
26041990 ”
Hon'ble Mr, D.K. MAgrawal, J.M.
Hon‘ble Mr. K. Coayya, Ao
Rzquest hgos been made on hehalf of Shri
P R.C, 84ngh, Counsel for the respondent, who has
_~—"~_ flled Civil Misc. Appl. No.163 of 1990 (L) & 273 of
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is allowed being on persconal ground of the e%::az
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B 'CENTRAL ADMINISTRATIVE TRIBUNAL %v \z;( -
" -~
%0 . capcurr BENCH LUCKNOW 0
| T .A.NO.656 Of 1987(T)
Nankoo Singb & Others cacese o Applicants
Versus
Union Of India & Others eswees . . .. Respondents.

28061990 »

Hon'ble Mr. Justice K.Nath, V.Co.

Hopn'ble ME, K.Obayya ., AM.

7/
Before action can be taken on this application for
setting aside the Judgement in T .A.656/8'I (‘1‘) 16 15 necessary
to issue notice to the petitioner in that Case. Orders were

passed on 26.4 .1990 tp issue notice to the counsel. There is

an endorsanent on the back of the application itself that the

to eadn of the petitioner in @ ’i\ 656/87 (T) in person. Dr.
Linesh Chandra is present for Union of India and accepts

notices.List G6 for order on 9.8.1990.
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'4 1 anM, V.C.
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TO, b -2 . . /

THE DEPUTY REGISTRAR 7
Central Administrative Tribunal'/
ALLAHABAD BENCH '

23~A THORNNILL ROAD

ALLAHASAD,

Sub: Transfer of Writ Petition No, 384 from
. Allahaba” to Lucknou,

Sir, _
with due respect-ue beg to State that
our case writ petition Mg. 384 of 1980 of %the
Judicature of ‘High Fourt Lucknouw Rench transfered
to Trihunal T.A, No, 555 of 1987 (T) Nankoo Singh
& others Vs Un*onég?'Indie & others 'may nlease
transfer to Lucknow bench a2t Lucknow because

all porrties stationed at Lucknow . Our date of

hearino date is fixedon 3,17.1988,
Kindly Transfer our case to Lucknow
@s earlist as possible so uwe may not suffer,
with Thanks,

Your's faithfully, "~

(Petitioners)

1. NANKOO SINGH QS
5. ANADT
e .__’__3. Roll4 3
i. éHRT7R;):




TN THE CERTRAL A”“ TiSTR@T VE TRTBUNAL

ALLENAIA 8, BENEH
o f, THDFTHILL ROAD, MLAHABAD.2110U1
AR
FRRRRR
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Versus
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arc decided in your absancE. - o - -
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_ . UHBBEAS the marginally noted cases ha . [
h”f: been transferred by V\ﬂ%(&%&"t(ﬂ under the ‘ /

provision of the Admipis rwtlve Tribunal 1 Act (No,13

of 1905)  ond reégisterad in this Tribuna
b :

.;‘
)

f"‘T ?_ "\\_T“‘ »;
\

W\'-V,»—.s...o

ﬁ, Kbﬁrlsung out of the hearing of the matt- '

order dated 8T,

~ If no appesrance is
MADE ON YNUR behalf by

your some- one duly auth-

passed by

b

T
ﬂ'—o—o-q-a-.—-«-ao_,’“—-i

e

orised to °

{
[
1
t
1

- e . e cw em am  ow e

-

ces and plad on your tcohalf, the matter.will be heard
arc deeided in your abzance, : -

- leeP under mv ‘hand scal of the Tribunal |

.‘ . tres day of : [-" ﬁ" 190-8__ P
@) Losers Yo Neakinarma ]
B Karoom Hatoim -

@ %ﬁmw‘f\d\ Y™ B ey J E(i |
5 andnl Redig v | o
@ ’S\zAfnmi S Y\CK\'\ K

Ty %&m\' Rongama Q\"(\&\'\‘“

yBPUTY REGISTRAR




B
i e ) N
b .~
j s % N
’:;f A - ' I N THE Cx_ f\]T R w1V
i‘! - o‘ - R '\l s g .,.~ RE N H
i o : ‘ T, » ‘3:'.‘*;‘3' B 3 3 23 T ‘

SRR AR -

NO.'CAT/Alld/§§j2ff?>éD

Versus

7 Transfer Application No.l&ﬁiéi_of 19?7 (T)
Vodk o Gtnadh 2. oYhAgPLICANT(S) g

Dated ﬂﬁ z

RES PO NDE NT$S ) ' N

Wealosy_obwdan 2. Ot
T 4w Roa Dide,
b P Dudee , Rlo 536 [ig Madaif

I e Rgrwon &\Lﬁa\w\‘) j\v\,\u\«‘i«m\m-

%o

WHERE AS

the marginally noted cases has

Slo S Thakus /

hes been transferred by H‘%\(ﬂ“""\ﬂk@ under the

provision of the AHmlmlutr“ter Tribun

of 1905) aond registered in .this Trj

’<> Writ petibion ?%§§L¢_ at !
‘ T '

. 428 0f the Court of MY
oy rgﬁ‘arising out of !

; H

order dated - '

. 4

§

rassed by '

ir !

: 7oy

§

¥

ey and plad on .your bkcha lF

anrc dgﬁlded ¥m- your ﬁHarnce

}/\é\f’“ B ‘e

_dpf

ﬁ?

o

Tiym

A
hge fixegs
O~ 1900

Tribnpl
date of .75

the hearing of the matt;
er,

1f no appearance is
MADE ON YIUR behalf by

your some- one duly authe

aorised to

the motter will be' heard

{» Gibuﬁ‘uﬁyer my hand seal of the Tribunal

\"é] ~ 190l .

" as

gEPUTY REGISTRAR




